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INTRODUCTION

In view of the recent amendment made in the Patents Act, 1970 by the Patents (Amendment) Act, 2(
effective from 01 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being publisbedveekly basis on every Friday covering the various proceedings
on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public shoukdteessed to the Controller

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

5™ OCTOBER, 2018
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THE PATENT OFFICE
KOLKATA, 05/102018
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigar h.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake Ci ty,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may #her be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of th@atents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of th&’atents (Amendent) Act, 2005read with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, the photocopy ocathe san be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patents AQ70 as amended by the Patents (Amendment) Act, 2005
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the Patent Offioeyipuidished
containing all the activities of The Patent Office such as publication of all the patent applications "after 1¢
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the PatentsAmendment) Act, 2005 and Rules thereunder on weekly basis onFaiday .

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being takemo publish all the patent applications under section 11(A) of the Patents Act.
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicant angrmaDffice will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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CORRIGENDUM (CHENNAD

In the application number 5304/CHE/20Riblished in the Journal ddt&9/05/2015 shall be read as follows
Application Type;
Read PCT National Phase Application
Instead of Ordinary Application

As per Form 1, the application would have been taken as P@halgbhase application. Hence, kindly take
the necessary action for corrigendum publication.
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Early Publication:

The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2808 rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811033623 A
(19) INDIA
(22) Date of filing of Application :07/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : THE BLOCKWORLD PROJECT

(51) International classification :G06F11/2'|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHARMA ANUJ
(32) Priority Date :NA Address ofApplicant :4384/2 Tulsi Das Street, Ansari Roa
(33) Name of priority country :NA Daryaganj Delhi 110002, Delhi, India Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)SHARMA ANUJ
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and blockworld application platform system based on a block chain technolaggated using blockchain technology
and related software coding, programming languages, android technology, iOS technology, azure cloud platform; the block
platform characterized in that the blockworld platform is incorporating seveplatibrms, mmely BlockVOTE, BlockBOARD,
BlockDRIVE, BlockAML, BlockLOAN, BlockPASSPORT and BlockVISA; and wherein the blockworld platform is supportive
any platforms/modes such as mobile phones, smart phones, tablets, computers, kiosks, digitals, screeRsaNfirtsiapportive,
Augmented Reality supportive and Mixed Reality supportive; and wherein the blockworld platform incorporates block chain
encrypted digital verifications and transactions with Artificial Intelligence Instant Analytics; the sakavbltdt platform is
accessible anytime, anywhere and by any user.

No. of Pages : 4No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811033795 A
(19) INDIA
(22) Date of filing of Application :07/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : THE GENESIS PROJECT

(51) International classification :G06Q10/0/|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHARMA ANUJ
(32) Priority Date :NA Address of Applicant :4384/2 Tulsi Das Street, Ansari Ro:
(33) Name of priority country :NA Daryaganj, Delhi110002, India. Delhi India
(86) Internationapplication No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SHARMA ANUJ
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method and system providing complete glateflence mobility, operation and execution of any kind, anywhere, at any place
authorised user, the system comprising live hologram projections Digital Asfatkon field Physical Assetse; each hologm of ¢
physical asset having infinite dataipis as required; and the system creating live Digital Tsahsil available physical assets
including humans in real world complete with monitoring, visualisation, communication, operations and execution capabiliti
incorporating Artificial Intelligene Powered Descriptive, Predictive, Prescriptive and Cognitive (Fully Autonomous) Analytics
operative capabilities for Global Defence World.

No. of Pages : € No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201811033797 A
(19) INDIA
(22) Date of filing of Application :07/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : THE NAUTICA PROJECT

(51) International classification :G01S7/2;| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHARMA ANUJ
(32) Priority Date :NA Address of Applicant :4384/2 Tulsi Das Street, Ansari Ro:
(33) Name of priority country :NA Daryaganj, Delkil10002, INDIA. Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)SHARMA ANUJ
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method and system providing complete global maritime mobility, operation and execution of any kind, anywhere, at bypy ¢
an authorised user, the system comprising live hologram projections Digital Asfsaitson field Physical Assetsincluding
humans; and the system using Augmented Reklliked Reality for creating live Digital Twingeferred to as Hologram Projectiol
of all available physical assets including humans in real world complete with monitoring, visualisammunication, operations
and execution capabilities; the system incorporating Data Infused Holograms with Artificial Intelligence Powered Descriptiv
Predictive, Prescriptive and Cognitive (Fully Autonomous) Analytics and operative capabiliti@elied Maritime World; each
hologram of a physical asset having infinite data points as required.

No. of Pages : €No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811034185 A
(19) INDIA
(22) Date of filing ofApplication :11/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : SYSTEM ANDMETHOD FOR DETECTING INTRUSION OF A PERIMETE

(51) International classification :G06F9/489 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)CRON SYSTEMS
(32) Priority Date :NA Address of Applicant :C 42, FREEDOM FIGHTER
(33) Name of priority country ‘NA ENCLAVE, NEB SARAI, NEW DELHI, INDIA-110068 Delhi
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)SAURAV AGARWALA
(61) Patent of Addition to Application Number  :NA 2)TUSHAR CHHABRA
Filing Date ‘NA
(62) Divisional to ApplicatiorNumber ‘NA
Filing Date :NA
(57) Abstract :

A system and a method for detecting intrusion of a perimeter are disclosed. The method includes receiving, from Supportin
Information Generators (SIGs) (104), a secondary information related to intrusion of the perimeter. A primaatiorioetated to
intrusion of the perimeter is received from Primary Information Generators (PIGs) (102). The primary information is baseide
least on a trigger by the SIGs (104). The primary information and the secondary information is pragiegse@dchine learning
algorithms to determine an intrusion of the perimeter, and at least one user may be alerted about the intrusion.

No. of Pages : zNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811035040 A
(19) INDIA
(22) Date of filing of Application :17/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : STONE CRUSHING MACHINE

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)F.E.T. M.J.P. Rohilkhand University
(32) Priority Date :NA Address of Applicant :M.J.P. Rohilkhand University, Pilibt
(33) Name of priority country :NA By Pass Road, Bareilly 243006, Uttar Pradesh, India. Uttar
(86) International Application No :NA Pradesh India
Filing Date ‘NA (72)Name d Inventor :
(87) International Publication No *NA 1)SINGH, Vineet
(61) Patent of Addition to Application Number  :NA 2)SINGH, Manoj Kumar
Filing Date ‘NA 3)KUMAR, Niraj
(62) Divisional to ApplicatiorNumber ‘NA 4)MAHESHWARI, Anurag
Filing Date ‘NA 5)AKASH DEEP
(57) Abstract :

The present disclosure relates to an stone crushing machine used for crushing the stone, wherein the machinesixdirds on a
mechanism and comprises a motor; a crank operatively coupled with the motor; and two edjudssifavhich a first link is
connected to a slider, and a second link is pivoted at one end such that both edimédssize hinged with a thirdrik that is
connected to the crank, wherein, during operation of the machine, a toggle position is achieved in which equal size-liimessar
as to give a large thrust at the slider to enable crushing of the material.

No. of Pages : ZNo. ofClaims : i
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811035415 A
(19) INDIA
(22) Date of filing of Application :20/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : MOBILE APPLICATION TO SHARE POST ON SOCIMEDIA AND MONETIZE ON EVERY
SHARE AND TO TEST INFLUENTIAL POWER OF SOCIAL MEDIA USERS.

(51) International classification :GO6F9/489 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Saurabh Goel
(32) Priority Date :NA Address of Applicant :M3/7 Model Townlll, Delhi Delhi
(33) Name of priority country :NA India
(86) InternationaApplication No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Saurabh Goel
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

As per 2018 stat reports (Statisia), India has got over 226 Mn Social Media usew f&rthe user graph is going to get increase
for the upcoming years. With such huge number of Social Media users, there is no way for the users to monetize thesdidoci
profiles or to understand the influential power of these Social Media Usan® Msgers are always most influential in order to
promote services or products of brands (Kindly follow this link to know more: (https://us.mullenlowe.coisgtbemicro-
influencers/) but quantifying the influential power of these Micro Social Medias ugere never available. Somo Mobile Applicati
is the worl dEs first mobile application that not otmely I
influential power user has on Social Media. After the Sign Up on the Somc&pm, user get to see several posters of various
brands which can be shared directly to their Social Media profile. Once they share a post, they earn a certain pereeatage o
which is ultimately paid by the brands. Through this model, usertagmsonetizing their Social Media profile directly from the v
first day. Once user shares a post, our integrated algorithm starts tracking several factors to understand the infleieafigigo
user on Social Media. These factors include numbengagements, number of clicks, number of views etc. This way we put S
Media users in different leagues of influencers like Bronze league, silver league, gold league etc. This solves a bigf problerr
monetizing Social Media profile for users as welt@sinderstand the influential power one can have on Social Media. For Bral
with the declining effectiveness of native digital advertisement & the rise of bot engagement on Social Media, it isatth@eed
hour to take a step forward. Somo mobilelappc at i on pl ays a very i mportant role
KYC verified social media users directly from the app. This burst of posting organically on Social Media ultimately kiglivER®I
as content now goes in a moreeigtated and a recommended way on Social Media channels rather than going like a blind sp
advertisement & the chances of bot engagement becomes negligible because of the KYC verificationiofilkicoers. Brands
also get deep insight reports on thefpenance of the campaign. KPI is delivered through a-fisardly dashboard consisting of
graphical analysis and representing important KPIs like number of shares, number of comments, number of views etc. ®on
application builds up a wiwin situdion for both brands as well as Social Media users. It gives a dual opportunity for both use
Brands. Users can monetize their idle social media profile & start the journey of being a popular social media influease whe
brands can get an organic stamd through the power of these idle social media profiles, along with the real engagement.

No. of Pages : ZNo. of Claims : :
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811000835 A
(19) INDIA
(22) Date of filing of Application08/01/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : POLYGONAL BASE WITH HOLDING MECHANISM

(51) International classification :F21V21/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Smartivity Labs Private Limited
(32) Priority Date :NA Address of Applicant :1st Floor, 258, Kuldeep House, Lar
(33) Name of priority country :NA No. 3, Westend Marg, Saidulajab, New Delhi 110030 Delhi |
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)JAIN, Rajat
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A polygonal base with holding mechanism is disclosed. The polygonal base includes a detachable piece. The detachahte t
outer edge and at least one set of closely spaced one or more slots at the outer edge. Theresots run into at least a portior
the thickness of the polygonal base. The polygonal base also includes a frame with an opening. The opening corresperaisl
dimensions of the outer edge of the detachable piece. The frame and the detdebalsee coupled to each other via material
enclosed between the one or more slots. FIG. 1a

No. of Pages : 1No. of Claims :
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811032301 A
(19) INDIA
(22) Date of filing ofApplication :29/08/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : SMART MOBILITY AND RIDER SAFETY SYSTEM FOR TWO WHEELER

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. Kshitij Shinghal
(32) Priority Date :NA Address of Applicant :G5, Ramganga Vihar Phase 2,
(33) Name of priority country :NA Moradabad Uttar Pradesh India
(86) International Application No ‘NA 2)Amit Saxena
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Dr. Kshitij Shinghal
(61) Patent of Addition to Application Number ‘NA 2)Amit Saxena
Filing Date ‘NA 3)Anubhav Vishnoi
(62) Divisional to Application Number ‘NA 4)Garima Gangwar
Filing Date ‘NA 5)Dawar Mohd Tabish
(57) Abstract :

Technical Field: The present disclosure relates to Smart MobilityRédet Safety System which consists of five modules for Tw«
Wheelers. The modules consists of pedesttigtaction and alert system, vehicle diagnosis, road surface speed breaker / rumk
monitoring / detection, over speed alert / limiting system and impact sensing with fuel cut off system. Background: Aocardir
latest road safety survey, the majoad accidents were caused because of riders failed to realize the fact that they were the r
vulnerable section on the road. The statistics of road accidents reported in the year 2017 showsvtiegtlevoiders continue to b
major troublemakers otity roads. As per the statistics released by the state crime records bureau of the police, there were ¢
two-wheelers were involved in a majority cases. Their negligence / road conditions / vehicle conditions were major reasons
accidents. Sumary: A Smart Mobility and Rider Safety System which consists of five modules fewhgeler (01). The modules
consists of pedestrian detection and alert module, pollution and vehicle diagnosis, road surface / speed breakerip rumble st
monitoring moduleover speed alert / limiting module and impact sensing fuel cut off module which will improve the rider sai
mobility using two wheelers especially in Indian scenarios. Comprising of sensing sudden pedestrian movement in clogg vi
two wheele (01) using sensor (07, 08), generating visual alert on control panel and display (03) audio alarm on buzzer (04)
strobing headlight / backlight of two wheeler (01) as emergency hazard light (06). Sensor (10, 11) is used for pohitien / ve
diagnais of twowheeler (01). Sensor (09) is used for road surface / speed breaker / rumble strip monitoring. Sensor (12) is
over speed detection of two wheeler (01) and thereby sending visual alert on control panel and display (03) audio azem on
(04). Sensor (13, 14) is used for impact sensing fuel cut off module. Sensors (7 to 14) are in continuous monitoring@yreetese
and send the data to microprocessor / microcontroller based Electronic Control Unit (ECU) (05) for processing. p@de&b)he
signal received from sensors (7 to 14) and actuates / displays / send alerts comparing the da¢aciorimed probability thresholc
set in the look up table of the memory of ECU (05) for each of the five modules. Brief descriptioniofydrae present disclosure
will become more fully understood from the detailed description and the accompanying drawings, wherein: Figure 1 isia atl
Smart Mobility and Rider Safety System for Two Wheelers; Figure 2 is a schematic illustratioretifa of using Smart Mobility
and Rider Safety System for Two Wheelers of figurel.

No. of Pages : No. of Claims :~
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811032303 A
(19) INDIA
(22) Date of filing of Application29/08/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : SMART WATER MANAGEMENT AND RECYCLE SYSTEM

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Amit Saxena
(32) Priority Date :NA Address of Applicant :G52, Wave Green Society, Morada
(33) Name of priority country :NA Uttar Pradesh India
(86) International Application No ‘NA 2)Dr. Kshitij Shinghal
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Dr. Kshitij Shinghal
(61) Patent of Addition to Application Number ‘NA 2)Amit Saxena
Filing Date ‘NA 3)Atul Verma
(62) Divisional to Application Number ‘NA 4)Bharat Nagpal
Filing Date ‘NA 5)Sajal Verma
(57) Abstract :

Technical Field: The present disclosure relates to leakage detection and recycling of waste / grey / used water fabtgisswa
sinks in household / offices. It more particuldidguses on recycling waste / grey / used water coming out of drainage pipe by
standard filtration / microbial cell filtration methods. Background: A recent study suggests that by 2040 there wilirdeérngp dr
water in almost all of India. Between 2030 &0, many parts of the world will face fresh water scarcity and India is likely to
one of the worst affected countries. Leakage of fresh water from taps in various public places such as hospitals,tiaisyay ste
cafeteria etc. will further worsehé scenario. Wastage by urban population is already a great challenge we have set out to ¢
Despite having over 18 percent of the worl dEs populisdst i
something that we need torne to terms with innovative techniques to conserve and recycle water. Summary: Smart Water L
Management and Recycle System is a method for leakage detection, overflow detection and recycling of waste / greydwate
water for household / office$he grey water coming out from the drainage pipe (11) of the household / office (03) will be recy
which otherwise would be disposed into the drains. Comprising sensing leakage / overflow on the drainage pipe (11) taoker
(01) of the householHoffices (03) by installed / mounted equipment / device with at least one sensor and a system attached
drainage pipe (11) / overhead tank (01) of the household / offices (03) to filter and recycle the grey water. Leakagesdatauti
(04) is paced in such a way that it ensures complete coverage of the drainage pipe (11). Overflow detection sensor (06) is |
such a way that it detects overflow in overhead tank (01) or recycle water tank (02). Leakage detection sensor (0d)<aviglphac
in such a way that any continuous leakage or spill from the drainage pipe (11) falls within the range of at least sersufrth@4)
Overflow detection sensors (06) are placed suitably in such a way that any overflow from overhead watey tam&q@de water
tank (02) falls within the range af least one of the sensors (06). The signals are send to ECU (05) for comparison with pres
and check parameters that is flow, time, quantity of water to avoid generating false leakagendegeatioWwherein sensor (04, Ot
include sensing leakage / overflow of water with one or more humidity sensor / metallic strip sensor / semiconductorogeitsd
sensor through any wireless medium not limited teRiVi Bluetooth / GSM. On detectiasf leakage / overflow the sensors (04, 0
sends signal to microprocessor / microcontroller based Electronic Control Unit (ECU) (05). The electronic control urptdE€Xs
the signal and actuates electronic valve (08) to close the electronic vding ofitthe water supply. Source separator (07) separ
the black water coming from toilets to sewer line and grey / blue water to filtration unit. The grey water / used wédesyseyc
consisting of standard filtration methods not limited to Useadbon filter / Microbial fuel cell (10). Brief description of drawing T
present disclosure will become more fully understood from the detailed description and the accompanying drawings, whese
1 is a schematic of Smart Water Management amydte System; Figure 2 is a schematic illustration of a method of using Smi
Water Management and Recycle System of figurel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811034266 A
(19) INDIA
(22) Date of filing of Application :11/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD AND SYSTEM FOR ENRICHING LIFE IN A HUMANLY MAINTAINED
AQUACULTURE ENVIRONMENT

(71)Name of Applicant :
1)Mandava Chetan Chowdary
(51) International classification :A61K31/13¢ Address of Applicant :E&CE Department, National Institut
(31) Priority Document No :NA Technology (NIT) Hamirpur (HP)177 6Himachal Pradesh
(32) Priority Date ‘NA India
(33) Name of priority country ‘NA 2)Edara Naga Vishnu Vardhan Chowdary
(86) International Application No ‘NA 3)Ashish Kumar
Filing Date ‘NA 4)Rohit Dhiman
(87) International Publication No :NA 5)Rajeevan Chandel
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)Mandava Chetan Chowdary
(62) Divisional to Application Number ‘NA 2)Edara Naga Vishnu Vardhan Chowdary
Filing Date ‘NA 3)Ashish Kumar
4)Rohit Dhiman
5)Rajeevan Chandel

(57) Abstract :

The present invention relates to an integrated system for remote monitoring of multiple parameters of water for agUiaeulture
system of the present invention comprises of a floating sensor nodes consistinlgjé sensors to measure water parameters,
base station for transferring the measured parameters received from sensor node of a particular site to a remotetenit, a ren
monitoring unit for receiving data from multiple base stations for storingysisand alerting, a software application to access tt
real time parameters data on smart device of user and an actuator node for regulation of the water parameters based data
The sensor node also consists of an integrated GPS to provitiedaafaeach sensor node and a communication module for
transmitting the measured data to base station.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811017300 A
(19) INDIA
(22) Date of filing ofApplication :08/05/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : MINIATURE GADGET FOR WIRELESS CONTROL OF DEVICES AND TASK AUTOMATION

(51) International classification :HO04W56/00:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LAKSHYA LALIT SHARMA
(32) Priority Date :NA Address of Applicant :&Z7, ROHIT APARTMENT, PLOT
(33) Name of priority country ‘NA 30, SEG10, DWARKA, NEW DELHF110075, INDIA Delhi
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)LAKSHYA LALIT SHARMA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to remote control technology. The invention relates to a sound based miniature remgtatemntr
and method for wirelessly controlling multiple appliances and/or task. Soundrbasatlire remote control system provided,
comprises of an enclosure/housing 12, a miniaturized, compaghe processing unit to establish an interface to manage oper:
transducer, and at least one momentary type button/switch as an input uxétciatirly commands and to determine the state of
external electronic devices that are to be controlled or task to be performed, a circuitry to complete electrical/aleaiwgnic/
network with a closed loop giving a return path for current/communitatiol a power source to provide a constant electrical in|
Figure 1 on sheet no. 1 of the drawings may accompany the abstract when published.

No. of Pages : zNo. of Claims : 1

The Patent Office Journal No. 40/2018 Dated 05/10/2018 37543



(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201811030907 A
(19) INDIA
(22) Date of filing of Application :17/08/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : WATER TREATMENT SYSTEM AND METHOD OF TREATMENT THEREOF

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUPTA, Shashank
(32) Priority Date :NA Address of Applicant :946, Sec. 15, Faridabad, HariRGO:
(33) Name of priority country :NA Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)GUPTA, Shashank
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A water treatment system and method of treatment thereof is disclosed. The water treatment system (100) includes ayyawe
filtration unit (14) operative to remove impurities from feed water; at least onedinguctivity sensor (20a) to measure conducti
of filtered water received from the filtration unit (14) aidaization unit (22) that d@nizes the filtered water for a predefined tim
a predefined electrical input, at least one second conduaiityor (20b) to measure the conductivity cfalézed water received
from the deionization unit (22); and a controller (30) is configured to receive conductivity values from the at least one first
conductivity sensor (20a) and the at least one secamdlictivity sensor (20b). The controller (30) configures the power supply
the predefined electrical input to the-idaization unit (22) for the predefined time based upon at least one of the conductivity
FIG.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811036992 A
(19) INDIA
(22) Date of filing of Application :01/10/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : AUTONOMOUS SEED SOWING BOT

(71)Name of Applicant :
1)Dr. Yogesh Mohan Dubey
(51) International classification -A01C7/04: Address of Applicant :16, Department of Electrocs and
(31) Priority Document No :NA Communication, Pranveer Singh Institute of Technology, Kar
(32) Prioritz Date :NA Agra-Delhi NH-2, Bhauti, Kanpur Uttar Pradesh India
(33) Name of priority country ‘NA (712))|';|;r3ﬁ %frg;]vgrgo,:a:
(86) International Application No ‘NA adny P
Filing Date ‘NA 2)ArJ|t'Sr|v'astava
(87) International Publication No NA j;ﬁpkl'tt éﬁz\i’\;al
(61) Patent of Addition to Application Number ‘NA prt
Filing Date :NA S)Asmita yadav
(62) Divisional to Application Number ‘NA G)A!"a”ya M|shra
Filing Date ‘NA 7)Dipankshi Verma
8)Dr. Yogesh Mohan Dubey
9)Dr. Vivek kumar Rastogi
10)Raghvendra Singh
(57) Abstract :

Autonomous seed sowing robot is one of the promising solutions for precision agriculture. This project presents thespnsjpos
and vision based agricultural robot for sowing seeds and as well as removal of weeds. This prototype can navigateersidic
as line following robot or normally traverse in the farm and perform weed plucking and seed sowing operatiemeat plifinting
zone. The sensors, camera along with image processing based approaches achieves the detection of weeds. The maithisb
project is efficient utilization of resources and to reduce labour work.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811034203 A
(19) INDIA
(22) Date of filing of Application :11/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : SYSTEM AND METHOD FOR DETECTING INTRUSION OFPERIMETER USING A
PLURALITY OF SENSORS

(51) International classification :G08B13/1969|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)CRON systems
(32) Priority Date :NA Address ofApplicant :G42, Freedom Fighter Enclave, Neb
(33) Name of priority country :NA Sarai, New Delhki110068 Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Saurav Agarwala
(87) International Publication No :NA 2)Tushar Chhabra
(61) Patent of Addition to Application Number :NA 3)Ashutosh Kumar Amar
Filing Date ‘NA 4)Md. Minhaj Ahmad
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A method and system for detectimgrusion of a perimeter using a plurality of sensors are disclosed. The method comprises ¢
a first information using a pair of active Infrared (IR) sensors (102) integrated with sister IR sensors (116). Thessistenr$R116
are used for mucing noise affecting the active IR sensors (102). The method further comprises collecting a second informat
bistatic microwave sensors (104). The method further comprises collecting a third information using passive IR sensppéean:
sensos (106). Thereafter, the first information, the second information, and the third information are processed by a proites:
(114) to detect intrusion of the perimeter.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/09/2018

(21) Application N0.201811035761 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : WATEBASE LAMINATION ADHESIVE COMPOSITION

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)YANSEFU INKS AND COATINGS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :Plot No.2@®ectofr5, Growth Centre,
(33) Name of priority country :NA Bawal, Rewari123501, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)NEELAKAMAL MOHAPATRA
(87) International Publication No *NA 2)REETESH KUMAR
(61) Patent of Addition to Application Number ‘NA 3)JITENDRA KUMAR SHARMA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to an environnfgaendly andlow volatile organic compound (VOC) watbase lamination adhesive
composition which is formulated both as a-@mnponent watebase adhesive and a twomponent watebase adhesive based ol
its application to primary and secondary substrates. Thea@mponent watebase adhesive composition comprises at least one
acrylic monomer, at least one free radical initiator to initiate the polymerisation of the acrylic monomers, at leashane ani
surfactant, at least one namnic surfactant, an antimicrobiabmpound, and additives; and the ta@mmponent watebase adhesive
composition is formed by adding an isocyanate based curative as a second component toaimpomnent watebase adhesive

composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811035976 A
(19) INDIA
(22) Date of filing of Application :25/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : HHGHPOWER THREEPHASE MULTI-LEVEL AC-TO-DC CONVERTER FORELECTRIC
VEHICLE APPLICATIONS

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MR. MOHD RIZWAN KHALID
(32) Priority Date :NA Addressof Applicant :DEPARTMENT OF ELECTRICAL
(33) Name of priority country ‘NA ENGINEERING, ALIGARH MUSLIM UNIVERSITY,
(86) International Application No ‘NA ALIGARH U.P-202002, INDIA. Uttar Pradesh India
Filing Date ‘NA 2)DR. MOHAMMAD SYED JAMIL ASGHAR
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)MR. MOHD RIZWAN KHALID
Filing Date ‘NA 2)DR. MOHAMMAD SYED JAMIL ASGHAR
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

This invention relates to method of reducing the amount of harmonics in input line current gifthseeelectric vehicle charger ai
thus improving the power quality of line current. To achieve this, thhese AC supply 1 supplies powtera threephase
autotransformer 2 to regulate the- thpase output voltage which is supplied to three static wiriling singlephase transformel
3. Each static singlphase multwinding transformer 6 consists of one primary and five secondadinga and these transformer:
are connected such that a nplease supply is obtained at their output or secondary side which iswmay power to diode bridge
rectifier 4. The rectified voltage at the output of diode bridge rectifier 4 is used tgedhar battery of electric vehicle 5.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811036020 A
(19) INDIA
(22) Date of filing of Application :25/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : DEVICE FOR TREATING NEGATIVE DYSPHOTOPSIA

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ROOP PRAKHYAT
(32) Priority Date :NA Address of Applicant :c/o Dr.Roop, 348, Govind Lok, E.K.
(33) Name of priority country :NA Road, Meerut250001, Uttar Pradesh, INDIA Uttar Pradesh In
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)ROOP PRAKHYAT
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

DEVICE FOR TREATING NEGATIVE DYSPHOTOPSIA. A device 1@0mprises a first portion 102 forming a boundary of ar
empty region 104 and at least a pair of supporting members 106. Each of the supporting members 106 extend 5 fronntitwe fi
102. The supporting members 106 extend outwards from the first pa@®rThe device 100 is configured to be implanted betw
an iris 704 and an intraocular lens 706.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811036135 A
(19) INDIA
(22) Date of filing ofApplication :25/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD AND DEVICE FOR ALIGNING WINDOW OR DOOR FRAME IN ROUGH OPENING
RIGID WALLS

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MATADIN JANGIR
(32) Priority Date :NA Address of Applicant :WARD NO 01, RA BA PRA SCHO(
(33) Name of priority country ‘NA KE PASS, KANSALI, JAIPUR, KOTPUTLI, RAJASTHAN
(86) International Application No ‘NA 303108 Rajasthan India
Filing Date ‘NA (72)Name of Inventa :
(87) International Publication No *NA 1)MATADIN JANGIR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The best method for the use of this invention is to adjust and fit the brackets(10) bolted through the horizontal shxtd )goo
the vertical frame members(14) of a meng door/window(16) according tbe width of the rough opening(2) of the wall for a
precise installation of door/window(16). The brackets(10) are to be adjusted on-thengrdoor/window(16) such that it touches
wall and then nail onto the rigid wall(1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811024709 A
(19) INDIA
(22) Date of filing of Application :03/07/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD AND DEVICE FOR NORONTACT MEASUREMENT OF TEMPERATURE

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Accurate Sensing Technologies Privateimited
(32) Priority Date :NA Address of Applicant :New Building, First Floor; B8 A, B
(33) Name of priority country :NA 169 (Part), B188 & B-189 (A), Road No. 5, Mewar Industrial
(86) International Application No :NA Area, Madri, Udaipur 313003, Rajasthan, India Rajasthan Inc
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Vinay Rathi
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Disclosed herein are inventive aspects defining the construction, operability, and applications of arsefrsiredtwecolor
pyrometer which is advantageously equipped with improved processing logic for accurate output and furthermore adapted
inclusion of Bluetooth technology for wireless communications
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721019909 A
(19) INDIA
(22) Date of filing of Application07/08/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : NUTRITIONAL BREAD COMPOSITION FORTIFIED WITH PROTEINS

. e :A23.|(71)Name of Applicant :

(51) International classification 1/00 | 1)NUTRI-BEING PRIVATE LIMITED
(31) Priority Document No :NA Address of Applicant :1306, PLOT NO. 1200/1B, SHREE
(32) Priority Date :NA [PANCHVATI CHS LTD, YARI ROAD, NEAR ASHISH
(33) Name of priority country :NA [COMPLEX, ANDHERI (WEST), MUMBAI MAHARSHTRA
(86) International Application No :NA |INDIA 400 061 Maharash& India

Filing Date :NA [(72)Name of Inventor :
(87) International Publication No NA | 1)VINAY MAHESHWARI
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT NUTRITIONAL BREAD COMPOSITION FORTIFIED WITH PROTEINS The present invention provides bread
products fortified with high proteins, and compositions thereof. Ndarécularly, the present invention provides stet#ble, a
cholesterol free, protein fortified fermented bread composition having bread density between 0.2 to 0.4 g/cc compngiegDf;
flour, yeast, sugar, fungal alpfaanylase, lipid and a protebiend in an amount sufficient to provide high protein content; where
said composition contains total protein is within 15% to 20 % w/w and sugar is within 1% to 3%he/wresent invention also
relates to a process for manufacturing the protetifited bread having high proteins, low sugar, reduced carbohydrates, low fa
no cholesterol having high nutritional quality, protein, energy value, palatability to fight malnutitaded this 03ralay of August
2018
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/07/2018

(21) Application N0.201821028209 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : ROBOTIC JOINT FOR SERIALLY ACTUATED ROBOT

:B25.
. . 9/00
(51) International classification B25]
15/0C
(31) Priority Document No :NA
(32) Priority Date ‘NA

(33) Name of priority country ‘NA

(71)Name of Applicant :
1)KStudio Solutions Pvt. Ltd.

Address of Applicant :World Trad@enter, 802, Tower 2,
Dholepatil Farms Road, Opp. EON Free Zone, MIDC Knowle
Park, Kharadi, Pune 411014, Maharashtra, India. Maharasht
India
(72)Name of Inventor :

(86) International Application No ‘NA 1)KALE, Nikhil S
Filing Date :NA | 2)RANA, Veervijaysinh
(87) International Publication No :NA | 3)PATIL, Aakash M
(61) Patent of Addition to Application Number ‘NA 4)GAWANDE, Ruchita
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to robotic device and, more specifically, to a joint (100) for robotic arm to facilitatniraivibe
joint in horizontal as well in a vertical direction for improvement of the flexibility of a robiwe. robotic joint (100) can include a

plurality of rigid links and movable actuator (140). The plurality of rigid links can be connected together in any seqpendde a
movement in at least one of a horizontal direction or a vertical directiormdtable actuator (140) having at least two motors (:
145), wherein a first motor (142) of the two motors enables movement of said movable actuator along length of saidrrobotic
formed by said plurality of rigid links, and a second motor (145) ofwlemotors changes at least an orientation between plural

rigid links.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/07/2018

(21) Application N0.201821028221 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : AN ELECTRONIC MEDICAL SYSTEM AND METHOD THEREOF

:GO6F|(71)Name of Applicant :
. I 19/00| 1)Akshara R Jogi
(51) International classification G06Q Address of Applicant :No : 5, OffiatSat Apartments 2120,
50/00 [Rambaug Colony Sadashiv Peth, Pune 411030, Maharashtr
(31) Priority Document No :NA |India Maharashtra India
(32) Priority Date ‘NA 2)Ravinder Jogi
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Akshara R Jogi
Filing Date ‘NA 2)Ravinder Jogi
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
The El ectronic Medical System comprises of Healthcare |

Healthcare Relationship Management (Healthcare CRM) systevill ¢reate a unified comprehensive multifunctional platform kt
linking healthcare data to &€AadhaarE National I D Cardy
available in the markelt will efficiently meet the diverse regrements of doctors, clinical staff and all people whether in rural o
urban areas belonging to the eliteorseio onomi cal |l y/ geographically disadvan
Applicationintegrated with Healthcatf€RM will together streamline hospitadministration by efficiently
recording/storing/analysing/retrieving healthcare data, scheduling/rescheduling appointments, generating/renewingns.escri|
coordinating supply of subsidized gener) ememdneysaveesand providi
a communication link between various levels of gowh healthcare centres. Beginning from the successful creation of a single
from PHC to SHC to THC, many such chains with THC at the apex will be created ta lpyitdmidal network. To create a natiot
wide plexus, all pyramidal networks within each state would be connected via links between THCs. The holistic electeatic r
system designed by the applicant ai mdiatDeploying thia sysemeadaseindis
ensure quick, effective treatment for ALL citizens, as clinical data becomes retrievable at any time, in both govem&private
hospitals all over India. Thisumwe |ldndtmalkeaenl s mecitalei ptafd
areas via electronic communication thereby unifying the currently disparate healthagre. $&¢adily available, reliable statistica
analysed data so obtained will optimize resource distdbw&i framing health policies.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/08/2017

(21) Application N0.201721028580 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : IMPROVED LOCKING MECHANISM FOR MULTIPLE MAGNETIC BIT SCREWDRIVER.

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) InternationaRpplication No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B25B
15/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)RAHUL GAIKWAD
Address of Applicant :1268, SAISATYAM PARK,
WAGHOLI, PUNE412 207, MAHARASHTRA, INDIA.
Maharashtra India
(72)Name of Inventor :
1)RAHUL GAIKWAD

(57) Abstract :

A screwdriver with multiple magnetic bits disclosed. It mainly comprises a forward elongated housing which has a hexagon
through hole through two ends to accommodate six magnetic screwdriver bits in a line, a magnet is enclosed inside in eact
screwdriver bit, a clamp is fastened to the pegiglof the housing, a pair of arms are pivotally connected to the clamp using s
and pins, a blocking element is mounted on the rear end of each arm to hold the last magnetic screwdriver bit throfighots
the rear end of the housing, dlbw handle is fastened to the periphery of the housing, an end cap is secured onto the back ¢
housing, the end cap includes an opening to hold the housing in position.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :31/03/2018

(21) Application N0.201821012250 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : COMPOSITE ELASTIC YARN, A METHOD FOR PRODUCTION THEREOF AND A WOVEN

FABRIC THEREOF

:D02C
3/00

D03D
15/00

(51) International classification

(71)Name of Applicant :
1)ARVIND LIMITED
Address ofApplicant :Naroda Road, Ahmedabad 380025
Guijarat India

(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)Debasish Halder
(33) Name of priority country ‘NA 2)Dharmendra Raj
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a single core composite elastic yarn having count of at least 4s Ne and thatelaistitleast 15¥%
(w/w). The single core composite elastic yarn consists an elastic filament of at least 180 denier as a core; and adthroogesn
the core. The single core composite elastic yarn has very good recovery and also easy toumeamuacoseffective way.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821032685 A
(19) INDIA
(22) Date of filing of Application :31/08/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : PROCESS OF SYNTHESIS OF NOVEL ANALOGOUS OF DOXORUBICIN ANTICANCER DRL
AND THEIR USE THERE OF AS THERAPEUTIC AGENT

:A61K|[(71)Name of Applicant :
. s 31/00 | 1)DR. RICHA KOTHARI
(51) International classification A61Q | Address of Applicant :ITM UNIVERSITY GWALIOR
17/00 |Madhya Pradesh India
(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date :NA 1)DR. RICHA KOTHARI
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A Process ofsynthesis ofnovel analogue of doxorubicin antjreast cancer drugand their use there ofas

therapeuticagentis disclosed. The present invention relates to copper complex exhibiting invitro anticancer activity in mam
breast cancer cell line MGF. Thecopper complex which act as superoxide radical (O2) scavengers, are used in treating car
replacing the lost antioxidant activity which characterizes tumor systems. The low molecular weight and lipid solutdibppper
complex facilitate penedtion of cell membranes. Depending upon the specific type of copper complexes are used, treatmen
result in decreased tumor growth, increased survival of the host organism, decreased tumor metastasis or induced rhorpha
differentiation of canceraucells. The complex used according to the invention include copper complex of Schiff base moleci
adduct of doxorubicin drug , their solvates as well as mixtures thereof. A method for the treatment of cancer usingtthis copy
complex is also discloseth this Vvork , the concept of selective targeting remains the hope of the future in developing thera
that would selectively target cancer cells, leaving behind healthy cells unharmed. The field of medicinal inorganic tlaesmistry
benefited greatljrom advances in ligand design, leading to the development of improved diagnostic and therapeutic agents
move beyond our traditional view of ligands as just metal binders, ligands are increasingly being used to enhancehitigyagpli
metatbased agents.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821033895 A
(19) INDIA
(22) Date of filing of Application :10/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention SPIROMETER.

. e :A61B|(71)Name of Applicant :

(51) International classification 5/00 1)MR. DHIREN SANGHVI
(31) Priority Document No :NA Address ofApplicant :501 SUMER APARTMENT, PLOT
(32) Priority Date :NA [NO.960, SHANKAR GHANEKAR MARG, PRABHADEVI,
(33) Name of priority country :NA |MUMBAI -400 025, MAHARASHTRA, INDIA. Maharashtra
(86) International Application No :NA |India

Filing Date ‘NA 2)MR. VIRAJ SANGHAVI
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)MR. NATRAJAN IYER

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relatesa spirometer, and for a corresponding measuring method of lung function. The invention is rel
portable spirometry device, or spirometer, and for determining lung function parameters using said device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821034061 A
(19) INDIA
(22) Date of filing of Application :10/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : SYSTEM AND METHOD FOR CONDITION BASED MAINTENANCE (CBM)

. e :GO6F|(71)Name of Applicant :

(51) International classification 11/00| 1)Rakesh Bapu Dhumale
(31) Priority Document No :NA Address of Applicant :Rakesh Bapu Dhumai8@4,Zigguat
(32) Priority Date :NA |Society, Near Shogini Showroom, Ambegaon (Bk),PUNH04€
(33) Name of priority country :NA |Maharashtra India
(86) International Application No ‘NA 2)Nilima Rakesh Dhumale

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No :NA | 1)Rakesh Bapu Dhumale
(61) Patent of Addition to Application Number ‘NA 2)Nilima Rakesh Dhumale

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A condition monitoring device 104 for producing iadication of operating conditions of solpowered products is provided. The
condition monitoring device 104 can include a transceiver 206 to receive signals associated with the operating coond#ions ¢
more components of the solpowered productrdbm one or more sensors coupled to the sodavered product, a power signal
receiver 206 to receive a power signal representing actual power output from theosweed product, and a processor 202. The
processor 202 can automatically generate 212 a&pesgtimate in response to the received operating condition signals and the
received power signal. The power estimate represents an expected power output from-pleeveoéat product. The processor ca
further generate the indication in response to femihce between the received power signal and the generated power estimate
3A WILL BE THE REFERENCE FIGURE
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821034062 A
(19) INDIA
(22) Date offiling of Application :10/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : HARDWARE BASED OPEN CIRCUIT FAULTS DIAGNOSE SYSTEM OF SWITCHING DEVICI
UTILIZING ARTIFICIAL INTELLIGENCE (Al)

:HO2M|(71)Name of Applicant :
. I 7/00 1)Rakesh Bapu Dhumale
(51) International classification HO2P Address of Applicant 8301, Ziggurat Society, Near 8gini
6/00 |Showroom, Ambegaon (Bk), Pu#l11046 Maharashtra India
(31) Priority Document No ‘NA 2)Nilima Rakesh Dhumale
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Rakesh Bapu Dhumale
(86) International Application No ‘NA 2)Nilima Rakesh Dhumale
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An atrtificial intelligence (Al) based controller device 304 to detext indicate fault in voltage source inverter (VSI) is provided.
Al based controller device 304 includes a current analyzer 306 to receive at least three phases load current in alitchitygo
devices (T4T6) sensed by one or more current see802 and generate respective waveforms for each of the sensed three pt
load currents; and a processor 308 to analyze the generated respective waveforms for detect and indicate fault i switsdshg
device from the plurality of switching diees (T1T6). The fault is detected and indicated by comparing each of the generated
respective waveforms with at least one-pi@red current waveform representing a fault occurrence condition, and wherein the
generated respective waveforms and thesfmeed current waveform includes one or more parameters used for comparison thi
between to detect occurrence of the fault. FIG. 3A WILL BE THE REFERENCE FIGURE
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821034063 A
(19) INDIA
(22) Date of filing of Application :10/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : SMART WATER IRRIGATION SYSTEM AND METHOD THEREOF

:A01G|(71)Name of Applicant :
. I 25/00 | 1)Rakesh Bapu Dhumale
(51) International classification A01G Address of Applicant 8301, Ziggurat Society, Near 8gini
27/00 |Showroom, Ambegaon (Bk), Pur#11046 Maharashtra India
(31) Priority Document No ‘NA 2)Nilima Rakesh Dhumale
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Rakesh Bapu Dhumale
(86) International Application No ‘NA 2)Nilima Rakesh Dhumale
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An irrigation control system (100) is provided. The system includmsaoller device (304) for controlling multiple water pumps
the irrigation control system (100) to dispense a controlled amount of water to plants growing in soil, wherein the amad@nta
be dispensed, by controlling the multiple water pumpde@ded based on a trigger signal generated by the controller device, ¢
trigger signal is based on one or more parameters at least associated with temperature, moisture, and PH of the $ahmeceiv
plurality of sensors (402) installed in theil. FIGs. 2 & 3 WILL BE THE REFERENCE FIGURE
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821034073 A
(19) INDIA
(22) Date of filing of Application :10/09/2018 (43) Publication Date05/10/2018

(54) Title of the invention : SYSTEM AND METHOD FOR VERTICAL PLANTER SYSTEM

. e :A01G|(71)Name of Applicant :

(51) International classification 9/00 | 1)Mr. Jijabhau Tukaram Chikhale
(31) Priority Document No :NA Address of Applicant :B28/11 & 12, Sectel5, Vashi, Navi
(32) Priority Date :NA [Mumbai 400703 (India) Maharashtra India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) InternationaApplication No ‘NA 1)Mr. Jijabhau Tukaram Chikhale

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A system andnethod for vertical planter system having fabricated imbricate pattern pockets(3) and truncated cone fabric sa
sow the living plants in order to have growth of plants with healthy fibrous roots and avoid root circulation. The deuldbriays
stitched so as to filter out excess water from a pocket to the pocket below it. The pH level of pockets is also maheegried?an:
may be of hollow PVC sheet or PVC pipes/ pillars (11) and wire grid system(12). The Drip irrigation mechanisnthedtgr to
bottom layer of plants without much labor. The invention provides adequate free space above each pocket of the plasteas)
to grow plants and planters in multiple directions using panel support and thereby avoid its regular maintenanc
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/09/2018

(21) Application N0.201821034074 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : SYSTENMOR ELECTRICITY GENERATION USING HEAT PUMP AND HYDRO TURBINES

:FO2C|(71)Name of Applicant :
. . 1/00 | 1)Mr. Kiran Tanaji Tetgure
(51) International classification FO3B Address of Applicant :Flat no. 201, Sheetal park, near
3/00 |Aadarsh, Hospital, Khadi Machine Chowk, Kondhawa Katraj
(31) Priority Document No :NA |Road, Punel11048, Maharashtra, India Maharashtra India
(32) Priority Date ‘NA 2)Akash Tanaji Tetgure
(33) Name of priority country ‘NA 3)Tanaji Rongu Tetgure
(86) International Application No :NA |(72)Nameof Inventor :
Filing Date ‘NA 1)Mr. Kiran Tanaji Tetgure
(87) International Publication No :NA | 2)Akash Tanaji Tetgure
(61) Patent of Addition to Application Number ‘NA 3)Tanaji Rongu Tetgure
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A System for Electricity Generation Using Heat Pump and Hydro Turbine, having very high efficiency is disclosed heraid. T
systemcomprises Circular pipes arranged in rectangular pattern to form close circuit of water(10), water pump(1)attacheultc
of said closed circuit(10), heat pump, hydraulic turbines (T1(3), T2(4) and T3(5)) placed at other three corners ofithe close
circuit(10), heater(2). Present invention uses pressure raised after low temperature heating of water in closed cirangdg) fo
generation. The hydraulic turbines are used to capture pressure generated in the closed circuit(10) and to corebgritdalm
work. As system works on low temperature it avoids huge losses of heat energy occurring at currently available meckanisn
system is simple in construction, compact, low in capital cost, suitable for operation with local water and oveageidéclimati
conditions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821034088 A
(19) INDIA
(22) Date of filing of Application :11/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : ALTERNATIVE OXIDASE ACTIVITY STIMULATING CHEMICAL COMPOSITION AND A
METHOD FOR REDUCIING HYPOXIA IN PLANTS

. . :CO9K|(71)Name of Applicant :

(51) International classification 3/00 1)MR. BURJE SHRIKANT KUMAR
(31) Priority Document No :NA Address of Applicant :NUPUR NIWAS, PLOT NO. 40/41,
(32) Priority Date :NA [SAMATA NAGAR, LINK ROAD, PANDHARPUR, DIST.
(33) Name of priority country ‘NA |SOLAPURA413304, MAHARASHTRA, INDIA Maharashtra
(86) International Application No :NA |India

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)MR. BURJE SHRIKANT KUMAR
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract: The present invention encompasses chemical composition in an effective concentration to stimulate alterrsgiaadd.
hypoxic adaptation of plant tissue, plant organ, plant catso-propagated through plant tissue culture medium. The disclosed
chemical composition comprises succinic acid or its methyl ethyl esters or combination of succinic acid and its dexiiinees,
chloride, glutamine acid, adenine sulphate, Epaatohenate, glycine, icysteine, high nitrate concentration in the form of potas:
nitrate and sodium silicate as basic solution for PH adjustment at effective concentration. The disclosed chemical caap dst
added to plant tissue culture media aitthering multiplication stage or during shooting stage or during rooting stage along witt
growth hormones such as Auxin and Cytokinin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821034435 A
(19) INDIA
(22) Date of filing of Application :12/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : BONE FIXATION SYSTEM FOR UPPER FEMUR BONE FRACTURES

. e :A61B|(71)Name of Applicant :

(51) International classification 17/00 | 1)MERIL HEALTHCARE PVT. LTD.
(31) Priority Document No :NA Address of Applicant :Survey No. 135/139, Bilakhia Hous
(32) Priority Date :NA |Muktanand Marg, Chala, Vap896191,Gujarat. Gujarat India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)LAD, Harish Maganbhai

Filing Date ‘NA 2)NAGI, Onkar Nath
(87) International Publication No :NA 3)LAD, Nilay Mohanlal
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT A bone fixation system for upper femur bone fractures is disclosed. The bone fixation system irfaisidest and a
second set of fasteners and a construct which has a longitudinal axis. The construct includes a head portion which'lie twead
portion includes an apical portion. The head portion further includes at least one counterborechbapigat portion which
receives one of the second set of fasteners. The construct also includes at least one flange connected to a sidpatitire fibac
flange is curved towards an underlying bone and is substantially perpendicular to the ioalgixid. The construct further include
an elongated shaft. The elongated shaft includes a plurality of holes for receiving the first set of fasteners. FIG. 2b
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/09/2018

(21) Application N0.201821034651 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : TAILFISHING MANEUVERING SYSTEM

:B63H|(71)Name of Applicant :
. . 25/00 | 1)Shubham Mahesh Ambokar
(51) International classification B60P Address of Applicant :4, Lokmanya Society, Near Renuks
3/00 |Vihar Colony, Rameshwari Ring Road, Nagg40027,
(31) Priority Document No :NA |Maharashtra Maharashtra India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Shubham Mahesh Ambokar
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Present invention provides a trailer sway {fahing) maneuvering system. The proposed system prevents fish tailing and avo
accidentscaused by tail fishing. The present mechanism will help in maneuvering the trailer in consistent with the horse (tru
maneuvering. When the steering wheel (9) is to be moved in the particular direction in the hydraulic system, the ma¥ement
steerirg wheel (9) is monitored by the sensor (10) and the sensor (10) send electric signals to the solenoid valve (4) dukeo
valve adjust the fluid flow and the fluid then flow through the tank and get pushed by the hydraulic pump (2) and toghet go

actuator (6) and the piston (7) will be moved outside and the remaining fluid which is in the bottom side of the acttfilt€6d
and go to the hydraulic tank (1).Following invention is described in detail with the help of Figure 1 of shewirlg the hydraulic

system and Figure 2 of sheet 1 showing the sensor and solenoid valve system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821034696 A
(19) INDIA
(22) Date of filing ofApplication :14/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : A SYSTEM TO MANAGE TRUST AND TO ENHANCE THE SECURITY OF A MOBILE AD HO(
NETWORK.

:GO6F|(71)Name of Applicant :
. s 21/00| 1)VAISHALI VILAS SARBHUKAN
(51) International classification HO4L|  Address of Applicant :MILLENIUM ORCHID, FLAT NO.A
29/00|205, PLOT C3, PETROL PUMP ROAD, SECTOR 12,
(31) Priority Document No :NA |KHARGHAR, NAVI MUMBAI -410 210, MAHARASHTRA,
(32) Priority Date :NA |INDIA. Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)VAISHALI VILAS SARBHUKAN
Filing Date ‘NA 2)DR. LATA RAGHA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT This invention is built to provide security in an office environment which has a MANE®mMmmunicate and connect
between the system and the nodes comprising of Computing devices and appliance. The system has been programmed w
security solution. Enhanced tresaised model along with the onibased cryptography approach is praggbto improve the QoS
performance of MANETSs under the presence of malicious users in network. The trust factor of the node is analyzed witliyth
the load of node, and energy level of node. The layer is encrypted, and the encrypted data iettdhsonigh a series of network
nodes called onion routers. In case any of the data is identifies as malicious the system immediately acts to restrarttine da
deactivate the node to secure the system and to protect the entity at the office.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821034707 A
(19) INDIA
(22) Date of filing of Application :14/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : INDIAN SPICES SMOKIEIFUSION WITH BEVERAGES.

. e :A24F|(71)Name of Applicant :

(51) International classification 1/00 1)ASHUTOSH SINGH
(31) Priority Document No :NA Address ofApplicant :B-311, NARMADA PARADISE,
(32) Priority Date :NA |BUILDING NO.2, QAMAR PARK, NR. BHAYANDAR
(33) Name of priority country :NA |FLYOVER, BHAYANDAR EAST, THANE-401105,
(86) International Application No ‘NA |MAHARASHTRA, INDIA. Maharashtra India

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)ASHUTOSH SINGH
(61) Patent of Addition to Application Number ‘NA 2)NEEL BIPIN MISTRY

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The process afreating a smoke by burning Indian spices using a smoke gun, collecting the smoke into a transparent glass
fusing it with any premade beverage of any kind to give it a herbal and smoky touch.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201821034741 A
(19) INDIA
(22) Date of filing of Application :14/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : A SYSTEM THAT USES AN ELECTRONIC PROCESSING DEVICE THAT DETERDFHOLES
ON ROAD AND PROACTIVELY ALERTS USER BEFORE THEIR OCCURRENCE

. . :HO3F|(71)Name of Applicant :

(51) International classification 3/00 1)Aaditya Kishore Kale
(31) Priority Document No :NA Address of Applicant :65, Balaji Nagar (West), Manewadz
(32) Priority Date :NA |Road, Nagpur Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Aaditya Kishore Kale

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract A system that uses an electronic processing device that getbcies on road and proactively alerts user before their
occurrence A system and method for determining adverse/dangerous road conditions based on sensor data received ftom
processing device which may encounter the same condition inside/ovirgnaehicle. The system receives sensor data from a
electronic processing device and evaluates the data to determine if a potentially dangerous road condition is encausystech
may apply one or more thresholds to the data, where the threst®ldissigned to detect various sudden movements of the elec
processing device. The system may monitor the location associated with the potentially dangerous road condition asdresa
data to determine the characteristics about the potholesyBitem may generate one or more alerts and transmit those alerts tc
vehicles that are approaching the location of the dangerous condition using location data provided by the approaching elec
processing device.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/04/2018

(21) Application N0.201821014302 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : HIGH THREAD COUNT FABRIC & METHOD OF MANUFACTURINTHE SAME.

:DO6F|(71)Name of Applicant :
. . 1/00 | 1)RONAK RAJENDRA GUPTA
(51) International classification DO6P Address ofApplicant :1101 Jaywant Apartments, Tardeo
3/00 |Road, Mumbai 400 034, Maharashtra, India Maharashtra Inc
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date :NA 1)RONAK RAJENDRA GUPTA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT HIGH THREAD/ YARN COUNT WOVEN TEXTILE FABRIC AND PROCESS OF PREPARATIAQNMEREOF The
present disclosure provides a high thread/ yarn count textile fabric and a process of preparation thereof. The texds aompri
plurality of Warps and a plurality of Wefts, wherein Warp comprises a plurality of separabldilaumént Yarns Each Yarn has a
denier in the range of 5 to 30. The textile fallvés a totathread/ yarn count in the range of 300 to 3000 thread/ yarns per inch.
of the plurality ofWarps comprises 250 to 3000 Ends per inch. The present disclosure uses arsihgfilect process to achieve
good quality textile having a high thread/ yarn count at low production cost.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :19/09/2018

(21) Application N0.201821035361 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : SAUSAGE TURP SIMULATOR

:A61B|(71)Name of Applicant :
. I 18/00 | 1)Ashish Rawandale Patil
(51) International classification A61B Address of Applicant :Institute of Urology Sakri Road Dhu
17/00 [Maharashtra Maharashtra India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)Ashish RawandalePatil
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Transurethral resection of prostate (TURP) is an operation in which part of the prostate gland is removed using an &imgoscc
operation is a highly skilled surgery and needs training before the surgeon can actually try out the operation oreatli¥eThiRP
(Transurethral resection of prostate) simulator is a instrument used to train surgeons to learn the operation of TUiRFhelithf 1
the present invention the surgeon can learn the operation before actually doing it on the patient. $t@amstieffective and more
efficient training than other simulators available today. The simulator allows for placement of an endoscope and meat rolls
in respectivity of each other in such a way that the meat rolls simulate the natural prostate andt@sgcéion circumstances. Th
resectoscope is then used to resect the meat lobes and simulate the surgery. The simulator also represents a remlarmiminy |
its internal anatomy. The prostate gland once resected, the chips are pushed intaléneabthd syringe is used to extract the ch
(Toomey out the chips) as in a natural operatfonatheter as in usual surgery is then placed and the operation closed. In orde
restart / continue the surgery the sausages are readjusted and theropestited.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821035565 A
(19) INDIA
(22) Date of filing of Application :21/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention A MECHANISM WITH DEFINABLE STROKE AND SPEED CHANGE FOR A PART PICK AND
PLACE UNIT

. . :FO4E|(71)Name of Applicant :

(51) International classification 47/00| 1)CHOUBAL SUSHEEL NARAYAN
(31) Priority Document No :NA Address of Applicant :602, DIPTI GARNET, ROAD NO.4,
(32) Priority Date :NA |JAYPRAKASH NAGAR, GOREGAON (EAST), MUMBAI,
(33) Name of priority country :NA [MAHARASHTRA, INDIA Maharashtra India
(86) InternationaApplication No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)CHOUBAL SUSHEEL NARAYAN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT A mechanism with definable stroke and speed change for a part pick and place unit comprising of a pair obfink
equal or different lengths, one of which is a driver link (2) and the other is the driven link (3). The one endriwkthink (2) is
connected to the other end of the driven link (3) with the help of two or more screws (4 & 5) such that the includegithogle (6
formed between the driver (2) and driven links (3) lies between 90° and 180°. The vertex (7) ditteglinagle (6) connection
forms a pivot (8) about which the links (2 & 3) are free to rotate as one unit. The opposite ends of the links (2 &B)eeath $iot
(9 & 10) in which a linear actuator (11) like a pneumatic cylinder piston or the like engag the U slot (9) of the driver link (2)
with the help of pin (20) and a slider follower (12) engages into the U slot (10) of the driven link (3) with the helhef pima(21).
The directions of motion (22 & 23) of the linear actuator (11) andlitier follower (12) are perpendicular to each other (13). Th
substantially forms the transfer mechanism (27) characterized by a definable stroke (24) and speed change (30 & 8pjdkr a
and place unit, achieved by a simple pair of links (1)taei relative positioning with the pivot (8) fixed inside a housing (25)
mounted on a rigid reference structure (26) mounted on the ground on three or more legs.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821036245 A
(19) INDIA
(22) Date of filing of Application :26/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : ROTATIONAL MOTION STARTING SWITCH SYSTEM

:B60FK|(71)Name of Applicant :
. . 25/00 | 1)VAIBHAV SAMPAT GUDHEKAR
(51) International classification FO2N |  Address of Applicant :NIMBLAK, AHMEDNAGR,
11/00 IMAHARASHTRA, INDIA, PIN CODE: 414111 Maharashtra
(31) Priority Document No :NA |[India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)VAIBHAV SAMPAT GUDHEKAR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A rotational motion starting switch system is used with motorcycle like vehicle . Rotational motion startingisiwit:
connected to the rib member and acceleration knob. A switch casing which surrounds a bar handle. A starting switchodiwicle
parts one is movable switch contact and second is bottom plate, The bottom plate attached to the casing, when thekeptserc
ON condition and rider turn the accelerating knob in clockwise direction in bottom plate range then the pusher pinregthottied
plate in sufficient period then the motorcycle starting motor start and then vehicle start. The spring ishisegistem to return the
movable switch contact to its original position after turn the acceleration knob in clockwise direction and maintainbdisissre
pusher pin and bottom plate. The battery is connected by a lead to one of the relay switchs wdmtrolled by the rotational moti
starting system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821036322 A
(19) INDIA
(22) Date of filing of Application :26/09/2018 (43) Publication Date 05/10/2018

(54) Title of the invention : METHOD OF PRODUCTION OF RUBBER BEADING FROM WASTE AND WASTE
MANAGEMENT SYSTEM

. . :C08.|(71)Name of Applicant :

(51) International classification 3/00 | 1)Yogam Ajit Oswal
(31) Priority Document No :NA Address of Applicant :H¥01, Shri Shanti Nagar Society,
(32) Priority Date :NA [Gangadham Shetrunjay Road, Kondhwa Budruk, Pune,
(33) Name of priority country :NA [Maharashtra 411048 Maharashtra India
(86) International Application No :NA | 2)Babita Narendra (Ajit) O swal

Filing Date :NA | 3)Dhiraj Subhash Bothara
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Yogam Ajit Oswal

Filing Date ‘NA 2)Dhiraj Subhash Bothara
(62) Divisional to Application Number ‘NA 3)Prof. Mrs.M. V. Ghamande

Filing Date ‘NA
(57) Abstract :

Present invention provides method for manufacturing rubber beading from waste and a precke®twaste and make a useful
product from waste at low cost and high quality. While manufacturing rubber beading product the manufacturing defe&%ste
10% and even that is been recycled. The overall waste which is not recycled is about 18epeBeling on the quality of waste
material which is get from scrap. Following invention is described in detail with the heigusé 1 of sheet 1 showing the flowchi
of how machines are used to make finish product.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/09/2018

(21) Application N0.201821036323 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : WATERBOTTLE WITH TIFFINBOX.

:F16C|(71)Name of Applicant :
. . 35/00| 1)RITA RAM KAMBLE
(51) International classification B65D|  Address of Applicant :c14, SHRADDHA GARDEN,
85/00| TELCO ROAD, NEAR TATA MOTORS GATE, CHINCHWAL
(31) Priority Document No :NA [PUNE411033, MAHARASHTRA, INDIA Maharashtra India
(32) Priority Date :NA 2)SAHEB NARAYAN DUDHMAL
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)RITA RAM KAMBLE
Filing Date :NA 2)SAHEB NARAYAN DUDHMAL
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

6. ABSTRACT The invention discloses a Singtader that holds water bottle and two tiffin boxes required for school.Instead ¢

carrying a separate tiffin bag which contains short break tiffin,

long break tiffin and water bottle separately, we qasabmbi

together in one holder. And it will nogquire tiffin bag separately. In this holder upper portion is of water bottle with straw whe
bottom part contains two tiffin®one of short break and one of long break (with partition for sabji and roti). Tiffin boxes are
detachable so that if not reiged we can remove it and only water bottle can be used.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821036326 A
(19) INDIA
(22) Date of filing of Application :26/09/2018 (43) Publication Date05/10/2018

(54) Title of the invention : COPPERREE BRAKE FRICTION MATERIAL FOR DISC BRAKE PADS

:F16D |(71)Name of Applicant :
. I 55/22 | 1)Pradnya Eknath Kosbe
(51) International classification F16D Address of Applicant : Rese
55/22%| Shahu College of Engineering, Tathawade, PAWED33.
(31) Priority Document No :NA |Maharashtra India
(32) Priority Date ‘NA 2)Dr. Pradeep Anandrao Patil
(33) Name of priority country ‘NA 3)Dr. Muthukumar Manickam
(86) International Application No ‘NA 4)Gurunathan Ramamurthy
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No " NA 1)Pradnya Eknath Kosbe
(61) Patent of Addition to Application Number ‘NA 2)Dr. Pradeep Anandrao Patil
Filing Date ‘NA 3)Dr. Muthukumar Manickam
(62) Divisional to Application Number ‘NA 4)Gurunathan Ramamurthy
Filing Date ‘NA
(57) Abstract :

The present invention relates copper freefeiemdly friction materials fodisc brake pads. These friction materials are manufac
by using norasbestos organic friction material composition which is free from copper. Brake pad formulations consist of a b
lubricants, abrasive ingredients, fibers, reinforcing agentsitunatfillers and space fillers which results in effective brake
performance. A noashestos organic copper free friction materials for disc brake pad consist of a binder forming approxiri
% by volume, a fiber forming 180 % by volume, at leasine lubricant forming up to 14 % by volume, at least one abrasive for
8-28% by volume, and at least one filler forming23.% by volume.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20182103503%
(19) INDIA
(22) Date of filing of Application :17/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD AND SYSTEM FOR INITIATING AND FULFILMENT OF DESIRED ACTION OVER
COHESIVE INTERNETHOSTED PLATFORMS

(51) International classification :GOGF| (71)Name of Applicant :
3/00 | 1)AZTRINO ANTHROBOTICS OPC PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :3RBM ROAINEAR RTO, PUNE
(32) Priority Date :NA [411001 Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)BHAVIK CHANDRASEN RUPAREL

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure provides for method and system for initiating and fulfilment of desired action over cohesiviedstedhet
platforms. The method includes analysis of a first input received froruggrtto detect product or service to be purchased or in
of enduser, wherein the first input comprises unstructured voice command, text message, gesture, and data asksdah@ttkwit
user. Further, identifying action(s) associated with the detected product or service to be purchased or intasenf end
Communicating the identified action(s) to at least one of natively offered service(s), third party(ies) and conneleeidd(s) and
receiving a response in real time from the one or more third parties interested in fulfilling the identified one or waneastiens.
The process being performed while maintaining a continuous dialogue connecting each of the inghtsdrwuser, therefore
replicating humasio-human understanding occurring over a real physical conversation. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821035107 A
(19) INDIA
(22) Dateof filing of Application :18/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : VAPORIZING DEVICE FOR USE IN VEHICLE FOR VAPORIZING THERMALLY VAPORIZABL
COMPOSITION

:A61M |(71)Name of Applicant :
. s 15/00 | 1)SHAILESH ASHOK PAWAR
(51) International classification A61M Address of Applicant :APostWalhe, Near Kumbhar Aali
11/00 |[Chavan Building, Tal Purandar, DistrHetine412305,
(31) Priority Document No :NA |Maharashtra, India. Maharashtra India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)SHAILESH ASHOK PAWAR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT VAPORIZING DEVICE FOR USE IN VEHICLE FOR VAPORIZING THERMALLY VAPORIZABLE
COMPOSITION The present disclosure relates vaorizing device for use in a confined space to vaporize thermally vaporizi
composition that includes a housing, at least two current carrying wires, at least one ceramic resistor and a replkieedbée bo
housing is positionable in a confined sp&mreinstance a driver cabin of a vehicle. The current carrying wires draw direct curre
a Direct current battery either provided in the confined space or the vehicle. The ceramic resistor is connected betwesh the
carrying wires for resistinfow of current thereby generating heat in the ceramic resistor. The replaceable bottle is filled with
thermally vaporizing composition and has an extending wick and disposed proximal to the ceramic resistor to enabléeheat t
therebetween. Heat ga&id by the wick vaporizes the thermally vaporizing composition.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/09/2018

(21) Application N0.201821035195 A

(43) PublicatiorDate : 05/10/2018

(54) Title of the invention : SYSTEM FOR DETECTING VULNERABILITY IN A UBIQUITOUS ENVIRONMENT

:HO4L |(71)Name of Applicant :
. . 29/00| 1)Pushpa Manoj Bangare
(51) International classification GO6F Address of Applicant :Grande VieWw, Flat No D302, Survey
21/00 |N0.5/6, Near Podar International School, Ambegaon Budruk,
(31) Priority Document No :NA [Pune, Maharashtra, PINL1046 also residing at $igad College
(32) Priority Date :NA |of Engineering Survey No. 44/1, Off Sinhgad Road,Vadgaon
(33) Name of priority country :NA [Budruk, Pune411041, Maharashtra,India Maharashtra India
(86) International Application No ‘NA 2)Manoj Limchand Bangare
Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No *NA 1)Manoj Limchand Bangare
(61) Patent of Addition to Application Number ‘NA 2)Pushpa Manoj Bangare
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a system 102 for dynamic vulnerability detection in a ubiquitous environment. The sydésnaf
least one processor, and at least one memory unit coupled to the at least one processor 202, the at least one mérhamngnit
stored therein instructions which when executed by any set of the one or more processors, perform dynamic vulneraisititind
the ubiquitous environment. The system detects 208 an insertion of a storage device in one or more authouiheg deviges
selected from a plurality of authorized computing devices. The plurality of authorized computing devices configured poizetee
information provided by cloud computing services in the ubiquitous environment. The system further g&tfyrapon detection
that the storage device is inserted in said one or more authorized computing devicelefimgdeprotective action automatically tc
mitigate vulnerability due to insertion of the storage device. FIG. 3B shall be the reference figure
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821035592 A
(19) INDIA
(22) Date of filing of Application :21/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : MULTIPURPOSE SELF ADHESIVE TAPE FOR REPARING DRIP IRRIGATION
TUBE/PIPE/LATERAL

. . :A01G|(71)Name of Applicant :

(51) International classification 25/00 | 1)VILAS NEMICHAND JAIN
(31) Priority Document No :NA Address of Applicant :PLOT NO. 3, SAMAYSAR
(32) Priority Date :NA |SHREERAM STATE BANK COLONY, RING ROAD,
(33) Name of priority country ‘NA [JALGAON-425001, MAHARASHTRA, INDIA Maharashtra
(86) International ApplicatiotNo ‘NA [India

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No *NA 1)VILAS NEMICHAND JAIN
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT: A multipurpose self adhesive tape for repairing drip irrigation tube/pipe/lateral and its method of preparation is
described in the present invention. The adhesive tape is made of a multilayer film of HDPE or LDPE. A solvent basesybéne
adhesive igoated on the film to obtain jumbo sized rolls of the adhesive tapes. These jumbo rolls are cut down to smaller s
adhesive film rolls according to the requirement of the user and the irrigation tubes /pipes on which they have to le albegivi
tapes are water proof, weather proof, long lasting and have a strong tensile strength, peel strength, loop tack sstezagth and
channel strength to resist hydrostatic water pressure. Application of these adhesive tapes on the damagee pagatiointtubes |
pipes saves time , money, energy and allows for reuse of the pipes/tubes for multiple times.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821035766 A
(19) INDIA
(22) Date offiling of Application :24/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : THRUST VECTORING MULTI EXIT NOZZLE FOR THRUST VECTORING IGNITION CHAMBE
ENGINE FOR IMPROVED TORQUE AND POWER BOOST

. . :B64C|(71)Name of Applicant :

(51) International classification 15/00 | 1)Ravi Shankar Gautam
(31) Priority Document No :NA Address of Applicant :Address: 203wing, Agsa Palace
(32) Priority Date :NA |Near Ram Mandir, Off J.P. Road, 1st Gaothan Lane, Andher|
(33) Name of priority country :NA [West, Mumbai Maharashtra India
(86) International Application No :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)Ravi Shankar Gautam
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This patent discloses thrust vectoring multi exit nozzle for various thrust vectoring igrtiiamber engines mentioned in my
previous patent applications. In above mentioned applications thrust vectoring engine consists of ignition chamber petiiaf is
coaxial annular cylinders connected by coaxial rings. Further annular cylinder havefanpaizles with one being oppositely ben
with respect to other mounted diametrically opposite side in the middle portion of ignition chamber. During fuel suctidmegha:
are sealed and during ignition of fuel they are unsealed so that hot jetded iyl escaping through nozzles cause coupled rot
motion on the ignition chamber. Nozzles used in above mentioned patent applications have single exit. Nozzle with ihbipk
with only one entry hole is disclosed in this patent. This ndzzlies engine to provide increased torque and power boost.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821035769 A
(19) INDIA
(22) Date of filing of Application :24/09/2018 (43) PublicatiorDate : 05/10/2018

(54) Title of the invention : EFFICIENT WASTE MANAGEMENT SYSTEM USING 10T

(71)Name of Applicant :
1)MR. ANILKUMAR HULSURE
Address of Applicant :&04, NABHANGAN APARTMENT,
:HO4W|TAKLE VASTI, OPP. THANDA MAMLA HOTEL,
84/00 |[TALEGAON DABHADE,MAVAL, PUNE-410506,
HO4W |MAHARASHTRA, INDIA Maharashtra India
4/00 2)DR. P P HALKARNIKAR

(51) International classification

(31) Priority Document No ‘NA 3)MRS. NALIN | JAGTAP

(32) Priority Date ‘NA 4)MRS. ABHA JAIN

(33) Name of priority country ‘NA 5)MRS. MOHINI AVATADE

(86) International Application No ‘NA 6)MR. LOKESH GIRIPUNJE
Filing Date ‘NA 7)MRS. NEHA TIWARI

(87) International Publication No :NA [(72)Name of Inventor :

(61) Patent of Addition to Application Number ‘NA 1)MR. ANILKUMAR HULSURE
Filing Date ‘NA 2)DR. P P HALKARNIKAR

(62) Divisional to Application Number ‘NA 3)MRS. NALINI JAGTAP
Filing Date ‘NA 4)MRS. ABHA JAIN

5)MRS. MOHINI AVATADE
6)MR. LOKESH GIRIPUNJE
7)MRS. NEHA TIWARI

(57) Abstract :

ABSTRACT EFFICIENT WASTE MANAGEMENT SYSTEMJSING IOT The present subject matter discloses a system and
method for maintaining the hygiene for Garbage bins using loT based devicemimtivork.The physical parameters like odor,
level of a waste and humidity, related to thewaste bin area are monitored usinglOT based device in wireless networlaséd IC
smart hygienic system using wireless sensor network for Garbage bins and surroundiiog @yaataining hygienic, ectriendly,
ecoenvironmental, human friendly and building healthy society. With the help of various sensors we can measure various|
like odor, smell and level of waste which helps to maintain hygiene and cleagd®ritng alert or messages to administrator The
system detects alert conditions related to the public Garbage bins and takes a control action for improving the physieaspar:
during an alert situation. The system may also intimate user(s) of thealdition and the control action implemented by the sy:
Through IOT based system we can send messages to Government authorized person for cleaning and maintaining hygien
Garbage bins and surrounding area. With this device we can save resdercesney and time and reduce pollutions and helps
make smart city.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/09/2018

(21) Application N0.201821036473 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : SOLAR FILM BASED DEVICE FOR REDUCING THE EVAPORATION RATE OF WATER FRO

SWIMMING POOLS, FARMS PONDS, TANKS AND DAMS

‘F24.
2/00

B32E
17/0C

(51) International classification

(71)Name of Applicant :
1)ANIRUDDHA C. KAILUKE
Address of Applicant :FLAT NO. 101, GURUDEO
RESIDENCY, PLOT NO. 171, RUKHMINI NAGAR, NEW

‘NA
‘NA
‘NA
‘NA

(31) Priority Document No

(32) Priority Date

(33) Name of priority country
(86) International Application No

SUBHEDAR LAYOUT, NAGPUR 440024(M.S), INDIA
Maharashtra India

2)VRUSHALI G. NASRE
(72)Name of Inventor :

Filing Date ‘NA 1)ANIRUDDHA C. KAILUKE
(87) International Publication No NA | 2)VRUSHALI G. NASRE
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Water is a limited resource and its conservation and management is important iragfalvarea like some parts of Maharashtra
(India). The shift of climatic datum necessitates the need ofeffesttive technique to reduce evaporation rate of water from dar
farm ponds and tanks. Evaporation of water from dams, tanks, etc. is régureans of solar film equipped panels adapted to 1
on the water surface. The panels are preferably hexagonal in size, are made of an expanded plastic material; they intag bg
the application of a weight and they may also be provided witlatimgulation by using thermocol sheet layer. The panel edges
be formed with projecting flanges; also, grooves are arranged in the panel edges on the bottom side of panels.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/09/2018

(21) Application N0.201821036581 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A SYSTEM FOR GRIBASED MERGE CUTIN PREDICTION AND METHOD THEREOF

:HO4N|(71)Name of Applicant :
. I 19/50% 1)KPIT Technologies Limited
(51) International classification HO4N Address of Applicant :Plot No. 35 & 3Rajiv Gandhi
19/59:|Infotech Park, Phase 1, MIDC, Hinjewadi, Pune, Maharashtr:
(31) Priority Document No :NA |411057, India. Maharashtra India

(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)DAS, Soumyo
(86) International Application No ‘NA 2)SHARMA, Ashutosh
Filing Date ‘NA 3)DEY, Rastri
(87) International Publication No " NA 4)BUDHAVARAM, Srinath Shankarappa
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A predictionsystem implemented in a host vehicle to predict a mergimdat an autonomous vehicle. The system comprises ar
input unit for capturing neighbouring information of the host vehicle, and a processing unit to receive the capturedingighbot
informationand generate a grid map by determining shape and dimensions of a grid, estimate trajectory of each target vehi
one or more target vehicles, based on driver behaviour obdakth target vehicle, to determine optimized path of each target
vehicle and generate a global manoeuvre model by analysing motion of each neighbouring target vehicle , wherein on gen
the global manoeuvre model a merge-iouthreat for the host vehicle is computed by performing centralized risk management
utilizing the predicted trajectory of the one or more target vehicles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821036651 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : SMART LOCK SYSTEM

(71)Name of Applicant :
"HOAW 1)MR. ADITYA ASHOK DAREKAR
(51) International classification : Address of Applicant :6, SHREE BUILDING,
8/00
(31) Priority Document No ‘NA MOGHALWADI ROAD, KHOPOLI, DIST. RAIGAD-410203,
(32) Priority Date :NA MAHARASHTRA, INDIA Maharashtra India
(33) Nameyof priority country :NA 2)MR. VINAYKUMAR RAJESHWAR GADEWAR
(86) InternationaRpplication No ‘NA 3)MR. ASHISH DINESHKUMAR JOSHI
Filing Date ‘NA 4)MR. VIVEK S. RANE
(87) International Publication No " NA (72))I\NAaRr.n§§fUmvz.n'§J?NAR
(61) 'I:iﬁ;egnltjgft:ddltlon to Application Number Hﬁ 1)MR. ADITYA ASHOK DAREKAR
2 C : 2)MR. VINAYKUMAR RAJESHWAR GADEWAR
(62) ::Di'l‘i’r']s"g‘e":‘tlgo Application Number :m 3)MR. ASHISH DINESHKUMAR JOSHI
9 ' 4)MR. VIVEK S. RANE
5)MR. ARUN D. SONAR
(57) Abstract :

The proposed systeis a convenient and essentialsecurity system required in hotels. The said system comprises of five maj
components namely \Aki router, android application, microcontroller, XBees and smart device. This system simplifies the pr
locking/unlocking @ door by eliminating RFID card andmanual key .In our system, a XBee module is embedded in smart de
mounted on the door of the rpom.The smart device can be operated by the application in customers mobile through a gate
Raspberry Pi and XBee. Usean generate his/her own password at reception desk for allocated roomand further use this pa:
access the door lock using android application. The wireless signal from the users android phone is been receiveddrgytpere
which gives commantb XBee coordinator to transmit the signal.On receiving signal from XBee coordinator, theXBee receiv
module gives command to the microcontroller present in smart device forcontrolling the door lock. In case of emergecicygath
also be operated bypanual key as well as from backend server.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821036653 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : MOBILE WIND TURBINE

:FO3LC|(71)Name of Applicant :
. . 9/00 | 1)Vaibhav Rangrao Kumbhar
(51) International classification FO3G Address of Applicant :B’02, Nirman landmark, Sr no. 81/6
6/00 [MumbaiPune bypass, Warje, Pune Maharashtra India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)Pushkar Rajendra Bahirat
(33) Name of priority country ‘NA 2)Atharva Chandrashekhar Kale
(86) International Application No ‘NA 3)Sagar Vitthal Garad
Filing Date ‘NA 4)Vaibhav Rangrao Kumbhar
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Mobile Wind Turbine: Energy demand is increasing every day as we take a step towards development. The-vseeviaiue
energy sources such as fossil fuels is leading to an increase in pollution. Fossil fgelagte exhaust one day. To serve energy
need for future generation development of renewable energy (i.e. solar, wind, geothermal, tidal) is important. Windeio& sou
energy which has been used since old ages in windmills for pumping water, gflodimand eventually for the generation of
electricity. The objective of this work is to study a device used to harnessdlmtity wind energy, generated due to a motion of
moving vehicle, for the generation of electricity by using a turbine mowmtetd The electricity produced will run various loads
present in the vehicle such as charging points, fan, lights, etc. The excess power can be stored in a battery for (rtladirtbee
energy can be stored in the battery and used to run thdevabadf. This will help to cut down the usage of remewable sources
which are on the verge of extinction and the entire process ipaituting.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201821026491 A
(19) INDIA
(22) Date of filing of Application :16/07/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : ATR&NBSP;DISPLAY (AMRUT DOT TRANREFLECTIVE DISPLAY)

:HO4N|(71)Name of Applicant :
. . 13/35] 1)AWADHOOT RAMCHANDRA AMRUTE
(51) International classification HO4N |  Address of Applicant :EL08, SHUBH APT., SUBHAB
13/35¢|NAGAR, SUBHASH ROAD, MIRA ROAD401107,
(31) Priority Document No :NA |MAHARASHTRA, INDIA Maharashtra India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country :NA 1) AWADHOOT RAMCHANDRA AMRUTE
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ATR Display (Amrut dot Tran®eflective Display) The ATR Display (Amrut Dot TraReflective Display)basically it is display
panel technology moreover it is transparent display. The ATR display becomes transparent like glass, when it disablentgsh
or visual presentation at switch OFF condition of display and at standby condition of displayeidbén it goes in nemmansparent
mode with great picture quality and contrast ratio. In transparent mode of display, it passes all environmental lighh¢hdsmay
in both directions. In this display removes all kind of fixed colour layer or R@&Bblue green) colour layer as well as remove st
pixel (pixel) concept, which used in existing display panel to form colour. In this display not forms colour shade byd®GB col
combination which used in existing display. The ATR display forms colomelyAmrut Dot technology. The Amrut dot is basic:
colour less dot. An every single sub pixel from existing display replace with single Amrut dot. It forms all colours ghades b
controlling light wave, which coming from backlight system. The backligbitesn forwards even white LED light. The ATR displ:
comes with new smart light flow technology used for even LED backlight. It becomes transparent at transparent modeaofcdi
it passes even LED light to display shows visual presentation gtan@mparent mode. Digh
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821006240 A
(19) INDIA
(22) Date of filing of Application :19/02/2018 (43) Publication Date : 05/10/2018

(54) Title of theinvention : IDENTIFICATION ARRANGEMENT FOR FUEL DISPENSING VALVE

. e :B670|(71)Name of Applicant :

(51) International classification 2100 1)DOVER INDIA PRIVATE LIMITED
(31) Priority Document No :NA Address of Applicant :Plot No.66 Building No.1, TTC
(32) Priority Date :NA |Industrial Area, MIDC, Mahape, Nailumbai- 400710
(33) Name of priority country :NA |Maharashtra, India Maharashtra India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Mr. Ashok Sudam Shinde
(87) International Publication No *NA 2)Mr. Rajan Narayan Nagre
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT An identification arrangement (100) for a variety of fuel dispensing valves (200) comprising a badge pad (10) f
comprising a holding surface (11), a lower surface (12), a receptacle (13) having a curvatured edge (1 BHetweenghe holding
surface (11) and a retaining surface (14) provided on the lower surface (12); an identification badge (40) further camprising
identification surface (41) on an upper side, a plurality of flexible legs (42) on a lower side, a fockitt) on each flexible leg
(42), an entrapment channel (43); and a valve envelope (70) further comprising a recess (71) and a bridge (72); gimidentifi
arrangement (100) situates on a prominent user facing surface (190) of the valve whendibpdnsing valve (200) is parked in ¢
fuel dispenser or when the fuel dispensing valve (200) is held in hand for dispensing fuel; the identification arranQ@)rsatsti(i:
predefined orientation, the identification badge (40) is destroyed if itsviedrisoattempted.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821030081 A
(19) INDIA
(22) Date of filing of Application :10/08/2018 (43) Publication Date : 05/10/2018

(54) Title of theinvention : INFINITY XCHANGE.

:G06C|(71)Name of Applicant :
. . 40/00 | 1)MR. SOHAIL HAKIMODDIN KAZI
(51) International classification G06Q|  Address of Applicant :FLAT NO.51, MADHUBAN
50/00 [COLONY, DHAMANGAON ROAD, YAVATMAL,
(31) Priority Document No :NA [MAHARASHTRA, INDIA -445 001. Maharashtra India
(32) Priority Date ‘NA 2)MR. GOVIND KISHOR RATHI
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)MR. SOHAIL HAKIMODDIN KAZI
Filing Date ‘NA 2)MR. GOVIND KISHOR RATHI
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Financial markets over the world follows a similar pattern of functioning. Today there are over 15 million traders imdnaiia w
indulged in financial market trading. Despite of bringing in several key factors in improving the technoldmditigeexperience o
the customers has witness no changes in its functioning. Customers need to wait for the pe3iddyf®be assure that settleme
for his trading has been completed and moreover due to the involvement of brokers-arakstdand other intermediate authoriti
they always end up in paying a hefty sum towards brokerage. Our Idea is to integrate a consortium blockchain withioiaé fu
financial market to create DAS (Distributed Autonomous System)platform. World markea mbadge, a technologically advanc
platform is required in order to solve the issues faced by the customers and give them real time trading experienng dodeut
their brokerage expenses as well. An Optimizing platformis required which can chareggité trading market and can provide it
user a hassle free, cost efficient and a real time trading experience. Our Idea(InfinityXchange) is the platform thiscalinoiha
this disparities in current Financial market and furnish the end invedtothei stage for doing transaction(buying and offering) @
the commaodities(Stock, Equity, Derivatives, and so forth.) in an exceptionally ease, ongoing and automated condition.
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(19) INDIA
(22) Date of filing of Application :05/10/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : AUDIO VIDEO ADVERTISEMENT PLATFORM AND METHOD THEREOF

. e :HO4N|(71)Name of Applicant :

(51) International classification 21/00 | 1)OPERA CINEMA PVT. LTD.
(31) Priority Document No :NA Address of Applicant :101, Nusser House, Mama Paamnd
(32) Priority Date :NA [Marg, Opera House, Girgaon, MumiE)0004, Maharashtra Inc
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)K.Pushpendra Singh

Filing Date ‘NA 2)Shivendra Singh
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

An audio video advertisement platform is provided. The audio video advertisement platform inclisded imdicator, an output
system, one or more user devices, and a local server. The visual indicator is activated by the local server at a peitet=emihe
for a predetermined duration. Thereafter, the local server provides an alert to the icssr atethe beginning of the predeterminet
duration. Each user device receives a response from corresponding user and transmits the response to the local saihserve
compares a number of positive responses with a number of negative respbesesfter, the output system plays an audio videc
advertisement media based on the result of the comparison and a predetermined threshold value.
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(22) Date of filing of Application :08/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : A WINDROWER

(71)Name of Applicant :
1)Kanade Prashant Subhash
Address of Applicant :Dept. of Mechanical Eng. Amrutval
College of Eng., Sangamner ,Dist: A.Nagar, Maharashtra, n
422608Maharashtra India
2)Gadekar Tushar Kisan
3)Gite Vivek Balasaheb

(51) International classification Ag%g 4)More Prashant Jalindar
(31) Priority Document No ‘NA 5)Bhagvat Pratik Rajendra
(32) Priority Date ‘NA 6)Kshirsagar Sunil Arun
(33) Name of priority country :NA gxg?kstgzgal\gﬁ\eb Kisan
(86) International Application No ‘NA P .
Filing Date ‘NA 9)Wakchaure Vishnu Damodha}r
(87) International Publication No :NA 10)Dr.Suryakant Babanrao Patil

(72)Name of Inventor :

(61) Ilziﬁ;znt[)(;ft?ddltlon to Application Number mﬁ 1)Kanade Prashant Subhash
(62) Divisional to Application Number :NA 2)G§1dekar Tushar Kisan
Filing Date ‘NA 3)Gite Vivek Balasaheb

4)More Prashant Jalindar
5)Bhagvat Pratik Rajendra
6)Kshirsagar Sunil Arun
7)Venkatesh M.A
8)Varpe Babasaheb Kisan
9)Wakchaure Vishnu Damodhar
10)Dr.Suryakant Babanrao Patil

(57) Abstract :

The present invention relates to a windrower that is capable of oscillating at variable frequencies, which facilitateslifenil
and other undesired material from the cutp. The windrower comprises a support frame comprising a first section, a second
a plurality of wheels operatively attached to the support frame for facilitating movement of the support frame oveolferayoa c
mechanism operatively disposetthin the first section of the support frame, the conveyor mechanism configured to convey a
crop from a cutting section of the windrower to the first section of the support frame, a receiving tray operatively ditifiosbe
second section of theupport frame, wherein the receiving tray configured to receive the cut crop from the conveyor mechani
oscillate at least one predetermined frequency of oscillation, thereby facilitating removal of soil and other undedireh plaets ut
crop.
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(21) Application N0.201821036220 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A METHOD ANDAPPARATUS FOR WIRELESS ACCESS TO AN EXPERT WITHIN THE

GOLDEN HOUR AFTER A CARDIAC EPISODE

:A61B
5/00
A61B
1/00

(51) International classification

(71)Name of Applicant :
1)SUNIL LAKDAWALA
Address of Applicant :FLAT N&/C, TOWERC, VICEROY
PARK, THAKUR VILLEGE, KANDIVALI (E), MUMBAI -

(31) Priority Document No :NA 400101, INDIA Maharashtra India
(32) Priority Date ‘NA 2)SHRIKANT PARIKH
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)SUNIL LAKDAWALA
Filing Date ‘NA 2)SHRIKANT PARIKH
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ANNEXURE - Il ABSTRACT TITLE: A Method and Apparatus for Wireless Access to an Expert within the Golden Hour afti
Cardiac Episode. The heart rate is expected to be within certain range for a human being. A CVD patieoteditearttypically
reflects in the heart rate and other parameters of his ECG. A basic analysis of ECG and deriving of the heart bedheate and
parameters is automated by means of the invented apparatus running an application program alleviéding c@estant human
monitoring which would otherwise be prohibitively expensive specially in case of long term monitoring. With this anajgsisac¢
with other methods incorporated in the apparatus, it can (i) detect existing medically significaobheidion & warn against it anc
(i) impeding, serious heart conditions which can be used for potentially life saving treatment in a proactive/prevehfivedimer
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721007041 A
(19) INDIA
(22) Date of filing of Application :28/08/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A METHOD AND A SYSTEM FOR ADJUSTING PRBAD IN TELESCOPIC FRONT FORKS
SHOCK ABSORBER

. . :B60T|(71)Name of Applicant :

(51) International classification /00 1)Badve Engineering Limited
(31) Priority Document No :NA Address of Applicant :Plot No A 23/ 1, KhalumbaMIDC
(32) Priority Date :NA |Phase Il, Pune 410 501, MH, India. Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Nikhil Kulkarni

Filing Date ‘NA 2)Rohan Kulkarni
(87) International Publication No :NA | 3)Shrikant Badve
(61) Patent of Addition to Application Number ‘NA 4)Sumedh Badve

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a mechanism for adjustingppreon aspring of a telescopic shock absorber. The mechanism is
having a knob, a connecting member a transition unit. The connecting member is coaxially extending from the knob. idhe tr
unit is having at least one cylindrical member having a cam profit mast one end. The transition unit is arranged between tf
connecting member and the spring. Upon rotating the knob, the connecting member rotates, the transition unit alongleatt tl
one cylindrical member converts a rotational movement ofdn@ecting member to an axial movement for compressing or
expanding the spring, thereby adjusting thelpasl on the spring of a telescopic shock absorber.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/08/2018

(21) ApplicationN0.201821029597 A
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:FO2E|(71)Name of Applicant :
. . 39/00( 1)MR. VIVEK VITTHALRAO DIWARE
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(87) International Publication No *NA 1)MR. VIVEK VITTHALRAO DIWARE
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Filing Date ‘NA 3)MR. SAMADHAN DATTATRAY B HOSLE
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Duel fuel brooder ABSTRACT A duel fuel brooder assembly for a brooding house has a two compartment for coal and elec
The inlet duct is provided to this compartment for supplying air. The outlet duct is proviojeplosite side of inlet duct. The outle
duct which is of circular cross section will distribute heat to the space. The coal chamber consists of exhaust dugrexhdsdiso

exhaust smoke which is produce during burning of coal.
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(19) INDIA
(22) Date of filing of Application :24/08/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD OF REPAIR AND RETROFITTINGF RC BY USING IMPRESSED CURRENT
CATHODIC PROTECTION

. . :C23F|(71)Name of Applicant :

(51) International classification 13/00| 1)Dr. Sangeeta Gadve
(31) Priority Document No :NA Address of Applicant :Plot no. 188, Swarna Aashish Socie
(32) Priority Date :NA |Samartha Nagari, Near H. B. Estate, Sonegaon, Nagpur,
(33) Name of priority country :NA [Maharashtra, Indid40025 Maharashtra India
(86) International Application No ‘NA 2)Prasad Bahekar

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No :NA | 1)Dr. Sangeeta Gadve
(61) Patent of Addition to Application Number ‘NA 2)Prasad Bahekar

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a method of repairing and retrofitting of RC structures by applying impressed curiient cathc
protection to rebar against corrosion in CFRP. CFRP is conductive material and in addition to strengthettirgisedlas anode
applying impressed current cathodic protection (ICCP)to rebar making it as cathode. Impressed current cathodic pr@@&gtisn
connecting an external anode to the rebar to be protected and the passing of an electrical D€octivaeat} areas of the metal
surface become cathodic and therefore do not corrode. Imprassedt systems employ inert (zero or low dissolution) anodes i
use an external source of DC power (rectified ac) to impress a current from an externalndmdloke cathode surface. Following
invention is described in detail with the help of Figure 1, 2 and 3 of sheet 1, 2 and 3 showingthe experimental setuf, gz
2 and phase 3 respectively.
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(54) Title of the invention : PREPARATION OF AMBIENT CURED ECGRRIENDLY CONCRETE (EFC)

. e :C08C|(71)Name of Applicant :

(51) International classification 59/20 | 1)MILAN H. MANEK
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(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The current invention enunciates the Hdendly concrete, the predictable construction technology uses couotiessof cement a
a binding material in the casting of the concrete (Mixture of Cement, Fine aggregate, Coarse aggregate and water)irithefqu
lime, used in manufacturing of cement is a threat to mamgensitive zones. The first ever materialiabhis not emitting Carbon
Dioxide (co2) in Environment. In Eeiendly concrete based construction, we campaigner the broad replacement of the cem
which will greatly reduce the pollution created by the manufacturing plants and save precious lisge mine
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(19) INDIA
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(54) Title of the invention : PERCEPTIOSENSORS BASED FUSION SYSTEM FOR VEHICLE CONTROL AND METHOD
THEREOF

(71)Name of Applicant :

(51) International classification 3%?8(\)/\' 1)KPIT Technologies Limited
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(62) Divisional to Application Number ‘NA 5)DAS, Soumy_o
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' 7)SUKUMAR, Nithin

(57) Abstract :

An aspect of the present disclosure relates to a system implemented in a host vehicle, comma@andpasged detection unit,
comprising one or more radar sensors, for detecting one or more targets around the host vehicle; a vision based detection
comprising one or more image sensors, for detecting one or more targets in the field of viehosf ttehicle; and a processing u
to: receive information corresponding to detected one or more targets from each of the radar based detection unit@antabked
detection unit; match each of the one or more targets detected by the radar betenhdetit with one or more targets detected
vision based detection unit to identify a target as a matched target; categorize the matched target as a lockedargeheand t
locked target using information received from the radar based detention u
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(54) Title of the invention : MOTIONBASED FORCE TRANSMITTED FREEPLAY DIAGNOSTIC SYSTEM

. e :GO1L 3/0C|(71)Name of Applicant :

(51) International classification HO2P 23/0| 1)KStudio Solutions Pvt. Ltd.
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Filing Date :NA
(57) Abstract :

The present disclosure relates to electiechanical systems, in particular it relates to a freeplay diagnostic system for measur
and/or monitoring butvithout limitation, as the positional or rotational variation in mechanical parts. In an aspect, the system
include a holding clamp (1), a force sensing element, a rotary encoder (2) and a display control unit (6). The holdibycdamp
couple withmechanical component adapted to rotate. The force sensing element can measure the torque acting on holding
The rotary encoder (2) communicably can be coupled to the holding clamp (1) adapted to detect an angular positionctedrinplc
The dsplay control unit (6) can compute the measured or monitored free play in the mechanical component based on the tc
the angular position and display the measured or monitored free play on a user interface of the display control unit.
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(54) Title of the invention : A DEDICATED DEVICE FORHYSICALLY CHALLENGED
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(71)Name of Applicant :
1)SHARDA SUBHASH JADHAV

Address ofApplicant :AT POST: DABHAD, TQ:

ARDHAPUR, DIST: NANDED Maharashtra India
(72)Name of Inventor :
1)SHARDA SUBHASH JADHAV

(57) Abstract :

ABSTRACT OF THE INNOVATION A DEDICATED DEVICE FOR PHISICALLY CHALLANGED Human beings are the

cleverest animabdn this planet. But all human beings are not perfect with their senses, the system is talking about physically
challenged persons losses of hearing and speech can cause to people to become isolated and lonely having worse sfiet!(
and workinglife. Looking up the meaning of sign is not a straightforward task sign language isstrwetiired code gesture wher
every gesture has a meaning assigned to it. Sign language is the only means of communication for deaf people. With tdf/a
scierce and technology many techniques have been developed not only to minimize the problem of deaf and dumb people
implement it in different fields. This system includes the different methods for communication between deaf, dumb aedghin
with normal people and viceversa.which converts the language like Braille into English .And the sign language in Englikfsfc
is low cost system for such application. It is unique system for physically challenged. Braille tutor for new learnestefrhesgd a
a SMS module for messaging or communication within deaf, dumb and blind person with each other and they all are able t

communicate with normal person.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821036866 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : AUTOMATIC BOOKLET SCANNING MACHINE.

. e :HO4N|(71)Name of Applicant :

(51) International classification 1/00 1)Anuj Ramesh Rindhe
(31) Priority Document No :NA Address of Applicant :Sn 43/4/3 gujarwadi road,Near
(32) Priority Date :NA |[jogeshwari mandir,Jogeshwari Nagar. Katraj. Plteharashtra
(33) Name of priority country :NA [India
(86) International Application No ‘NA 2)Sahesh Vichare

Filing Date ‘NA 3)Saurabh Hase
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Anuj Ramesh Rindhe

Filing Date ‘NA 2)Sahesh Vichare
(62) Divisional to Application Number ‘NA 3)Saurabh Hase

Filing Date ‘NA 4)Abhishek Kumar
(57) Abstract :

Digital conversion of print sources has improved rapidly in pastyfsavs. A report by Columbia University has recognized that
digitization has a greater contribution to GDP than other saémtk technologies. It also describes that a 10 point increase in
digitization yields a 0.74% increase in per capita GDP. Hencedss#ates facilitating sophisticated and cheap device to fulfill ¢
requirements. This research aimed at design and development of Answer book scanning machine for automatically tursing
well as scanning put all together in a box. 3D model ofithace is developed in SOLIDWORKS. Control system design and
mechatronics integration is developed by assembling various components. It is a typical light weight, high speed deci&e wh
turn pages and scan an area about A3 size. The noteworthyefehthie device is that it is non destructive and it conceptually
includes page turning, scanning, booklet feeding as well as rejecting of booklet after scanning. Hence lucid mechaauditateill
fast operation and reliable output. This scanner camtag used for Individual Library collection, Publications of Research
organization, Archival Materials records, Reformatting, Land Records, Open Archives and Digital Library.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821035196 A
(19) INDIA
(22) Date of filing of Application :18/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : DEVICE AND METHOD FOR CREATING VACUUM FOR GRIPPING OBJECTS USING SUCTI
CUPS

‘BO1D (71)Name of Applicant :
'3/00 1)KStudio Solutions Pvt. Ltd.
(51) International classification Address of Applicant :World Trade Cent802, Tower 2,
F25B
41/00 Dholepatil Farms Road, Opp. EON Free Zone, MIDC Knowle
(31) Priority Document No ‘NA Park, Kharadi, Pune 411014, Maharashtra, India. Maharasht
(32) Priority Date ‘NA I(ggl)?\lame of Inventor :
(33) Name of priority country ‘NA 1)RAO, Karthik '
(86) International Application No ‘NA '
Filing Date ‘NA 2MP, Manmohg_\n .
(87) International Publication No i NA 2;TSITQA\|4(aEer;g?1/f;?h
(61) Patent of Addition to Application Number ‘NA S
Filing Date ‘NA 5)DE, .chnraman_ .
(62) Divisional to Application Number ‘NA 6)SAWANT, Chaitali
Filing Date ‘NA 7)BEHARI, Rakes_h
‘ 8)BANDAL, Sushilkumar
(57) Abstract :

The present disclosure relates to means for creating a vacuum, in particular it relates to a method and apparatug dorazreatin
for a suction cup usdar gripping an object. The vacuum creating device (100) can include a reservoir (109), a boiler chamb
an expansion valve (112) and one or more gripper cups (120). The reservoir (109) can hold working fluids. The boile¢1€<&n
can receivelte working fluids and heat the one or more working fluids to generate vapors. The expansion valve (112) can e
generated vapors within the boiler chamber into a condenser chamber to condense the generated vapors thereby creating
pressurewherein during expansion a temperature and a pressure of the generated vapors are reducddteraipes value into

the condenser chamber. Gripper cups (120) can grip objects using the created vacuum pressure at the condenser chambe
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821035220 A
(19) INDIA
(22) Date of filing of Application :19/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : HERBAL DRUG FORREATING ANAL DISORDERS BY FOMENTATION METHOD.

:A61K|[(71)Name of Applicant :
. . 36/00 | 1)DR.SHANTANU VISHWANATHRAO MULEY
(51) International classification A61K |  Address of Applicant :@, MEADOWS HILL MIST, GUT
9/00 [NO. 12/P, NATH VALLEY SCHOOL ROAD,
(31) Priority Document No :NA |KANCHANWADI, PAITHAN ROAD,AURANGABD,
(32) Priority Date ‘NA [MAHARASHTRA, PIN 431005. Maharashtra India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)DR. SHANTANU VISHWANATHRAO MULEY
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT HERBAL DRUG FOR TREATING ANAL DISORDERS BY FOMENTATION METHOD USED AS combination
different herbs or single herb having following medicinal properties sucAis inflammatory, Analgesic, Antibacterial, Anti
septic,Anti-ulcerogenic, Cleansing, Astringent, Tissue repair, Blood purification, Demulcent and Haemasgtaicused in
different forms such as Powder, Dispersible tablet/capsule, Concentrated tablets ( Kashayam or Kashayamrtatuetby
boiling theherb/herbs in water till it reaches a desired concentration and then using it in liquid form or dry form as powder)o
Ready decoction, Ghana vati (tableén procedure in which tablets are made from concentrated herbs/herb, Water salatie. «
Oil or drops For fomentation (by sitting in a tub in such a way that the anal opening is submerged in the herbal de@owion) t
opening helps in treating or relieving symptoms of Anorectal disorders.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/11/2017

(21) Application N0.201721041366 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A NOVEL TREE PROTECTOR AND THE METHODS THEREOF

:A01G
17/12
A01G
23/08

(51) International classification

(71)Name of Applicant :
1)GAURAV MANOJ TAORI
Address of Applicant :AL01, Ujwal Flats, Rahat€olony,
Wardha Road, Nagpw##40 022, Maharashtra, India Maharasht

(31) Priority Document No :NA [India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)GAURAV MANOJ TAORI
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a tree protector comprises an cylindrical enclosure (1) having an open end for pouring théexétés;device (2)
being fixed at the bottom of the enclosure means to control the water flow; a pair of pipes (3) means to direct theavgsehéow
drippers (4) talischarge and said pipes being fixed to the cylindrical enclosure by the means wkegsdBiwherein said flexible
device (2) is made up of a combination of neoprene, aromatic extender oil and sulfur in an weight ratio of 1: 0.5: dviddsbipma

method for preventing the tree. Figure 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/05/2018

(21) Application N0.201821018846 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : HEALTHY AND TASTY FOOD PRODUCT COMPOSITION AND METHOD ®REPARATION

THEREOF
:A23L [(71)Name of Applicant :
. s 7/00 1)ARPITA DIVYESH DOSHI
(51) International classification A23L |  Address ofspplicant :403, BALLESHWAR AVENUE, OPP
33/00 [RAJPATH CLUB, S.G.HIGHWAY, BODAKDEV,
(31) Priority Document No :NA |[AHMEDABAD - 380054, GUJARAT, INDIA Gujarat India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)ARPITA DIVYESH DOSHI
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides healthy and tasty fmoduct composition. More specifically the composition comprises of free:
dried powder of Phaseolus aureus and Triticum aestivum. The present invention provides healthy and tasty food prodtiohct
which further comprising of powder of vegetabled apices. The present invention provides healthy and tasty food product

composition which is ready to cook.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filingof Application :16/05/2018

(21) Application N0.201821018378 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A WOVEN TWILL PERCALE TEXTILE FABRIC

:D02C

. I 3/00
(51) International classification DO3D
15/00

(31) Priority Document No :NA

(71)Name of Applicant :
1)JHUNJHUNWALA, Sachin
Address of Applicant :1st Floor, Sanjay Building 7, Mittal
Industrial Estate, AK Road, Andheri East, Mumbai 400 058,
Maharashtra, India. Maharashtra India

(32) Priority Date :NA [(72)Name ofInventor :
(33) Name of priority country ‘NA 1)JHUNJHUNWALA, Sachin
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An aspect of the present disclosure relates to a woven twill percale textile fabric, the fabric including: from abdun@®2#08
ends per inch warp of texturized polyester yarn; and from alotd about 600 picks per inch Cotton yarn, wherein total conten
cotton present in the fabric is at least about 50% by weight of the fabric, further wherein total thread count in taadalsrfcom
about 135 to about 3000. The advantageous fabaized in accordance with embodiments of the present disclosure can find |

as home textiles.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :16/05/2018

(21) Application N0.201821018379 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A WOVEN TWILL TEXTILE FABRIC

:DO3D
15/00

(71)Name of Applicant :
1)JHUNJHUNWALA, Sachin

(51) International classification DO3D

13/00
‘NA

Address of Applicant :1st Floor, Sanjay Building 7, Mittal
Industrial Estate, AK Road, Andheri East, Mumbai 400 058,

(31) Priority Document No Maharashtra, India. Maharashtra India

(32) Priority Date :NA [(72)Name ofInventor :
(33) Name of priority country ‘NA 1)JHUNJHUNWALA, Sachin
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An aspect of the present disclosure relates to a woven twill textile fabric, the fabric including: from about 90 to adyods pa%
inch warp cotton yarn; and from about 100 to about 2765 piekinch multifilament polyester weft yarn, wherein the picks are
woven into the fabric in a single or in a group of at least two ffildthent polyester weft yarn, and wherein total content of cottc
present in the fabric is at least about 50% by wedftie fabric, further wherein total thread count in the fabric ranges from ab
190 to about 3000. The advantageous fabric realized in accordance with embodiments of the present disclosure cama$ind u
home textiles. Other aspects of the presistlosure relate to a method of manufacturing a draw textured yarn and-plsnulti
separable draw textured yarn.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :16/05/2018

(21) Application N0.201821018380 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A WOVEN TWILL PERCALE TEXTILE FABRIC

:D02C

. I 3/00
(51) International classification DO3D
15/00

(31) Priority Document No :NA

(71)Name of Applicant :
1)JHUNJHUNWALA, Sachin
Address of Applicant :1st Floor, Sanjay Building 7, Mittal
Industrial Estate, AK Road, Andheri East, Mumbai 400 058,
Maharashtra, India. Maharashtra India

(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)JHUNJHUNWALA, Sachin
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

An aspect of the present disclosure relates to a woven twill percale textile fabric, the fabric including: from abdun@®2#08
ends per inch warp of texturized polyester yarn; famoh about 50 to about 600 picks per inch Cotton yarn, wherein total contel
cotton present in the fabric is at least about 50% by weight of the fabric, further wherein total thread count in taadalsrfcom
about 150 to about 3000. The advantagefabric realized in accordance with embodiments of the present disclosure can find

as home textiles.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :29/06/2018

(21) Application N0.201821024349 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : HEALTHY INSTANT SOUP PREMIX COMPOSITION AND METHOD OF PREPARATION

THEREOF
:A23L [(71)Name of Applicant :
. s 2/00 1)ARPITA DIVYESH DOSHI
(51) International classification A23L |  Address of Applicant :403, BALLESHWAR AVENUE, OP!
33/00 [RAJPATH CLUB, S.G.HIGHWAY, BODAKDEV,
(31) Priority Document No :NA |[AHMEDABAD - 380054, GUJARAT, INDIA Gujarat India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)ARPITA DIVYESH DOSHI
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to healthy instant soup premix composition comprising of powder of vegetables and powder of eatthy
instant sougpremix composition according to the present invention further comprising of spices and taste enhancing agents
healthy instant soup premix composition according to present invention is made up from all the vegetables and spicesand

contain anyharsh chemicals.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/06/2018

(21) Application N0.201821024350 A

(43) Publication Date : 05/10/2018

(54) Title of theinvention : AN IMMUNE SYSTEM BOOSTER COMPOSITION AND METHOD OF PREPARATION THERE!

‘A61K
36/00

A61K

8/00

(51) International classification

(71)Name of Applicant :
1)ARPITA DIVYESH DOSHI
Address of Applicant :403, BALLESHWAR AVENUE, OP]
RAJPATH CLUB, S.G.HIGHWAY, BODAKDEV,

(31) Priority Document No :NA |AHMEDABAD - 380054, GUJARAT, INDIA Gujarat India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)ARPITA DIVYESH DOSHI
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT: The invention relates to immune system booster composition comprising of powder of fruits of Emblica officin
Citrus limon, Garcinia indica and roots or rhizomes of Curcuma domestica, Zingiber officinale. The immune system boostel
composition according to the present invention further comprising of spices. The present invention also relates to method ¢

preparation of immune system booster composition.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/06/2018

(21) Application N0.201821024351 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : HEALTHY REFRESHING WELCOME DRINK COMPOSITION AND METHOD OF PREPARATI

THEREOF
:A23L [(71)Name of Applicant :
. s 2/00 1)ARPITA DIVYESH DOSHI
(51) International classification A23L |  Address of Applicant :403, BALLESHWAR AVENUE, OP!
33/00 [RAJPATH CLUB, S.G.HIGHWAY, BODAKDEV,
(31) Priority Document No :NA |[AHMEDABAD - 380054, GUJARAT, INDIA Gujarat India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)ARPITA DIVYESH DOSHI
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT: The invention relates to healthy refreshing drink composition comprising of freezg@alwddr of vegetable of
Lagenaria siceraria, spray dried powder of Citrus limon and freeze dried powder of leaves of mint. The health refréshing dr
composition according to the present invention further comprising of taste enhancing agents, flaveatsgratyfood additives.
The present invention also relates to method of preparation of healthy refreshing drink composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721019475 A
(19) INDIA
(22) Date of filing of Application :02/06/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : OXIDATIVE COLORING OF THERMOPLASTIC FIBERS AND APPAREL THEREOF

:DO6F|(71)Name of Applicant :
. I 1/00 | 1)Arvind Limited
(51) International classification DO6P Address of Applicant :Naroda Road, Ahmedab&80025,
3/00 |Guijarat India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)Mahesh Sni
(33) Name of priority country ‘NA 2)Utpal Patel
(86) International Application No ‘NA 3)Sudhir Singh
Filing Date ‘NA 4)Satyapriya Dash
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Described is an exhaustion process for dyeing thermoplastic fibers, yarns/filaments or fabrics thereof that utilizesfsivelling
thermoplastics at glass transition stalieng with a swelling agent, dyes the swelled thermoplastics with oxidative dyes and uti
reducing agents to colour the thermoplastic fibers yarns/filaments or fabrics thereof in an exhaustion chamber.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/08/2017

(21) Application N0.201721024159 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A SUBSTRATE FOR USE IN SECURITY APPLICATIONS AND METHOD FOR

MANUFACTURING THE SAME

:GO8E

(51) International classification 13/00

(71)Name of Applicant :
1)RAJ PREHAR

(31) Priority Document No :NA Address of ApplicantL 328, Tarapore Towers, Oshiwara,
(32) Priority Date :NA |Andheri West, Mumba#00053 Maharashtra India
(33) Name of priority country ‘NA 2)VIJAY RAJA
(86) International Application No :NA | (72)Name of Inventor :
Filing Date :NA 1)RAJ PREHAR
(87) International Publication No NA 2)VIJAY RAJA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

TITLE: SUBSTRATES FOR USE IN SECURITY APPLICATIONS AND METHOD FOR MANUFACTURING THRAME The
present disclosure relates to the field of substrates and method manufacturing substrates which can be used in nuate@us
and/or security applications. More specifically, the present invention provides a new substrate having caffengnbialyers in
new manner. The new substrate is simple to manufacture and simple and less tedious for manufacturing the substrates.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/10/2017

(21) Application N0.201741034859 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : GENETICALLY MODIFIED Clostridium acetobutylicum AND PRODUCTION OF SOLVENTS

THEREFROM

:C12N

(51) International classification 15/09

(71)Name of Applicant :
1)SRM UNIVERSITY

(31) Priority Document No :NA Address of Applicant :KATTANKULATHUR, CHENNAJ
(32) Priority Date :NA (603203, TAMILNADU, INDIA Tamil Nadu India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)M RAMYA
Filing Date ‘NA 2)ALIYA FATIMA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The disclosure provides a genetically modified Clostridium acetobutylicum capable of overexpressing a pyruvate decpuicy
gene. Thegenetically modified Clostridium acetobutylicum expresses the pdc gene derived from Zymomonas mobilis subsp
and a constitutive promoter, pta, derived from Clostridium acetobutylicum. The disclosure also provides a method ofabtain
solvent fromthe genetically modified Clostridium acetobutylicum. The method includes selectingeelhdosic substrate growing
genetically modified Clostridium acetobutylicum capable of overexpressing a pyruvate decarboxylase gene on the subsbrat
cellulosic substrate undergoes sequential acidogenesis and solventogenesis as result of the overexpression of the pyruvat:
decarboxylase gene by the genetically modified Clostridium acetobutylicum to obtain the solvent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741034861 A
(19) INDIA
(22) Date of filing of Application :02/10/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A SYSTEM FOR TESTING IDENTIFIABILITY IN A CAUSAGRAPH AND METHOD THEREOF

(51) International classification :GO6N99/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SRM UNIVERSITY
(32) Priority Date :NA Address ofApplicant :KATTANKULATHUR, CHENNAI-
(33) Name of priority country :NA 603203, TAMIL NADU, INDIA Tamil Nadu India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)P.C.Karthik
(87) International Publication No NA 2)E. Poovammal
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT APPARATUS AND METHOD FOR OPTOMECHANICALLY DETERMINING IDENTIFIABILITY OF A
PROBABILITY EXPRESSION IN A CAUSAL GRAPH The present disclosure envisages a system and a method for
optomechanically determining identifiability of a probability expressidre probability expression defines a causal relationship
between random variables. The method involves: i. obtaining a directed acyclic graph for the random variables basegan tt
relationship; ii. identifying latent variable(s) and observabléabées among the random variables, wherein observable variable
include cause, effect and intermediate variables; setting an optical setup equivalent to the graph, the setup compdsiog laybt
and optical elements, wherein latent variable isasgmted by source of light and observable variables are represented by plur
optical elements; iii. blocking all paths of light from optical element representing cause variable, and follow revédirgs mtical
element representing effect varialbo cause variable using a detector; wherein: the probability expression is identifiable in the
directed acyclic graph, when the path is blocked by optical elements representing intermediate variables.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741034862 A
(19) INDIA
(22) Date of filing of Application :02/10/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : AN ORAL HEARING AID

. e :HO4R|(71)Name of Applicant :

(51) International classification 25/00 | 1)SRM UNIVERSITY
(31) Priority Document No :NA Address of Applicant :KATTANKULATHUR, CHENNAJ
(32) Priority Date :NA (603203, TAMILNADU, INDIA Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)S. Gnanavel

Filing Date ‘NA 2)Aishwarya Ravikumar
(87) International Publication No :NA 3)Raja ragul J
(61) Patent of Addition to Application Number ‘NA 4)Ammu KM Priyanga

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT AN ORAL HEARING AID APPARATUS The present disclosure envisages an oral hearing aid apparatus (100)
apparatus (100) comprises a wearable microphone (102), an audio processing unit (104), a modulation unit (106) anera tra
(108). The weable microphone (102) is configured to receive at least one external sound and generate at least one sensec
audio processing unit (104) is configured to receive the sensed signal and is further configured to generate a praddssseisiy
the sensed signal. The modulation unit (106) is configured to receive the processed signal and is further configuraie @ gene
modulated signal using the processed signal. The transducer (108) is affixed to a surface of at least one tooth.ofleesubject
transducer (108) is configured to receive the modulated signal and is further configured to generate a vibratory cappat:afbhe
(100) helps to eliminate complications of ear surgery.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201741034863 A
(19) INDIA
(22) Date of filing of Application :02/10/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : PROCESS FOR PREPARATION GFDROXYMETHYLFURFURAL (HMF) AND ITS
DERIVATIVES

. . :C07D307/4€|(71)Name of Applicant :

(51) International classification CO7D307/48| 1)SRM UNIVERSITY
(31) Priority Document No :NA Address ofApplicant :KATTANKULATHUR, CHENNAI-
(32) Priority Date ‘NA 603203, TAMIL NADU, INDIA Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)V Vinoth Kumar

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT PROCESS FOR PREPARATION OFHYDROXYMETHYLFURFURAL (HMF) AND ITS DERIVATIVES The
present disclosure relates to a process for preparing estetsyolf&xymethylfurfural (HMF) from inulin, the process comprises
hydrolyzing inulin with the help ofnmobilized inulinase to obtain fructose, which is dehydrated with the help of encapsulatec
MSS particles to obtain-Bydroxymethylfurfural (HMF) that is esterified with the help of immobilized Candida antarctica lipas
(CaLB) to obtain esters ofydroxymethylfurfural (HMF). The process of the present disclosure is simple, environmental frie
and economical, and provides higher yields of esters of HMF. The esters of HMF exhibit a surface tension of 32.08 mavm,
structures and propertiesrslar to that of detergents.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035246 A
(19) INDIA
(22) Date of filing of Application :19/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : CLASSIFICATION AND DIAGNOSIS OF BREAST CANCER USING MAMMOGRAPHIC IMAGE

(51) International classification :A61B6/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RMD Engineering College
(32) Priority Date :NA Address of Applicant :RSM Nagar, Gummidipoondi
(33) Name of priority country :NA Taluk, Tiruvallur, Kavaraipettai, Tamil Nacdi601 206. Tamil
(86) Internationapplication No :NA Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Dr.K.Helenprabha
(61) Patent of Addition to Application Number ‘NA 2)Dr.M.N.Vimal Kumar
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system and method for classification and diagnosis of breast cancer at an early stage by reducing different noises which
commonly found in mammographic images comprises ofpRyeessing the mammographic images involves multidirectionhl a
multidimensional technique to correct the pixels which are weakly defined and also simultaneously improve the contezsraa
the details of the image; Segmenting the mammographic images with an attraptitsion mechanism used as a featurecsieln to
find the most sufficient features for ANFIS classifier approach as the rate of mismatched images is lesser and ANEISalass
handling uncertainty and imprecise image information for classification; Applying multilevel thresholding oxetseopthe
classified image, extracts the features of inner most region which describes the calcification content area in mammag@phir
and LSSVM classifier to find the optimal values for the parameter regularization factor and Gaussian ketiosl; fAdaptive
Clustering segmentation removes the noise effectively and the clarity ot cailwiication region can be easily observed by the
radiologists for breast cancer diagnosis and ANFIS classifier is used to classify nhormal and abnormalscaidgarieaccuracy rat
of 99%.
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(19) INDIA
(22) Date of filing of Application :19/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : HYBRID BIO GAS PLANT

. e :H02J15/0C|(71)Name of Applicant :

(51) International classification H02J3/38 1)Mr. P. Muthuraman
(31) Priority Document No :NA Address of Applicant :N033, Sunshine Apartment, 2nd m:
(32) Priority Date :NA road, AGS colony, Velacherry, Chennai, 600 042, Tamilnadu
(33) Name of priority country :NA India Tamil Nadu India
(86) International Application No ‘NA 2)Mr.V.K.Shanmuganathan

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Mr. P. Muthuraman
(61) Patent of Addition to Application Number ‘NA 2)Mr.V.K.Shanmuganathan

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The biogas produced from cow dung or food waste or decomposable organic material and kitchen waste, consisting of me:
little amount of carbon di. oxide is an alternative fuel for cooking gas (LPG). Also, the waste materials cpasesl diff efficiently
without any odor or flies and the digested slurry from thedais unit can be used as organic manure in the garden. Mix the cov
(6 kgs for 60 litres) and add water to make s fine slurry. Now put the slurry in the digestdihiepkant can be operated by cow

dung or food waste or vegetable waste. Cow dung should be put for the first time to produce gas. After one week any@tHn
be put. Components of the Bgas Plant The major components of the-dpis plant are a géster tank, an inlet for feeding the cov
dung or kitchen waste, gas holder tank, an outlet for the digested slurry and the gas delivery system for taking ounmieided
in a water tank and utilizing the produced gas. Material Required: 1. Empty&VED Itrs capacity: 1 No. (to be used as Digestt
Tank) 2. Empty PVC can 25 Itrs capacity. 1 no. (to be used as Gas Holder Tank) (Make sure the smaller can fits insitedart
mo v es f r5 e gid pvopip8d about 250 mm long (to be usedeeding waste material) 4. 32 mm dia pvc pipe: about
mm long (fixed inside gas holder tank as a guide Pipe) 5.15 mm dia and 2 meter length (gas outlet pipe from the djg@stér t:
mm dia and 6 meter length (it may vary depending on the reqeireof kitchen(length) 7. 32 mm dia pvc pipe: about 25 cm lon
(fixed on digester tank to act as outlet for digested sludryyl-sealor any wateproof adhesive 9. Gas outlet system: Please se
4 below for required materials and construction Toetglired Do not require many tools here. A hack saw blade for cutting the
& pipes and a sharp knife for cutting holes on the cans are all the tools we need. Additional accessories A single-@asrastoté
The waste is comes through the outleepamd the same also can be used as a natural fertiliser. HYBRID BIO GAS PLANT is
simple structure, easy operation and safe to use in production process. HYBRID BIO GAS PLANT is environmental friendly
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035834 A
(19) INDIA
(22) Date of filing of Application :24/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : MULTHBAND CENTER FED MICROSTRIP PATCH ANTENNA ON AMGURFACE WITH
COPPER GROUND AND PV CELL GROUND

:H01Q1/24|(71)Name of Applicant :
(51) International classification H01Q1/36;| 1)D. SIVA KUMAR
H01Q1/38; Address of Applicant :Professor/ECE, Easwari Engineerir
(31) Priority Document No :NA College, Ramapuram, Chennai, Tamil Nadu, India, Pin &Gafe
(32) Priority Date ‘NA 089. Tamil Nadu India
(33) Name of priority country ‘NA 2)T.N. SURESH BABU
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)D. SIVA KUMAR
(87) International Publication No NA 2)T.N. SURESH BABU
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract

The invention provides a plurality of multiand center fed microstrip patch antenna on AMC surface with copper ground plan:
plurality of multiband center fed microstrip patch antenna on AMC surface with PV cell ground plane. The multi baadtpatth
for transceiving electromagnetic waves comprises the Integration of rectangular microstrip patch antenna with coppedgirau
AMC 6X6 array patch structure, each patch in the array has dimensioned 6 mm X 6 mm around with a gap of 2arphysiial

size of 5050 mm2 on a FR4 epoxy Substrate are designed separately and the patches are etched on a FR4 dielectridé®gbés
through hole is drilled at center in the rectangular patch and the AMC structure and the SMA coaxial innéorcisrektended anc
connected the center of the rectangular patch structure and the outer conductor is connected ground of AMC structtwepesth
ground plane or a PV cell ground plane, both structures with an air gap of Imm.The antenna coeeic dfieiraWide Band rnge
between 3.1 GHz and 10.6 GHz and PV cell ground plane converts solar energy to electrical de power of 400mX\akiG81
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/09/2018

(21) ApplicationN0.201841035944 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : FAULT REDUCTION SYSTEM FOR SOFTWARE APPLICATIONS

:GO6F17/0C
(51) International classification GO06F9/00;

H04L29/06
(31) Priority Document No :NA

(71)Name of Applicant :
1)Dr.K.Koteswara Rao
Address of Applicant :#-459, Siripuram PO, Medikondur
Mandal, Guntur District, Andhra PradeSB2401, India Andhra

(32) Priority Date :NA Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr.K.Koteswara Rao
Filing Date ‘NA 2)Pallikonda Anil Kumar
(87) International Publication No :NA 3)Chetla Chandra Mohan
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Title: Fault Reduction System for Software Application&Alt reduction system for software applications is disclosed in direct
random testing which includes two phases i.e., test case generation and false reduction. The system mainly comprésian
selection means, a test case generation meaalsearéduction means and a database. The test case generation means config
Object Behavior Dependence Model (OBDM) to generate test cases by means of feature value from the input applicatien.
reduction means configures an Adaptive Gengligorithm (AGA) to reduce the prohibited inputs in addition to the indistinguish
inputs. For the principle of significantly lessening the fault prone inclination, the AGA gracefully take up the exposcseoirtbe

experiment conditions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035947 A
(19) INDIA
(22) Date of filing of Application :25/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : JEYAMMAL MAKKATPERULEGIYAM A POLYHERBAL COMPOSITION FOR ENHANCING
MALE FERTILITY

:A61K36/23 |(71)Name of Applicant :
(51) International classification A61K36/31;| 1)Dr. R. Arunkumar
A61K36/71; Address of Applicant :693, Vagai Street, R.M.S. Colony,
(31) Priority Document No :NA N.K.Road, Thanjavur Tamil nadu, India, Pin ceg&lE3006 Tamil
(32) Priority Date ‘NA Nadu India
(33) Name of priority country ‘NA 2)Dr. Abdul Bakrudeen Ali Ahmed
(86) InternationaRpplication No ‘NA 3)Mr. M. Gandhi
Filing Date ‘NA 4)Mr.K.Mani
(87) International Publication No *NA (72)Nameof Inventor :
(61) Patent of Addition to Application Number  :NA 1)Dr. R. Arunkumar
Filing Date ‘NA 2)Dr. Abdul Bakrudeen Ali Ahmed
(62) Divisional to Application Number ‘NA 3)Mr. M. Gandhi
Filing Date ‘NA 4)Mr.K.Mani
(57) Abstract :

For many decades, natural herbal medicines, herbal formulations, and decoctions-otigiaved materials have been widely
accepted as alternative complementary therapies. Jeyammal Makkatperu Legiyam is an herbal composition that has been
used in the treatment of male infertility. It has composinated by 27 different medicinal plants, Juglans regia (Seed)i8lacizan
(Seed), Prunus duicis (Seed and Resin), Pistacia vera (Seed), Anacardium occidentals (Seed), Cucumis sativus (Seed), C
lanatus (Seed), Peruvian ginseng (Root), Cycas circinalis (Flower), Asteracantha longifolia (Seed), Asparagus ratéroosels |
AmorphophalluscampanulatugRhizome), Curculigo orchioides (Rhizome), Withania somnifera (Rhizome), Myristica fragrans
(Seed and Fruit skin), Elettaria cardamomum (Fruit), Vitis vinifera (Fruit), Phoenix dactylifera (Fruit), Moringeaqi®ded), Ficus
religiosa (Seed), Ficus benghalensis (Seed), Papaver somniferum (Seed), Curcuma zedoaria (Rhizome), Mucui@epd)riens
Orchis mascul@Fruit), Zingiberofficinale (Rhizome), and Helianthus annuus (Seed), along with honey, rock spgln sugar, an
dark chocolate. The present study was to investigate the semen characteristics of infertile animals and human volarsgens (
count around 1:45%) after 48th day treatment. Oral administration of Jeyammal Makkatperu Legiyara higintioxidant
nutrients significantly regulate sperm concentration, production, motility, and liquefaction time. However, it not onlethgmern
survival as well increased the percentage of viable spermatozoa, fructose, and hormones, whiémptayaam role in the
prevention and treatment of male infertility. Jeyammal Makkatperu Legiyam was also found to improve nutrient levelssmwiec
were fivemonths pregnant. These findings emphasize that herbal combinations of the present inaarimbeneficially used as
therapeutic agents to improve male reproductive health through modulating semen characteristics of males with infertility.

No. of Pages : No. of Claims : ¢

The Patent Office Journal No. 40/2018 Dated 05/10/2018 37621



(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201841036398 A
(19) INDIA
(22) Date of filing of Application :27/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : CONVERSION OF GRAY SCALE IMAGES INTO COLOR IMAGE WITH TEXTURE ANALYSIS

. e :HO4N|(71)Name of Applicant :

(51) International classification 13/00 | 1)CHINNI.HIMA BINDU
(31) Priority Document No :NA Address of Applicant :Professor and Head, QIS College ¢
(32) Priority Date :NA |Engineering, Ongole. Prakasam Dist., PIN:523272. Andhra
(33) Name of priority country :NA [Pradesh, India Andhra Pradesh India
(86) International Application No ‘NA 2)KILARI VEERASWAMY

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No *NA 1)CHINNIL.HIMA BINDU
(61) Patent of Addition to Application Number ‘NA 2)KILARI VEERASWAMY

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

This invention introduces three differaethniques on conversion of gray images into the color images using texture analysis
is no exact solution for adding chromatic values to a-gcaje image, the current approach helps to choose appropriate RGB
component for gray pixel using neighbsbaod statistics in a texture. With the help of segmentation process the textures are a
based on the pixel and threshold values. Later col oues mi
with the selected RGB values argpeat the same for the rest of the segments in an image. The three approaches are addres
random selection of RGB, RGB selection based on minimum HUE difference and RGB selection based on the most repeat
gray pixel respectively. .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036399 A
(19) INDIA
(22) Date of filing of Application :27/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : SPARTAN 6A BASEDNLINE-FUZZY & ANN ESTIMATORS FOR TEMPERATURE
DEPENDENT PARAMETERS IN FEEDFORWARD VECTOR CONTROLLED ASYNCHRONOUS DRIVE

. . :HO2F|(71)Name of Applicant :

(51) International classification 21/00| 1)BALAPANUR. Mouli Chandra
(31) Priority Document No :NA Address of Applicant :Professor and Head, QIS College ¢
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(33) Name of priority country :NA |Pradesh, India Andhra Pradesh India
(86) International Application No ‘NA 2)SANDIPAMU TARA KALYANI

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No :NA 1)BALAPANUR. Mouli Chandra
(61) Patent of Addition to Application Number ‘NA 2)SANDIPAMU TARA KALYANI

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The modelling of &g model of 3 phase induction motor and analysis and simulation work with basic V/Hz control and
implementation usinGPARTANGA is provided.. Analysis and simulation and Implementation using SPARTANGA of Indirect
control of I.M for variable speed with constant torque, and variable torque with constant speed. External resistandes hdsed
to examine the effe of and variations and also examined practically. Initially adaptation methods were proposed using
Pl/Fuzzy/ANN controllers and performance of the drive is improved. Along with adaptation method, adaptation methods us
Pl/Fuzzy/ANN controllers are ingeated so that, performance of the machine is further enhanced.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036400 A
(19) INDIA
(22) Date of filing of Application :27/09/2018 (43) PublicatiorDate : 05/10/2018

(54) Title of the invention : MULTILEVEL STORAGE OPTIMIZATION USING DIMENSION REDUCTION AND
COMPRESSION (MLSEDRAC) FRAMEWORK

. . . (71)Name of Applicant :

EgB :Dnrti%rr?tatg)giﬂzﬁllf\ll%atlon jSXGFlzlol 1)Nidamanuri Surya Kalyan Chakravarthy,
(32) Priority Date :NA Address of Applicant :Research Scholar, Acharya Nagarj
(33) Nameyof priority country :NA University, Guntw522 510 Andhra Pradesh India
(86) International Application No ‘NA 2)Ramasamy Vijayarangan, .

Filing Date ‘NA 3)Daya1§\nd§n Venkata Subramanian
(87) International Publication No " NA (7;))B§fnz’lél()8ftijrjllvgggﬂ )
(61) Patent of Addition to Application Number ‘NA . . '

Filing Date ‘NA 1)Nidamanuri S_L_era Kalyan Chakravarthy,
(62) Divisional to ApplicatiorNumber ‘NA 2)Ramasamy Vijayarangan, .

Filing Date ‘NA 3)Dayan_and_(_a_1n Venkata Subramanian

4)Dasari Bujji Babu

(57) Abstract :

Big data and distributedusters poses challenges in dealing with storage systems, especially optimal way of managing the s
space as well as the reduction of size. To optimize storage further in big data streams, multiple level compressiondramewa
necessary. The proped idea focused on bringing resource optimization at multi levels. Compared to the existing algorithms
methods, MLSGDRC framework supports in increasing the performance of CPU, Memory and Disk 10 by 20%. The propos
framework provides additional hefits in terms of storage cost i.e. number of disks need to be procured. The proposed frame
both conceptual and technical and will be easy to integrate with the existing setup in the Hadoop clusters. Since thle deannim
built as a componemiased and flexible and tested using the latest erasure code and recent Hadoop Version 3.X, so the prog
framework MLSODRAC can be integrated without any issues
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036452 A
(19) INDIA
(22) Date of filing of Application :27/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : A METHOD FOR SYNTHESIS OF LITHIUM NANOPARTICLES AND USE THEREOF, FROM
PLANT SOURCE USING ANETHANOL

(71)Name of Applicant :
1)S.Narendhran
(51) International classification :E21E Address of Applicant :DEPARTMENT OF
41/00 |BIOTECHNOLOGY, SRIRAMAKRISHNA COLLEGE OF
(31) Priority Document No :NA |ARTS AND SCIENCE, AVINASHI ROAD, NAVA INDIA,
(32) Priority Date :NA |COIMBATORE - 641 006. Tamil Nadu India
(33) Name of priority country ‘NA 2)M.Ramesh
(86) International Application No ‘NA 3)M.Sakthivel
Filing Date ‘NA 4)P.Brindha
(87) International Publication No :NA | 5)P.J.Aneesha
(61) Patent of Addition to Application Number :NA |(72)Name of Inventor :
Filing Date ‘NA 1)S.Narendhran
(62) Divisional to Application Number ‘NA 2)M.Ramesh
Filing Date ‘NA 3)M.Sakthivel
4)P.Brindha
5)P.J.Aneesha

(57) Abstract :

The present invention relates to the synthesis of lithium nanoparticles from Tagetes erecta flower using ethanol sadyvent hay
photocatalytic activity. Further the synthesized lithium oxide nanoparticle is confoynagblurality of techniques characterised a
Ultraviolet - Visible spectroscopy; Fourier transforms infrared (FTIR) spectroscopy for analysis comprehend surface cherais
diffraction (XRD) to identify phase and crystal structure of nanopartilesrgy dispersive spectroscopy (EDS) determine elem
composition of nanoparticles and purity; Scanning electron microscopy (SEM) analysis to depict surface and morpholawgra
analysis indicating conformation of lithium nanoparticles with sarage size of 23+2 nanometer.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
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(21) Application N0.201841036738 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : MODULAR, HYBRIBPROPELLED, 3BPRINTED, HIGHRESILIENT, RAPIDASSEMBLING,

REMOTE PILOTED AERIAL

:B64C27/08
(51) International classification B64C39/02;

B64D27/02
(31) Priority Document No :NA

(71)Name of Applicant :
1)RAVI KUMAR GANJIGUNTA SESHADRI
Address of Applicant :#22, 1 FLOOR, AKSHAYA, 4TH
MAIN ROAD, MAHALAKSHMI LAYOUT, BANGALORE -

(32) Priority Date ‘NA 560056, KARNATAKA, INDIA. Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SATISH SRINIVASA MURTHY
Filing Date ‘NA 2)RAVI KUMAR GANJIGUNTA SESHADRI
(87) International Publication No *NA 3)NAGENDRA KARANTH
(61) Patent of Addition to Application Number  :NA 4)BHARATH BHASKAR
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OF INVENTION The main objective of this invention is to design and build a hplricered Unmanned Aerial
Vehicle (UAV), by leveraging advanced 3rinting technologies. Our invention achieves higher performance efficiency and a
manufacturing time and cost. Our invention employs a modular design approach-émssufiblies, so that they can be rapidly
removed and rdaced as and when required onsite. This obviates the need for extensive repairs or maintenance and spares
Our inventions design and construction of components provides fealiggling and selassembling slots, sndijh joints and notche:
which allows for consistent higfit and rapid assembly, with low skill and tool requirements. Our UAVs have fosdipbowered
engine as well as solar panels, which gives the UAV additional endurance and batteries can be use as the secondatgrnack
Design of components and structures is hglgight and selassembling. Energy Sink built into the module absorbs energy fromn
impact and crumbles, preventing energy from transmission further into the structure and hence restricting structur@utamag
invention is capable of autonomous vertical takeoff and landing, withdrighrance and carrying sophisticated payload. Since 1
UAYV is almost entirely 3Bprinted without using any tools, jigs or fixtures, the degmmanufacture time and cost are greatl
reduced compared to conventional method. Also, our invention uses aergeg@deenaterial in 3iprinting, so the mechanical
properties, weight to strength ratio and heat deflection are comparatively higher.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036748 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : TABLET DIMENSION MEASUREMENT SYSTEM USING 3D CAMERA ANBETHOD THEREOF

(51) International classification :HO4N13/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)PROF. R. MARIAPPAN
(32) Priority Date :NA Address ofApplicant :S.V. College of Engineering, Tirupat
(33) Name of priority country :NA Tirupati. Andhra Pradesh India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)PROF. R. MARIAPPAN
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present invention relates to a method of measurement of tablet dimension using image ptecksijngs. More particularly,
the present invention relates to a system and method for measuring the dimension of the tablets with high accuraay using t
dimensional (3D) camera. The tablet dimension measurement system [50] comprises an imageracqitigit], a preprocessing
unit [2], a computer system [2a] in communication with the image acquisition system, a display device [3] configurealytortisy
or more defects in the image data corresponding to the test image of the tablets [4],.dochated conveyor system [5].
Advantageously the present invention relates to a method for identifying minute defects of tablets. Figure 1:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036917 A
(19) INDIA
(22) Date of filing of Application :29/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : A TOOL HOLDER FOR A SUBTRCATIVE MANUFACTURING MACHINE

(51) International classification :B23B27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SRM INSTITUTE OF SCIENCE AND TECHNOLOGY
(32) Priority Date :NA Address of Applicant :Kattankulathur, Chen&®i3203, Tami
(33) Name of priority country :NA Nadu, India Tamil Nad India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ABBURI LAKSHMANKUMAR
(87) International Publication No *NA 2)Dr. M. Prakash
(61) Patent of Addition to Application Number ‘NA 3)ANUJA KALE
Filing Date ‘NA 4)M. MURALI KRISHNA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure relates to the field of tool holders for manufacturing machines. The present disgisages a tool holder
(100) for a subtractive manufacturing machine. The tool holder (100) comprises a first clamping unit (102), a rod (1€2cart
clamping unit (106).The rod (104) extends from the first clamping unit (102) and is configuredeitebved in a spindle of the
subtractive manufacturing machine. The second clamping unit (106) is fastenable to the first clamping unit (102). [ahepfirgt ¢
unit (102) and the second clamping unit (106) are configured to securely hold an additifactaing tool (108) therebetween to
facilitate an additive manufacturing process using the subtractive manufacturing machine, thereby hybridizing the subtracti
manufacturing machine. As a result, the need of workspace and time required for setitgree for a different additive
manufacturing is reduced.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036453 A
(19) INDIA
(22) Date of filing of Application :27/09/2018 (43) Publication Date 05/10/2018

(54) Title of the invention : A METHOD FOR IDENTIFICATION AND EXTRACTION OF AN ACTIVE COMPOUND, FROM
PLANT SOURCE AND USE

:A61K31/7048|(71)Name of Applicant :
(51) International classification A61P19/02; 1)S. Narendhran
A61P29/00 Address of Applicant :Department of Biotechnology, Sri
(31) Priority Document No :NA Ramakrishna College of Arls and Science, Avinashi Road, N
(32) Priority Date ‘NA India, Coimbatore 641 @6, India Tamil Nadu India
(33) Name of priority country ‘NA 2)D. Jayasheela
(86) International Application No ‘NA 3)T.Jagadeesh
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)S.Narendhran
(61) Patent of Addition to Application Number :NA 2)D.Jayasheela
Filing Date ‘NA 3)T.Jagadeesh
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method for identification, and extraction of an active compound, from a plant source ahdrasé , In the present invention ar
active compound characterised as Bi®{l2ylhexyl) phthalate is extracted from the plant source, more specifically from the yol
leaves of Abutilon hirtum plant using an ethanol solvent. The active compound hatiimicrobial and amtancerous activity is
confirmed using antibacterial test and anticancer activity screening against-88Tcll lines. Further the specific active compc
Bis (2-ethylhexyl) phthalate is identified using a plurality of technigaugsh as High Performance Layer Chromatography (HPLC
indicating the polyphenol profiles. Column chromatography and Thin layer column chromatography for the separation of ac
constituents; Fourier transforms infrared (FTIR) spectroscopy for idemityie functional groups; Gas chromatography mass
spectroscopy for analysis and identification of +vahatile bioactive compound. Thereby, indicating a structure of the active
compound having the properties of Bisgthylhexyl) phthalate such as moleauiarmula C24H3804, molecular weight equal to
390.564 grams/mole.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036620 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD FOR AUTHENTICATION USING MULTIMODAL BIOMETRIC

(71)Name of Applicant :
1)Dr.PUJA S PRASAD
. . . Address of Applicant :Department of Computer science a
(51) Int.erljatlonal classification :G06K9/O( Engineering, CMR Institute of Technology, Kandalakoya,
(31) Priority Document No :NA . .
S : Medchal Road , Hyderab&&1401, Telangana, India . Telang:
(32) Priority Date :NA )
(33) Name of priority country ‘NA India
(86) International Application No ‘NA 2)Dr.VINIT KUMAR GU NJAN
Filing Date ‘NA 3)Prof.G N PUROHIT
; L : 4)Dr.SAURABH MUKHERJEE
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA 5)Dr.M JANGA REDDY
Filing Date :NA (72)Name of Inventor :
2 L : 1)Dr.PUJA S PRASAD
(62) EI'I‘l’r'fg‘;‘g‘:t' 0 Application Number :m 2)Dr.VINIT KUMAR GUNJAN
' 3)Prof.G N PUROHIT
4)Dr.SAURABH MUKHERJEE
5)Dr.M JANGA REDDY
(57) Abstract :
Exemplaryembodiments of the present disclosure are directed towards a method for authentication using multimodal biome
comprising of: identification of a personEs an i r ifsisand|

fingemrints are matched with a algorithms, and the inputs subjected to algorithms are enhanced and the enhanced feature:
subjected to feature extraction to obtain extracted features ateamatched with the templates stored in databases to obtain a
score and a fingerprisicore based on the number of matched features and the iris score and fingerprint score are subjected
normalization; and fuzzification, and further subjected to fusion module to give a decision; and the fuzzy module fantgeesinc
defuzzification to give a decision.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036621 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : DESIGN AND DEVELOPMENT OF A CAD SYSTEM USING IR THERMOGRAPH IMAGES TO
DETECT DIABETIC FOOT ULCERS

(71)Name of Applicant :
1)Dr. VINIT KUMAR GUNJAN
Address of Applicant :Department of CSE, CMR Institute

(51) International classification :G03B15/0(| Technology, Kandlakoya, Medchal road, Hyderabad Telanga
(31) Priority Document No ‘NA 501401, India. Telangana India
(32) Priority Date ‘NA 2)Dr. FAHIMUDDI N SHAIK
(33) Name of priority country ‘NA 3)Dr. M JANGA REDDY
(86) International Application No ‘NA 4)Dr. AMIT KUMAR
Filing Date :NA 5)AMITA KASHYAP
(87) International Publication No *NA 6)SHAIK NAZEER HUSSAIN
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date :NA 1)Dr. VINIT KUMAR GUNJAN
(62) Divisional to Application Number ‘NA 2)Dr. FAHIMUDDIN SHAIK
Filing Date ‘NA 3)Dr. M JANGA REDDY

4)Dr. AMIT KUMAR
5)AMITA KASHYAP
6)SHAIK NAZEER HU SSAIN

(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a method for providing CAD model comprising a@f:
an image from a patient, where an Iafeal thermography acts as an input for the CAD model; diretiin@ AD towards a databas
monitoring system, for a quantitative analysis which is performed to give an accurate information; passing an informiagainy
performing of quantitative analysis to a processor from at least one of: an OMAP; and anr&RdMeal time implementation take
place for detection and understanding; and generation of a report post simulation and evaluation of the results obthaeit! wit
medical experts.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201841036623 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD OF EDGE PRESERVATION IN IMAGES

(71)Name of Applicant :
1)Dr. SURESH MERUGU
Address of Applicant :Flat No0.103, Veerabhadra Towe.
Old Kalyani Theatre, Old Bowenpally, Secunderabad, Telanc

(51) International classification :G06T5/0({500011, Telangana, India. Telangana India
(31) Priority Document No ‘NA 2)Dr. KAMAL JAIN
(32) Priority Date ‘NA 3)ANUJ TIWARI
(33) Name of priority country ‘NA 4)Dr. V. A. NARAYANA
(86) International Application No ‘NA 5)CH. GOPAL REDDY
Filing Date :NA 6)Dr. M. SUDHAKAR
(87) International Publication No *NA 7)G. ANIL
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date :NA 1)Dr. SURESH MERUGU
(62) Divisional to Application Number ‘NA 2)Dr. KAMAL JAIN
Filing Date :NA 3)ANUJ TIWARI

4)Dr. V. A. NARAYANA
5)CH. GOPAL REDDY
6)Dr. M. SUDHAKAR
7)G. ANIL

(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a method of edge presematgea comprising of:
viewing an image pixel in a visible color space, and the image pixel is subjected conversion provision from color togyegytan
color to return subsequently; and an application of conventional edge detection techniques whsudtshebtained are compared
with the edge preservation method; confirmation of edge detection to saturate where the saturated pixels undergo dsptaf:
the coordinate system and choosing appropriate value n; and adapting an edge presgpvatioh by direct search to return the
preserved image.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036941 A
(19) INDIA
(22) Date of filing of Application :29/09/2018 (43) Publication Date05/10/2018

(54) Title of the invention : NAVIGATION OF UNMANNED AUTOMOTIVE VEHICLE SYSTEMS WITH GPS (
GEOGRAPHICAL POSITIONING SYSTEM) EMBEDDED SYSTEMS

. . :B64C|(71)Name of Applicant :

(51) International classification 39/00| 1)Sudanagunta Sarath Chandra
(31) Priority Document No :NA Address of Applicant :Research Scholar, Dept. of ECE, K
(32) Priority Date :NA [University, Guntur,Andhra. Pradesh Andhra Pradesh India
(33) Name of priority country ‘NA 2)Ambadapudi Srinivasa Chandrasekhara Sastry
(86) International Application No ‘NA 3)Chinni Hima Bindu

Filing Date ‘NA 4)Jampani Sriram Pavan
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Sudanagunta Sarath Chandra

Filing Date ‘NA 2)Ambadapudi Srinivasa Chandrasekhara Sastry
(62) Divisional to Application Number ‘NA 3)Chinni Hima Bindu

Filing Date ‘NA 4)Jampani Sriram Pavan
(57) Abstract :

Navigation of Unmanned Arial Vehicles (UAV) without loss of vehicle body with low risk in obstacle free environments iggr:
concept in vehicle control systems.. GPS way point navigation and controlling is complex whenever the signal is losslasres
fault. So UAV is a challenging task because UAYV utilized other supported sensors to control vehicle, which is uncdoétitynr
and motioning systems, mainly in UAV has low cost platform environments. Investigation of location and positiom lpesetivea)
position controller is demand task for Unattended Aerial Systems (UAS). Implementation of 2D GPS based location cantrol
for Arial vehicles to minimize errors in external environments. A Novel GPS based Control (NGPSC) system is pocpuddd
fixed speed flight with reliable results while change way points with different angles for contrigliation. Also it implement on
flight (drone) describes and defines accurate results than traditional approaches. .
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/10/2018

(21) Application N0.201841037086 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : INTELLIGENT DOOR LOCK SYSTEM USIN®WIRELESS COMMUNICATION

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:E05B49/0C
G08C17/02
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)G.K.D. PRASANNA VENKATESAN

Address of Applicant :DEANENGINEERING, KARPAGAM

ACADEMY OF HIGHER EDUCATION, SALEM KOCHI
HIGHWAY, EACHANARI, COIMBATORE, TAMILNADU -
641 021. Tamil Nadu India
(72)Name of Inventor :

1)G.K.D. PRASANNA VENKATESAN

2)SELVARAJAN, ANNAMALAI

3)MARUTHAPILLAI, KUARESAN

A)RATHINAM, GOPAL

(57) Abstract :

The present invention discloses an intelligent door lock system using a Low Power Wide Area Network. Said intelligesk doc
system comprises of a door lock with actuator, a control sygienality of transceivers (2a and 2b), and said transceivers (2a a
and the door lock system are wirelessly connected through the LoRa (3) communication syst@m. FIG
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841037212 A
(19) INDIA
(22) Date of filing of Application :02/10/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : NONDYED GARMENTS

(51) International classification :A41H37/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)M.KAUSALYADEVI
(32) Priority Date :NA Address of Applicant :NO.41/121, AMARJOTHI
(33) Name of priority country ‘NA A.S.NAGAR, KANGEYAM ROAD, TIRUPUR 641 604. Tami
(86) International Application No :NA Nadu India
Filing Date ‘NA 2)D.SARAVANAKUMAR
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)M.KAUSALYADEVI
Filing Date ‘NA 2)D.SARAVANAKUMAR
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

This invention is related to the field of Textiles and more particularly to the production-gfyedrgarments. This invention propa
a nondyed,100% pure cotton hazardous free, nature coloured inner garments for a healthy living. This product does not ha
dyes and all the chemical particles that were added in the process of fabrication of fiber are removed. This is achéavsdoy r
heatirg the fiber and adding citric juice extract to remove the chemical particles.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2018

(21) Application N0.201841037213 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A SYSTEM FOR OPTIMISING THE PERFORMANCE OF AIR CONDITIONERS BY
FACILITATING NATURAL VENTILATION USING THE CONDENSATE LIQUID

:F25B1/00;|(71)Name of Applicant :
(51) International classification F25B49/02( 1)Dr. RAJESH TN
F25D17/0¢ Address of Applicant :PADMANABHAM IRINGALLUR
(31) Priority Document No :NA KOZHIKODE 6730X4 Kerala India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. RAJESH TN
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention mainly relates to air conditioning methods and systems and more particularly to a system and metha
optimizing the performance of air conditionersfagilitating natural ventilation. In one embodiment, the system is comprising: i
least two closable openings (ventilator and window), wherein the closable openings are opened when AC unit gasitioRanc
are closed when AC unit is in GNosition via a closing / opening element, a sensor unit positioned to sense the states
(opened/closed) of the openings (ventilator and window), a fluid trap T positioned with counterweights to maintainngtability
position PT1 and orientation O1, wherein thedltrap T is in operative engagement via mechanical transmission (moment arn
a mass M and with the closing/opening elements of the closable openings 1 and 2 , the mass M positioned at initiaitltigher
PM1 and respectively coupled to the clagopening elements of the closable openings 1 and 2, a reservoir unit R positioned
collect the condensate liquid from the AC unit and the same is supplied at a constant rate into the fluid trap T thaougbnal wit,

when the AC unit is working.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036626 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : DRAUGHTSMANERNIER COMPASS

(71)Name of Applicant :
1)RM. GANESH LAXMAN
(51) International classification :GO1E Address ofApplicant :ASSOCIATE PROFESSOR,
3/00 |DEPARTMENT OF MECHANICAL ENGINEERING
(31) Priority Document No :NA [INSTITUTE OF ROAD AND TRANSPORT TECHNOLOGY
(32) Priority Date :NA |ERODE- 638316 Tamil Nadu India
(33) Name of priority country ‘NA 2)R.M. GOKULNATH
(86) International Application No ‘NA 3)K. SANTHOSHKUMAR
Filing Date ‘NA 4)R. YESVANTH
(87) International Publication No :NA 5)Dr. S. SELVI
(61) Patent of Addition to Application Number :NA |(72)Name of Inventor :
Filing Date ‘NA 1)RM. GANESH LAXMAN
(62) Divisional to Application Number ‘NA 2)R.M. GOKULNATH
Filing Date ‘NA 3)K. SANTHOSHKUMAR
4)R. YESVANTH
5)Dr. S. SELVI
(57) Abstract :

This design is focused on providing a different approach in the usage of compass with conventional tools. The conagysofa
verniercompass with scale. It consists of pin pointed end, graduated scale, and a slider. The scale is designed in sucha wi
slider can slide over it. Slider can be located at various locations. The screws are used to fix the. ends at itsyaersiteons o
graduated scale. Elongated part of scale is inserted in fixed end to avoid deflection (due to stresses given by astahddheit
weight of the slider provided through it. Required dimension can be fixed with the help of graduated readicigsul@herotractor
provided at top of the pin pointed end which is useful in constructing diagram at a. specific angle. This design of Riraughis
compass helps in minimising the efforts in constructing diagrams
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036633 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : UHD VIDEO COMPRESSION USING HYBRID TRANSFORMT-DWT

(51) International classification :HO4N19/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)M.R. ARUN
(32) Priority Date :NA Address of Applicant :262A, ANNA STREET,
(33) Name of priority country ‘NA VIVEKANANDA NAGAR, AVADI, CHENNAI - 600 054.
(86) International Application No :NA Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)M.R. ARUN
(61) Patent of Addition to Application Number  :NA 2)Mrs.F.SHABINA FRED RISHMA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Ultra High definition (UHD) video communication is becoming essential in the todays world for diffgnelidations. Analysing the
video communication system few improvements are required in the existing system while upgrading to higher resolutioasif!
the resolution is high, the data size of the video gets increases which tends to affect thesddiebed parameters such as
bandwidth, computational complexity, storage space, processing speed, data rate, frame rate, PSNR, Energy consumipti®n
essential to compress the UHD video in lower bit rate such that it can be reconstructealgfimed bound to signal parameters.
Emerging Codec, HEVC which has 50% more compression efficiency than the predecessor was a right choice. But compu
complexity is found to be high, which avoids thegnadation in various existing applicatioi® a modified framework of HEVC
with reduced complexity is required to fulfil. To attain that HEVC with hybrid EOWT transform was designed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20184103664
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : SYSTEM FOR CONSTRUCTING EARTHQUAKE REINFORCEMENTS AND METHOD
EMPLOYED THEREOF

(71)Name of Applicant :
1)Dr.LAKSHMI KESHAV
Address of Applicant :Prof & Dean of Civil Engineering,
:E04B5/12; [CMR Institute of Technology, Kandalakoya, Medchal Road ,

(51) International classification E04C3/02; [Hyderabaeb01401, Telangana, India. Telangana India
E04G23/021| 2)Dr.V.G.SRISANTHI

(31) Priority Document No ‘NA 3)G.BALAMURUGAN

(32) Priority Date ‘NA 4)N. RAJKUMAR

(33) Name of priority country ‘NA 5)Dr. M. JANGA REDDY

(86) International Application No ‘NA 6)P. POORNAKUMAR
Filing Date ‘NA 7)R. KESAVAMOORTHY

(87) International Publication No :NA (72)Name of Inventor :

(61) Patent of Addition to Application Number :NA 1)Dr.LAKSHMI KESHAV
Filing Date ‘NA 2)Dr.V.G.SRISANTHI

(62) Divisional to Application Number ‘NA 3)G.BALAMURUGAN
Filing Date ‘NA 4)N. RAJKUMAR

5)Dr. M. JANGA REDDY
6)P. POORNAKUMAR
7)R. KESAVAMOORTHY

(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a systenstiarcting earthquake reinforcements which
includes a compressed stabilized earth blocks (CSEB) masonry configured to construct walls of a building model andah hor
joint reinforcement configured to connect a plurality of horizontal ties. Thersyfsigher includes a vertical joint reinforcement
configured to connect a plurality of vertical ties, and the plurality of horizontal ties where the plurality of vertimad figsher
configured to connect to the CSEBasonry for construction of thegeired building model for earthquake resistance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015767 A
(19) INDIA
(22) Date of filing of Application :26/04/2018 (43) Publication Date05/10/2018

(54) Title of the invention : SYSTEM AND METHOD OF EXTRACTING AND IMPROVING THE QUALITY OF FOETAL EC
FROM ABDOMEN ECG SIGNAL

. . :A61B|(71)Name of Applicant :

(51) International classification 5/00 1)RMD ENGINEERING COLLEGE
(31) Priority Document No :NA Address of Applicant :RSM NAGAR, GUMMIDIPOONDI
(32) Priority Date :NA |[TALUK, KAVARAIPETTAI, TIRUVALLUR, TAMIL NADU,
(33) Name of priority country :NA |INDIA-601 206. Tamil Nadu India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Dr.K. HELE NPRABHA
(87) International Publication No NA 2)Dr.M. PRADEEPA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The proposed invention of extracting foetal ECG from contaminated abdomen ECG is an integratiorrafensiggha
processing, ANFIS algorithm, moving average filtering and waveletoiingtechniques. The invention is implemented in two
phases, in the initial phase, the mudtie processing technique is used where most of the maternal components are identified
removed. In the second phase, the remaining maternal components are dgmtfigh ANFIS algorithm with hybrid learning
techniques and then removed. The extracted signal is further post processed to remove baseline wander noise and other r
components to obtain clean foetal ECG.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035958 A
(19) INDIA
(22) Date of filing of Application :25/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : THE FOLDABLE DENTAL FLOSS

(51) International classification :A61C15/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHARJEEL MOHAMED
(32) Priority Date :NA Address of Applicant :H.NO. 777, 3RD MAIN,
(33) Name of priority country ‘NA BANNIMANTAP, M YSURU, KARNATAKA, INDIA -570015.
(86) International Application No :NA Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)SHARJEEL MOHAMED
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The dental floss holder is foldable that means it can be carried easily it incorporates dental pick for bulky food suiétances
cannot beaemoved with threaded floss ,the tension of the dental floss can be adjusted by engaging the stopper with the teet
arm of dental floss
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035986
(19) INDIA
(22) Date of filing of Application :25/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : RICE DRAINING SAFETY LID

:A47J27/0C|(71)Name of Applicant :
(51) International classification A47J36/00;| 1)JOSEPH PEECHANAT (P. D. OUSEPH)
A47J36/02; Address of Applicant :GANDHI NAGAR,
(31) Priority Document No ‘NA KOTHAMANGALAM P.O, KERALA, PIN - 686 691. Kerala
(32) Priority Date :NA India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)JOSEPH PEECHANAT (P. D. OUSEPH)
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Rice draining safety lid is an apparatus for preventing unncecessary burning accidents when the rice cooking poirittgfahélra
hot water. In fig.2 can see the saféitiyand its safety hooks. In fig. 3 can see four hooks marked as A, A1 andB .Bl.AandAl are
on the top and either sides of the lid. B and Bl are movable clip,. These four hooks are the embodiment of the inneveatimud
there are other solutie and methods for solving the abvoe said problem (burning accident). But nobody can show the four t
method. The total difference from other equipments (for avoiding burning accident) are these four hooks. The embodsnent
patent application aréaése four hooks and its applications.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/09/2018

(21) Application N0.201841036063 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A DEVICE FOR DETECTING SYNTHETIC FOOD INGREDIENTS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) InternationaRpplication No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A61K35/00
A61K36/00
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)ALLINNOV RESEARCH AND DEVELOPMENT
PRIVATE LIMITED

Address of Applicant :D. NO.: 29B, Bairappa Colony,

Krishnagiri- 635001, Tamilnadu, India Tamil Nadu India
(72)Name of Inventor :

1)Dr.MOHD ABDUL BARI

2)Dr.J.B.V.SUBRAHMANYAM

3)Dr.G.VIJAYA

4)Dr.K.VENKATESH SHARMA

5)Dr.S. CHIDAMBARANATHAN

6)MD. RAFEEQ

7)BETALA RAKESH

8)Dr. POTLURI SANKAR BABU

9)KORRA SEENA NAIK

10)K.S.R.K.SARMA

11)Dr.SUDARSHAN.E

12)DR.CHANDRASHEKHAR.A

13)SHANKARNAYAK BHUKYA

(57) Abstract :

Present invention relates to a device for detecting synthetic food products. More particularly, the invention relatésetoa de

detecting synthetic rice and egg. Moreover, the device is designed to automatically coarsnatbelectronic device for cooking
rice and egg. The device comprises of a pressure applying chamber for detecting of synthetic grains and furthermong platie
to recognize the synthetic eggs kind of food ingredients.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741033434 A
(19) INDIA
(22) Date of filing of Application :21/09/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : POWER EFFICIENT SMALL AREA COOLIN&/STEM

(51) International classification :F24F3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISHANTH RAJ PALLE
(32) Priority Date :NA Address of Applicant :House No. 41, Balaji Anjanadri,
(33) Name of priority country :NA Kachavani Singaram, Gatkesar Mandal, Med&t4088,
(86) International Application No :NA Telangana, India Telangana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)NISHANTH RAJ PALLE
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Present invention relates to a system and an appliance, specifically referring to a smalcareditained enclosure. The utility
model provides an air conditioner unit (312) incorporated in an independent structure i.e. a frame (102) which isigiagle by
connecting rods. Frame (102) with an air cooling system (312) can be installed in conjunction to a bed to provide gpefiefeiel
to the people to spend time and even sleep well in chilly weather conditions. On the upper part of the franmu(®li) af rods
with hooks (104) are provided at all the four edges to place a curtain or a mosquito net (208) to form a cover for@sahadling
space. A plurality of hooks (104) are provided on four edges of the upper frame in such a wayrhadld eastretchable tightly
coiled spring (106) that can help in hanging the curtains or mosquito net (208). FIG. 1, FIG. 2 & FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036173 A
(19) INDIA
(22) Date of filing of Application :26/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : ATTACHABLE AIRCOOLER FOR TWO WHEELER HELMETS

(71)Name of Applicant :
. . :A42C5/04; 1)ABRAHAM EBEN ANDREWS A
(51) International classification AB1F2007/000|  Address of Applicant :ASSISTANT PROFESSOR,
(31) Priority Document No ‘NA DEPARTMENT OF MECHANICAL ENGINEERING,
(32) Priority Date ‘NA HINDUSTAN INSTITUTE OF TECHNOLOGY & SCIENCE,
(33) Name of priority country :NA HINDUSTAN UNIVERSITY, CHENNAI, TAMIL NADU - 603
(86) International Application No ‘NA 103, INDIA. Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)ABRAHAM EBEN ANDREWS A
(61) Patent of Addition to Application Number :NA 2)KARTHIKEYAN G
Filing Date ‘NA 3)SANJHAI C.G.
(62) Divisional to Application Number ‘NA 4)AKASH SWAMINATHAN S
Filing Date :NA 5)GOKULAKRISHNAN S
6)MITHILESH U

(57) Abstract :

The Disclosed Invention Provides portable and attachable Air cooler for full face two wheeler helmets.An adjestabtaplastic
used to attach the cooler on any type of the helmet, This device is having automatic chargérrechaitge the device when pow
is supplied and automatically disconnects when the battery is full due to its high capacity battery it can run up tsUgfiers in
charge. Acrylonitrile Butadiene Styrene is used as a skeleton of this device and Fekglalayl Chloride is used as a outer body
material, hybrid Air filter is used to filter air which can filter and cool the air at same time, outer part of the filéeteisip of
synthetic foam and inner material is made up of charcoal and natura) Gihdet nozzle is designed to transmit gentle flow of air
inside Helmet, so the rider can wear helmet without any discomfort and stress free ride on foggy days the cool airdviza the
removes the fogs on the voicer, the aerodynamic outer desigrerédudrag force and it prevent the shaking of riders head, wit
seconds it drops 6 °c to 10 °c of temperature inside the helmet,
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/09/2018

(21) Application N0.201841036202 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : DOUBLE EXPOSURE SOLAR COLLECTOR WITHSHAPED REFLECTOR

:F24J32/15;
(51) International classification F24J2/40;

HO1L31/0(
(31) Priority Document No :NA

(71)Name of Applicant :
1)MANORAM R BALASUBRAMANIYAN
Address of Applicant :227, RANGAI GOWDER STREET
COIMBATORE TAMILNADU INDIA 641 001. Tamil Nad

(32) Priority Date :NA India
(33) Name of priority country ‘NA 2)R. SATHIYA MOORTHY
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MANORAM R BALASUBRAMANIYAN
(87) International Publication No NA 2)R. SATHIYA MOORTHY
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the development of double exposirapéd collector. Particularly, the presenbvation relates ti
the design of reflector, parallel tubes and steel plate coating on the tube. The V shape assembly is optimized tottexrve the b
reflection on the tubes. The tubes are placed at the distance to receive the reflected radiatital.sEbhepds placed in wooden
insulation and double glazing is provided to reduce the convective heat loss.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841036291 A
(19) INDIA
(22) Date offiling of Application :26/09/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : PATCH ANTENNA SYSTEM FOR IMPLANTABLE BIOMEDICAL APPLICATIONS

:H01Q9/0407|(71)Name of Applicant :
(51) International classification H01Q9/0414| 1)KETAVATH KUMAR NAIK
H01Q9/0442 Address of Applicant :Professor, Department of Electronic
(31) Priority Document No :NA and Communication Engineering, KLEF(deentedbe university
(32) Priority Date :NA Vaddeswaram, Guntt622502, Andhra Pradesh, India. Andhre
(33) Name of priority country ‘NA Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)KETAVATH KUMAR NAIK
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards A patch antenna sgstémpfantable medical device,
comprising: at least one flexibleshaped patch antenna being formed with resonant frequency and radiation pattern, the at l¢
flexible Fshaped patch antenna being coupled to a substrate layer primarily compaoséohafdh tissue having a predetermined
electrical property to enable the at least one flexiedh&ped patch antenna to emit radio energy through biological tissue cove
the substrate layer, the at least orghBped antenna comprising, at least fegtangular slits 102402d loaded for miniaturization,
at least one rectangular slit having the predefined length dimension and the predefined width dimension and at least @4a st
104b configured to tune the desired operating frequency anddm ab¢ resonant frequency for different environments, the at le
two stubs 104d.04b having predefined length dimension and the predefined width dimension. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/09/2017

(21) Application N0.201741034600 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : COMPOSITION FOR IMPROVING MALE CHARACTERISTICS IN A MALE CHARACTER

DEFICIENT FISH

:A61K31/395

(51) International classification AG1K31/437

(71)Name of Applicant :
1)SRM UNIVERSITY

(31) Priority Document No :NA Address of Applicant :KATTANKULATHUR,CHENNAI-
(32) Priority Date ‘NA 603203, TAMIL NADU, INDIA. Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)S KIRAN KUMAR
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a composition for improving male characteristics in a male character deficient fishoshieico
comprises an estrogen antagonist, a testosterone agonist, a corticosteroid, and an injectable carrier. The composisied icath:

ornamental fish trade industry.

No. of Pages : 1No. of Claims : 1!

The Patent Office Journal No. 40/2018 Dated 05/10/2018 37648



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741034620 A
(19) INDIA
(22) Date of filing of Application :28/09/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : PROCESS OF PURIFICATION OF GLYCERINE

. e :C07C29/74|(71)Name of Applicant :

(51) International classification C07C31/22| 1)Shivaleela V B
(31) Priority Document No :NA Address of Applicant :S 82, Sector 57, Navanagar, Bagall
(32) Priority Date :NA Karnataka India
(33) Name of priority country ‘NA 2)Dr. Bharati S. Meti
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Shivaleela V B
(87) International Publication No *NA 2)Dr. Bharati S. Meti
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Glycerol is widely used in food, pharma industriep&rsonal care applications. It is a major byproduct during biodiesel produc
More than 15% of the crude glycerin is produced in every biodiesel industries. This product produced from biodiesed indust
purified and this process of purification @iude glycerin to 90% pure glycerin.

No. of Pages : No. of Claims : ¢

The Patent Office Journal No. 40/2018 Dated 05/10/2018 37649



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741034621 A
(19) INDIA
(22) Date of filing of Application :28/09/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : SOAP PREPARATION USING ORGANIC WASTE FOR ANIMAL USE TO REMOVE BODY PE!
LIKE TICKS

(51) International classification :C11D13/0t|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. Bharati S. Meti
(32) Priority Date :NA Address of Applicant :M74, Sector 57, Navanagar Bagalkc
(33) Name of priority country :NA Karnataka India
(86) International Application No ‘NA 2)Shivaleela V B
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr. Bharati S. Meti
(61) Patent of Addition to Application Number ‘NA 2)Shivaleela V B
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Soap is prepared witihe crude glycerin which is the byproduct of biodiesel from honge oil, that crude glycerin directly boiled
complete evaporation of methanol, later NaOH solution is added. Once it reaches to 50°C temperature continue stireicgnid
thick solution than poured to the mold and after 40 hour of settling soap will be ready to use for animals to make free from t
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741034757 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : CRUDE BIODIESEL PRODUCTION USING PROTIC IONIC LIQUIDS

. e :C10L|(71)Name of Applicant :

(51) International classification 1/00 1)SRM UNIVERSITY
(31) Priority Document No :NA Address of Applicant :KATTANKULATHUR, CHENNAJ
(32) Priority Date :NA |603203, TAMIL NADU, INDIA Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)MUKUND SHANKAR

Filing Date ‘NA 2)MATHUR RAJESH
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT CRUDE BIODIESEL PRODUCTION USING PROTIC IONIC LIQUIDS The present disclosure relates to a prou
production of crude biodiesel from microalgae using protic ionic liquids. The process of the present disclosure is simapi&;, ec
requires modrate temperature condition and provide comparatively higher yield of crude biodiesel independent of the type
microalgae used.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841030318 A
(19) INDIA
(22) Date of filing of Application :13/08/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : GROUNDNUT AND COCONUT OIL EXTRACTOR MACHINE

. e :A23N1/00 | (71)Name of Applicant :

(51) International classification C11B1/06 | 1)Mr.P.Muthuraman
(31) Priority Document No :NA Address of Applicant :NO: 33, SUNSHINE APARTMENT,
(32) Priority Date ‘NA 2ND MAIN ROAD, AGS COLONY, VELACHERRY,
(33) Name of priority country :NA CHENNAI - 600 04£2. Tamil Nadu India
(86) International Application No ‘NA 2)Mr.R.Keerthi kumar

Filing Date ‘NA 3)Mr.M.Jethendra Babu
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Mr.P.Muthuraman

Filing Date ‘NA 2)Mr.R.Keerthi kumar
(62) Divisional to Application Number ‘NA 3)Mr.M.Jethendra Babu

Filing Date :NA
(57) Abstract :

Groundnut oil and coconut oil is generally extracted efficiently by usigignachines. Groundnut And Coconut Oil Extractor
Machine consists ofd4Angle, 304Stainless Steel Pipe (60mm length), Aluminium Pipe (60mm length),Screw rod, Handle, Ing
hopper, Lock nut, Burner. The intake groundnut and coconut feed through the tioppéine input is crushed with the help of
screwrod and pipe. While crushing, the oil is produced and comes out of pipe through vent. The 304Stainless Steetl et
purpose of Edible application, and the Aluminium pipe is used for the puoppseper usage of heat, and this aluminium pipe w
easily absorbs and easily ejects the heat. The waste is comes through the Locknut. Groundnut And Coconut Oil Extraetor |
characteristics of a simple structure, easy operation, low power consampt noise in the oil production process.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/09/2017

(21) Application N0.201741031139 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : SELECTIVE MANIPULATION AND POSITIONING OF COLLOIDAL PARTICLES BY MAGNE™
PLASMONIC HYBRID DEVICE WITH SPATIAL CONTROL

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to ApplicatiolNumber
Filing Date

:F15C
1/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)INDIAN INSTITUTE OF SCIENCE

Address of Applicant :Office of Intellectual Property and

Technology Licensing, Bangalore, Karnataka 560 012, India
Karnataka India
(72)Name of Inventor:

1)GHOSH, Souvik

2)GHOSH, Ambarish

(57) Abstract :
AS ATTACHED
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Publication After 18 Months:

The following Patent Applications have been published under Section 11@) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the graoft

the patent in the prescribed manner under section 25(1) of the Patents (Amendmenit, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011058 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title o the invention : BRAKING SYSTEM

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hero MotoCorp Limited
(32) Priority Date ‘NA Address ofApplicant :34 Community Center, Basant Lok,
(33) Name of priority country ‘NA Vasant Vihar New Delhi Delhi India 110057 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Rajvirendra Singh Balwada
(87) International Publication No i NA 2)Hanit Bansal
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A braking system (200) includes first wheel braking device @3)pnd wheel braking device (22), brake actuation means (11),
actuator (51), first connecting means (21), second connecting means (20) and slider mechanism (300). First wheel loeaki®)
is used to decelerate first wheel (8) and second wheehlgrdkivice (22) is used to decelerate second wheel (4). Brake actuatic
means (11) operates first wheel braking device (23) and second wheel braking device (22). First connecting means (24 fica
part (21A) whose one end is attached to brake ctumeans (11) and another end is attached to actuator (51), and second p.
whose one end is attached to actuator (51) and another end is attached to brake arm (23A). Slider mechanism (300 fitisy
wheel braking device (23) for contliolg movement of actuator (51) and first wheel braking device (23). Ref.: Figure 3
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application29/03/2017

(21) Application N0.201711011118 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : SMART CYLINDER LOCK DEVICE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:F16D65/0:
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

(71)Name of Applicant :

1)MINDA CORPORATION LIMITED

Address of Applicant :D1, Sector 59, Noida 201301, Ut

Pradesh, India Uttar Pradesh India
(72)Name of Inventor :

1)Deepak Goswami

2)Vikram Puri

(61) Patent of Addition to Application Number ‘NA 3)Harjit Singh
Filing Date ‘NA

(62) Divisional to Application Number ‘NA
Filing Date :NA

(57) Abstract :

PROBLEM TO BE SOLVED: To provide an integrated twbeeler hands free ignition switch cum steering lock consisting of t|
mechanical locking system as well as the electronic control circuit within the same unit. SOLUTION: The present dideliesuie
a smart cylinder lock device (100) for a vehicle used for providing a Haeelggnition switch and steering lock comprising a bod
(2) having a first end (2a) adapted to receive an inner knob (11) and a second end (2b) having a cavity (2c) toteecarma §112).
The rotor cam (12) having a proximal end (12a) linked with the inner knob (11) and a distal end (12b) engaged withddle ele
module (18). An outer knob (1) is coupled to the inner knob (11) through a spring (lib) loaded balls (1tanhpleeaner knob

(11). The electronic control unit (8) located inside the housing of the ignition switch to form an integrated ignitioarsdvitdering

lock. [FIG. 1]
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2017

(21) Application N0.201711011149 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : LOCKUNLOCK SHAPE MEMORY ALLOY (SMA) ACTUATOR DEVICE FOR LATCH

ASSEMBLY
(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSABHAN BHAWAN, 2 RAFI
(86) International Application No ‘NA MARG NEW DELHI-110001 INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)BHARGAW HARI NARAYAN
(61) Patent of Addition to Application Number ‘NA 2)DASGUPTA RUPA
Filing Date ‘NA 3)DAS SATYABRATA
(62) Divisional to Application Number ‘NA 4)HASHMI SYED AZHAR RASHEED
Filing Date :NA
(57) Abstract :

The lockunlock Shape Memory Alloy actuation device fatch assembly is simple. The actuation device uses pair (or multiple
pair) of actuator wire elements which is made of shape memory alloy (SMA) material. The movement of transmitting lever i
operatively coupled to lock mechanisms latch assembly f&irigainlocking position of latch assembly. The lock mechanism la
assembly is also free to manually operate through external/internal leaver by the user, without activation to the avtcatidohus
in turn, this invention allows for limited spaceggeng in a vehicle door. The rugged design with less of mechanical componen
makes actuation device, according to the invention, both reliable and robust and also easy to manufacture and iristad or a \
similar kinds. This actuator device can tsd for locking and unlocking of the lock mechanlatoh assembly for example vehicle
door latch, car central security latch, home door latch or similar kinds.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011150 A
(19) INDIA
(22) Date of filing of Application :29/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : PROCESS FOR MAKING NOGMNXIC, HOMOGENEOUS RADIATION SHIELDING GLASS
UTILIZING BRINE SLUDGE AND FLY ASH.

(51) International classification :C03C|(71)Name of Applicant
3/04 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL

(31) Priority Document No ‘NA |RESEARCH
(32) Priority Date :NA Address of ApplicantfANUSANDHAN BHAWAN 2 RAFI
(33) Name of priority country ‘:NA [MARG NEW DELHI-110001 INDIA Delhi India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)AMRITPHALE SUDIR SITARAM
(87) International Publication No NA 2)VERMA SARIKA
(61) Patent of Addition to Application Number ‘NA 3)DAS SATYABRATA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Conventionally, the shielding glasses developed, are made up of toxiaheaite process utilizes pure costly chemicals. The
present invention envisages upon the process for makingd%an homogeneous radiation shielding glass utilizing brine sludge
fly ash. This energy efficient process enables making glassy matakleagpf simultaneously shielding X ray, gamma ray and ne
radiation. The composition of the developed glass is in the ratio xBS)B2WD3 : 30 FA, where x= 35,40,45,50 wt.%, BS is brir
sludge and FA is Fly ash. The developed shielding glass ltkadisis in the range of 1.60 to 1.70 cm , density in the range of 3.
3.50g/cm , and mass attenuating coefficient in the range 0.079 to 0.87cm /g.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711012000 A
(19) INDIA
(22) Date of filing of Application :03/04/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : FOUR AXIS CONTROLLER FOR MUL-PROCESS MICRGABRICATION MACHINE

(71)Name of Applicant :
1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(51) International classification :FO1K15/0(|RESEARCH
(31) Priority Document No :NA Address of Applicant :ANUSABHAN BHAWAN 2 RAFI
(32) Priority Date ‘NA MARG NEW DELHI, DELHI-110001 INDIA Delhi India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SOUMEN MANDAL
Filing Date ‘NA 2)KALYAN CHATTERJEE
(87) International Publication No *NA 3)NAGAHANUMAIAH
(61) Patent of Addition to Application Number ‘NA 4)SAURAV HALDER
Filing Date ‘NA 5)ANIRUDDHA PAL
(62) Divisional to Application Number ‘NA 6)SUCHARITA SAHA
Filing Date ‘NA 7)NISHA BURMAN
8)AMAN ARORA
9)ANIRUDH KUMAR

(57) Abstract :

The invention is related to development of a contraliéver card for multiprocess micifabrication machine which can conduct
micro machining operations such as micro milling, micro turning, micro drjlling and micro patteFhimgontroller card houses fi\
simple ATMEL328 microcontrollers wherein one of the controller acts as a master and the rest four acts as slave. Data bas
commands are sent to the master controller from a PC using RS232 mode .of communication. Themtadiersends the receiv
signals to the slave micro controllers using SPI communication protocol. Three slave microcontrollers are used to e®steg ik
motors driving the linear translation stages in X, Y and Z axes respectively. Thedlandhs used to control the rotating spindle.
The signals from the slave microcontrollers are fed to L298 motor drivers which finally provide driving signals to tha heotors
tested resolution of motion for the controller card is 10 microns when iedtadrive stages with mechanical resolution of
10rpicronsor higher.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711012020 A
(19) INDIA
(22) Date of filing of Application :03/04/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHODS AND SYSTEMS FOR TESTING ALERT SENDING APPLICATION

(51) International classification :HO4L12/5¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Unified Messaging Systems AS
(32) Priority Date :NA Address of Applicant :Innspurten 15, OSLO, Norway 066
(33) Name of priority country :NA Norway
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Sumeet Kumar Chandrakant Bhardwaj
(87) International Publication No *NA 2)Amitabh Khare
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method and a system for testing alert sending application are provided. The method includes acquiring a user regcuest to
provided network configuration of the alert sending application to achieve a desired performance thereof. Theintmethimdludes
receiving performance data of an available network configuration equivalent to the provided network configuration. The me
further includes simulating execution of the alert sending application for the provided network configuisgiboithe received

performance data to estimate an expected performance thereof. The method further includes comparing the expected padi
the desired performance, of the alert sending application. The method further includes determiningassdlts} the comparison
indicative of capability of the provided network configuration of the alert sending application to implement the userfFEgu2st
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/04/2017

(21) Application N0.201711012057 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A SYSTEM AND METHOD FOR DETERMINATION OF CRACK PROGRESSION

(51) International classification :GO1N3/0¢[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY (BANARAS
(32) Priority Date ‘NA HINDU UNIVERSITY), VARANASI
(33) Name of priority country :NA Addres of Applicant :\VARANASH221005, UTTAR
(86) International Application No :NA PRADESH, INDIA Uttar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)SUBIR DAS
(61) Patent of Addition to Application Number ‘NA 2)P. K. MISHRA
Filing Date :NA 3)N. SRIKANTH
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A probe for diagnosing a fracture or a crack in an orthotropic composite strgimmabnent, comprising an energy determining
module to determine critical crack energy atmin energy release rate, said module derives the crack energy and strain ener
release rate using an integral transform technique; a critical stress deternoainig o determine the intensity factors by measu
the stress concentration near the vicinity of the crack tip; a displacement locating module to create at least onéorefer@mmte
track its directional displacement; and a processor based outpuimddule to analyze and display the possible movement of tt
fracture or crack; wherein: the possible movement of the fractured or cracked structural competennised by determining the
prominence among the critical crack eneltipg, strain energyetease rate, the critical stress intensity factors and the directional
displacement of the reference locus; and the probe is used for calculatingineational development of the fracture or crack in

orthotropic composite structural component.

ol
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711012092 A
(19) INDIA
(22) Date of filing of Application :04/04/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : HATCHBACKARTICULATION SYSTEM

(51) International classification :B60R16/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RENAULT S.A.S
(32) Priority Date :NA Address ofApplicant :1315 Qui Alphonse Le Gallo, 92100
(33) Name of priority country :NA Boulogne Billancourt, France France
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)PALAKKA Valappil
(87) International Publication No " NA 2)JHA Brijesh
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

This hatchback articulation system comprises a tailgate or a midgate (4), allowitagjlgaie or a midgate (4) to be moved betwe
closed position which obstructs the vehicle rear cargo area (3), and a vehicle roof position into which said tailgatedgasai)
is supported over the roof of the vehicle. While tailgate or midgatis {n the roof position, said tailgate or midgate (4) is adapte
carry bulky items (11). Reference: Figure 2B

No. of Pages : 1No. of Claims : ~

The Patent Office Journal No. 40/2018 Dated 05/10/2018 37661



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011187 A
(19) INDIA
(22) Date of filing of Application :29/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A SYSTEM AND METHOD FOR ORGANIZATIONS TO SECURELY ISSUE AND VERIFY
OFFICIAL DOCUMENTS

(51) International classification :GO6F7/0:|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)Ankur Gupta

(32) Priority Date :NA Address of Applicant :MIER, B.C Road Jammi80001

(33) Name of priority country :NA Jammu & Kashmir India

(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Ankur Gupta

(87) International Publication No " NA 2)Rishi Gupta

(61) Patent of Addition to Application Number ‘NA 3)Purnendu Prabhat
Filing Date ‘NA 4)Sahil Sawhney

(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An educational institution or any business organization issues many certificates, official letters to its students, estployees
physical/digital form. However, thestscuments can be easily forged and manipulated. The proposed system-tetifisaes anc
e-documents to employees, generating a unique DOI for each certificate/document and imprinting it on the document whict
be verified by any external thiplarty. RoleBased Access Control policies ensure that only authorized functionaries within an
organization can issue relevant official documents. Further, audit trail maintained by the proposed invention ensures that al
transactions in the system areorted in encrypted form to prevent misuse within the organization. Thus, manipulation or forg
such documents is prevented and management of official documents is simplified
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711011204 A
(19) INDIA
(22) Date of filing of Application :29/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A FORMULATION FOR REDUCTION OF FLUORIDE AND TOTAL DISSOLVED SOLIDS IN
WATER AND PROCESS FOR REDUCTION THEREOF

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Birla Institute of Technology & Science, Pilani
(32) Priority Date :NA Address of Applicant :Vidya Vihar, Pilani, Rajasthan3300:
(33) Name of priority country :NA India Rajasthan India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Singhal Anupam
(87) International Publication No " NA 2)Dr. Gupta Rajiv
(61) Patent of Addition to Application Number ‘NA 3)Sigh Arun Nihal
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present disclosure relates tofib&l of water purification. The present disclosure in one aspect, relates to a formulation fo
purification. The formulation for water purification comprises a starch source; at least one ceramic powder; and clesgldssd ¢
a process for pparing a formulation for water purification. The process for preparing the formulation for water purification in
mixing predetermined amounts of starch source, at least one ceramic powder and clay to obtain a formulation followegcthosy «
formulation for a predetermined time period to obtain the formulation for water purification. In another aspect of the present
disclosure, disclosed is a process for purifying water. The process involves contacting a predetermined volume ofdlmewate
purified with the formulation in predetermined amounts for a predetermined time.

No. of Pages : 1No. of Claims : 1!

The Patent Office Journal No. 40/2018 Dated 05/10/2018 37663



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011219 A
(19) INDIA
(22) Date of filing of Application :29/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : ELECTRONIC OVERURRENT CIRCUIT BREAKER FOR PROTECTION AGAINST OVER
CURRENT FAULTS

(51) International classification :HO2H3/09:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HAVELLS INDIA LIMITED
(32) Priority Date :NA Address of Applicant :904, 9th Floor, Surya Kiran Building
(33) Name of priority country :NA KG Marg, Connaught Place, New Deltl0001. Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)ASHISH GUPTA
(87) International Publication No NA 2)GAURAV KAMBOJ
(61) Patent of Addition to Application Number  :NA 3)PRADEEP YADAV
Filing Date ‘NA 4)SHREYANS SINGH
(62) Divisional to ApplicatiorNumber ‘NA 5)KRITIKA PANDYA
Filing Date :NA
(57) Abstract :

The present invention provides electronic eserrent circuit breaker for protection against egerrent faults comprising a sensin
switch for adjusting theurrent rating, a controller to sense the value of currersgtrby user and trip the breaker according to
inverse time characteristics, a firgp indicator, a visual indicator to indicate circuit parameters and a toggle switch to switch o
the breker. It is associated with the following advantageous featukdésdular and dirrail mountable Compact Quick and
accurate operationReliable- Flexible and cost effectiveProvision of pretrip indicator for fault warning- Indication of circuit
parameters
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2017

(21) Application N0.201711011269 A

(43) Publication Date : 05/10/2018

(54) Title of the invention SYNERGISTIC COMPOSITION OF A PLANT GROWTH REGULATOR AND FUNGICIDES

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WILLOWOOD CHEMICALS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :409, Fourth Floor, Salcon Aurum,
(33) Name of priority country :NA District Centre, Jasola, New Delii10 025, India Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MUNDHRA PARIKSHIT
(87) International Publication No *NA 2)MOHAN JITENDRA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Thepresent invention discloses a synergistic composition comprising a mixture of component (A) and component (B), whet
component (A) is Gibberellic acid and component (B) is Azoxystrobin and Propineb. The compositions of the present ireven

nonphytaoxic and stable.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2017

(21) Application N0.201711011270 A

(43) Publication Date : 05/10/2018

(54) Title of theinvention : SYNERGISTIC FUNGICIDAL COMBINATION OF BOSCALID AND AZOXYSTROBIN AND A

PROCESS OF PREPARING THE SAME

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WILLOWOOD CHEMICALS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :409, Fourth Floor, Salcon Aurum,
(33) Name of priority country :NA District Centre, Jasola, New Delii10 025, India Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MUNDHRA PARIKSHIT
(87) International Publication No *NA 2)MOHAN JITENDRA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention discloses a synergistic fungicidal composition comprising Boscalid, Azoxystrobin, and additiyescasd
for preparing the same. The fungicidal compositions of the present invention arersiafpleytotoxic and have improved efficacy
against the wide range of diseases along with reduced environmental load.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011271 A
(19) INDIA
(22) Date of filing of Application :29/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : DRY FLOWABLE HERBICIDAL COMPOSITION AND PROCESS FOR PREPARING THE SAM

(51) International classification :A01N25/3Z|(71)Name of Applicant :
(31) Priority Document No :NA 1)WILLOWOOD CHEMICALS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :409, Fourth Floor, Salcon Aurum,
(33) Name of priority country :NA District Centre, Jasola, Newdlhi -110 025, India Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MUNDHRA PARIKSHIT
(87) International Publication No NA 2)MOHAN JITENDRA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention discloses a dry flowable herbicidal composition, comprising clodinafop propargyl, cloquintocetdaxyl
leastone excipient selected from the group consisting of wetting agent, dispersing agent, disintegration agent, binding ager
filler. The present invention further discloses a process for preparing said dry flowable herbicidal composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011308 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A HEADLIGHT BEAMADJUSTER ASSEMBLY FOR A VEHICLE

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA INDUSTRIES LTD
(32) Priority Date :NA Address ofApplicant :Village Nawada Fatehpur, P.O.
(33) Name of priority country :NA Sikanderpur Badda, Gurgaon District, Haryana 122004, Indi
(86) International Application No :NA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Virendra Keshav Khairnar
(61) Patent of Addition to Application Number :NA 2)Anil Anandrao Thoke
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure providebeadlight beam adjuster assembly for a vehicle. The assembly comprises a housing connec
frame of a headlight, an output shaft disposed in the housing to selectively contact body of the headlight to adjugtdoeam of
headlight. The assembly cong®s an adjusting element in the housing and is coupled to the output shaft. The adjusting elen
comprises a first provision defined in a first portion and plurality of second provisions defined along a portion ofypefriplsecon
portion of the adjsting element. The assembly also comprises one or more ports defined in the housing. The one or more p
cooperates with the plurality of second provisions. The adjusting element is operable through at least one of thesifins iz tine
plurality of second provisions to actuate the output shaft, thus facilitating adjustment of the headlight beam through multiple
directions. FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011407 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : POWER CABLE ASSEMBLY TECHNICAL FIELD

(71)Name of Applicant :
1)STERLITE POWER TRANSMISSION LIMITED
:HO1B Address of Applicant :A Mira Corporate Suits, 1&2 Floor,

(51) International classification 9/00 [Mathura Road, Ishwar Nagar, New Delli0065, India Delhi

(31) Priority Document No :NA |India
(32) Priority Date ‘NA 2)TATA POWER DELHI DISTRIBUTION LIMITED
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)H C SHARMA
Filing Date ‘NA 2)D R DHARMADHIKARI
(87) International Publication No NA 3)KAPIL KUMAR
(61) Patent of Addition to Application Number ‘NA 4)SAIKRISHN BENDAPUDI
Filing Date ‘NA 5)PRANAV VASANI
(62) Divisional to Application Number ‘NA 6)ANUPAM AGGRWAL
Filing Date ‘NA 7)BRIJESH MEHETRE

8)RAJENDRA MISHRA
9)ANAND KUMAR

(57) Abstract :

The present disclosure relates to a power cable assehhiglypower cable assembly includes a core asseifiéycore assembly
includes one or three electrical conductor uriitsee one or three electrical conductor units lie substantilhygaa longitudinal axis «
the power cable assemblp. addition, the power cable assembly includes a sheathing assd@imblgheathing assembly surround:
the core assembloreover, the power cable assembly includes a contlué.conduit surrounds tteheathing assemblyhe one o
three electrical conductor units include an electrical conduthar electrical conductor is made of at least one of aluminium anc
copper.The electrical conductor has a diameter in a range of about 16.2 millima#Emillimeters. The conduit is made of
polyethyleneThe conduit has a diameter in a range of about 95.4 millimeters 95.6 millimeters. TO BE PUBLISHED WITH |
-1A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011420 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : FOR SECURE DIGITAL PAYMENTS, AADHAAR BASED AND OTHER BIOMETRIC
VERIFICATION BY SEPARATE INDEPENDENT SYSTEM

(51) International classification :GO6F9/489 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)AASHUTOS KUMAR
(32) Priority Date :NA Address ofApplicant :C/O YASHODA A218,
(33) Name of priority country ‘NA SUDARSHAN PARK, MOTI NAGAR, NEW DELHI, DELH}
(86) International Application No ‘NA 110015 INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)AASHUTOS KUMAR
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A separate independent system for Aadhaar based biometric authentication of the ipreniitas a mechanism for secure digite
payments so that frauds while making payments through credit/debit cards, mobile wallets and online transactions ced. b ¢
provides an additional layer of authentication besides the regular authenticatioenisen adopted by banks, card issuers or mol
wallet providersThe said independent system of the invention can further authenticate the user against the data voice sam
other biometric data like hand geometry, signature, DNA, retina pattanhshe geometry, facial patterns etc. collected and stor
its own database separate from Aadhaar database.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :28/03/2017

(21) Application N0.201711010916 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A PROCESS FOR PURIFICATION COLLAGEN USING ALCOHOLIC SOLVENTS

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN 2 RAFI
(86) International Application No :NA MARG NEW DELHI-110001 INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor:
(87) International Publication No *NA 1)DINESHKUMAR MASILAMANI
(61) Patent of Addition to Application Number ‘NA 2)GANESH SHANMUGAM
Filing Date ‘NA 3)BALARAMAN MADHAN
(62) Divisional to Application Number ‘NA 4)PALANIVEL SARAVANAN
Filing Date :NA
(57) Abstract :

Disclosed herein is a process for purification of collagen by alcoholic solvent precipitation method. The yield of callageeu dy
this process is above 95%. The process finds potential application in the leather, cosmetic, biomedical materials, food and
pharmaceutical industries for getting purer form of collagen. In pharmaceutical applications, pure collagen can beradeadtior
of wound dressings, vitreous implants and as carriers for drug delivery.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010927 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : STEERING GEARBOX WITH IMPROVED STEERING RETURBILITY

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road Vasant Ku
(33) Name of priority country :NA New Delhi- 110070 India. Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date :NA 1)KOCHHAR, RAMAN
(87) International Publication No *NA 2)SHARMA, ANURAG
(61) Patent of Addition to Application Number ‘NA 3)JAIN, PIYUSH

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The subject matter disclosed herein relates to a Manual Steering Gearbox having inner ball joint assembly (200) for providi
mechanical assist mechanism for steering resility improvement. In the present subjettter, a spring embedded steering bc
(205) is provided to store elastic potential energy during compression and elongation of the spring embedded steedBgfooo!
improving the steering retwability. During return of steering to center, thegeet mechanism generates force on both side, i.e.
and LH to improve steering retuability. To be published with Fig. 2

= =)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010928 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : GAS CYLINDER FRAME STRUCTURE FOR VEHICLE

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road Vasant Ku
(33) Name of priority country :NA New Delhi- 110070 India. Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)PARVEEN K SHARMA
(87) International Publication No *NA 2)AMIT SINGH
(61) Patent of Addition to Application Number ‘NA 3)VIKAS YADAV

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The subject matter disclosed herein relates to structure of Gas cylinder frame which is made of Steel tubes/pipe aetsSteel
welded by welding to reduce tooling cost, weight. Furttier,gas cylinder frame is mounted on the vehicle chassis witbhaaed
mounting bracket. The steel pipes are connected with each other through a horizontal metal plate to form a rectantjudBergas
frame structure which is light in weight. Furthtire steel pipes are interconnected with each other through plurality reinforcem
which reduce the weight and increases the stress performance of the gas cylinder frame. To be published with Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010929 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : COMBINATION OF STRUCTURES IN GARNISH AND GARNISH SUPPORT ANEIR
MOUNTINGS

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1, Nelson Mandela Road, Vasant K
(33) Name of priority country :NA New Delhi 110070 India. Delhi India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)DEBNATH, LAKSHABIR
(87) International Publication No *NA 2)KUMAR, RAVI
(61) Patent of Addition to Application Number ‘NA 3)KATTI, RAGHAVENDRA

Filing Date ‘NA 4)HALDAR, SANJAY
(62) Divisional to Application Number ‘NA 5)JAITLEY, ALOK

Filing Date :NA
(57) Abstract :

Thesubject matter disclosed herein relates to a combination of structures in garnish (5.7) and garnish support (5.6) and the
mountings including a door panel (5.4) to which the garnish support (5.6) is fixed; a plurality of wedge shapes (6 iy alitg af p
shap structures (4.2) integrated with the garnish (5.7); and a plurality of rib structures (6.2) and a plurality d/8i&si(Begrated
with the garnish support (5.6), wherein, the garnish (5.7) is disposed on the garnish support (5.6) thechlthality of wedge
shapes (6.4) overlaps the plurality of rib structures (6.2), and the plurality of snap structures (4.2) engages wityhef slots
(8.3/8.5). To be published with Fig. 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010934 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A MECHANISM FOR OPERATING A HATCH OF A VEHICLE AND A METHOIHEREOF

(71)Name of Applicant :

(51) International classification :B60R16/0:| 1)CHAIRMAN, DEFENCE RESEARCH AND
(31) Priority Document No ‘NA DEVELOPMENT ORGANIZATION (DRDO)
(32) Priority Date :NA Address of Applicant :Ministry of Defence, Government of
(33) Name of priority country :NA India, Room No.: 348, BVing, DRDO Bhawan, Rajaji Marg,
(86) International Application No ‘NA New Delhi- 110 011 Delhi India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)SARATH SHANKAR
(61) Patent of Addition to Application Number ‘NA 2)KANNIYAPPAN SIVASANKAR

Filing Date ‘NA 3)MURUGESAN DANAPAL
(62) Divisional to Application Number ‘NA 4)JAGATH RAJESH KUMAR

Filing Date ‘NA 5)VADIVEL BALAGURU

6)PALANIVELU SIVAKUMAR

(57) Abstract :

The present disclosure provides a mechanism for operating a hatch of a vehicle. The mechanism comprises a housing ae!
spindle assembly configured within the housingmber. A first tube member is threadably engaged to spindle assembly. A se
tube member is fixed to hatch and threadably engaged to the first tube member. A first keyway and a second keywayratk c
on the first tube member and the second tubmber and engaged to a first stopper member and a second stopper member,
configured to restrict upward linear displacement of the first tube member and the second tube member alehgipute a&first
position along first keyway and second keyway. Témosad stopper member restricts rotational displacement of the second tuk
member up to a second position and restricts downward linear displacement up to a third position with respect to timéation o
spindle assembly.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/03/2017

(21) Application N0.201711011421 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : MARTIAEART YOGA

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A63B
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)AASHUTOS KUMAR
Address of Applicant :C/O YASHODA &18 SUDARSHAN
MOTI NAGAR NEW DELHF110015 INDIA Delhi India
(72)Name of Inventor :
1)AASHUTOS KUMAR

(57) Abstract :

Martial-Art Yogal of the invention combines the benefits of both Yoga & Maktil Yoga is good for healthy living and Martial
Art techniques are goddr self defense. A combination/mix of Martial Art techniques and Yoga postures would be good for b
healthy living as well as for self defense. In the Maw#igtl Yogal of the invention, one starts with practicing Yoga postures but
gradually (s)he entsrinto the realm of practicing Martidirt techniques.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011422 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date05/10/2018

(54) Title of the invention : NANCHAKU TECHNIQUE FOR 360 DEGREES ACROSS FRONT TO BACK BODY PROTECT
& HIT

. . :A45B|(71)Name of Applicant :

(51) International classification 3/00 1)AASHUTOS KUMAR
(31) Priority Document No :NA Address of Applicant :C/O YASHODA DEVI /218,
(32) Priority Date :NA [SUDARSHAN PARK, MOTI NAGAR, NEW DELHI, DELH!
(33) Name of priority country :NA |110015 INDIA Delhi India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)AASHUTOS KUMAR
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Martial Art can be used for self defense purpose. Nanchaku(Nunchuck) is a Martial Art weapon comprising two small piece
wood/metal connected through chain/rope. Nanchaku(Nunchuck) technique of this invention can be helpful for fighsing aga
multiple opponents attacking together.This Nanchaku(Nunchuck) technique can be used to protects users body 360 dégnat
to back and hit the opponent hard.

=
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/03/2017

(21) Application N0.201711011423 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : NOVEL PROCESSES FOR PREPARATION OF CRYSTALLINE EMPAGLIFLOZIN

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MOREPEN LABORATORIES LIMITED
(32) Priority Date :NA Address of Applicant :Village &.0-Masulkhana, Parwano
(33) Name of priority country :NA Distt. Solan, Himachal Pradesh 173220, India Himachal Prac
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)SURI, Sanjay
(61) Patent of Addition to Application Number ‘NA 2)TANWAR, Pal Madan
Filing Date ‘NA 3)SHARMA, Kumar Suman
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to the nquelcesses for preparation of crystalline Empagliflozin. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011430 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : DRY FLOWABLE HERBICIDAL COMPOSITION AND PROCESS FOR PREPARING THE SAM

(51) International classification :A01N25/3Z|(71)Name of Applicant :
(31) Priority Document No :NA 1)WILLOWOOD CHEMICALS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :409, Fourth Floor, Salcon Aurum,
(33) Name of priority country :NA District Centre, Jasola, New Delii10 025, India Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MUNDH RA PARIKSHIT
(87) International Publication No NA 2)MOHAN JITENDRA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention discloses a dry flowable herbicidal composition, comprising: fencpegtiop, a safener selected from the
group consisting of cloquintocet mexyl, isoxadifen ethyl, and mefedipginyl; and at least one excipient selected from the grou
consisting of wetting agent, dispersing agent, anti foaming agent, and filler. The present invention further disclosges famproc
preparing said dry flowable herbicidal composition.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/03/2017

(21) Application N0.201711011431 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : PLANT GROWTIREGULATOR COMPOSITION AND ITS PREPARATION THEREOF

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WILLOWOOD CHEMICALS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :409, Fourth Floor, Salcon Aurum,
(33) Name of priority country :NA District Centre, Jasola, New Delii10 025, India Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)MUNDHRA PARIKSHIT
(87) International Publication No *NA 2)MOHAN JITENDRA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present invention discloseplant growth regulator composition comprising Triacontanol and one or more of gibberellic a
thidiazuron, brassinolide, paclobutrazol and a method for preparing the same, wherein said compositions provide impy@idg

quality and better tolerardo stress factors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/03/2017

(21) Application N0.201711011432 A

(43) Publication Date : 05/10/2018

(54) Title of theinvention : NOVEL HERBICIDAL COMPOSITION

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WILLOWOOD CHEMICALS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :409, Fourth Floor, Salcon Aurum,
(33) Name of priority country :NA District Centre, Jasola, New Delii10 025, India Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MUNDHRA PARIKSHIT
(87) International Publication No *NA 2)MOHAN JITENDRA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention discloses a nassglergistic herbicidal composition comprising Fenoxagragthyl, Pyrazosulfuromthyl and
Pretilachlor and a method for preparing the same, wherein said compositions-pte/tatoxic and provide improved weed contre

and crop yield.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011437 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : IDENTIFICATION OF CERTIFICATEINNED MOBILE APPLICATIONS IN CLOUD BASED
SECURITY SYSTEMS

(51) International classification :HO04L29/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Zscaler,Inc.
(32) Priority Date :NA Address of Applicant :110 Rose Orchard Way, San Jose,
(33) Name of priority country :NA California 95134, USA U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Goyal Rohit
(87) International Publication No *NA 2)Bansal Abhinav
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Systems and methods of identifying and processing certificate pappidations through a cloud based security system include
monitoring traffic associated with a connection; developing a profile of an application associated with the traffic based on
monitoring, wherein the profile comprises whether or not the apiglices a certificate pinned application which requires a
predefined set of criterion to be matched against an advertised certificate; and selectively performing SSL interdeption of t
connection in the cloud based security system based on the proélenonitoring can include monitoring handshake messages
between a client and a server to determine a handshake status and a certificate status.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711011438 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A WIRELESS COPTER FOR EXPLOSIVE HANDLING AND DIFFUSING

(51) International classification :G01S19/1|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DR. MAMTA MITTAL
(32) Priority Date :NA Address of Applicant :OKHLA INDUTRIAL ESTATE
(33) Name of priority country :NA PHASEIII NEW DELHI-110020 INDIA Delhi India
(86) International Application No :NA (72)Name ofInventor :
Filing Date :NA 1)DR. MAMTA MITTAL
(87) International Publication No " NA 2)MR. AYUSH SHARMA
(61) Patent of Addition to Application Number ‘NA 3)MS. MONIKA
Filing Date ‘NA 4)MS. SHWETA SINGH
(62) Divisional to Application Number ‘NA 5)DR. LALIT MOHAN GOYAL
Filing Date ‘NA 6)DR. AJAY SINGHOLI
(57) Abstract :

As per the data of Global Terrorism Database, there have been more than 18,000 expopiasioe attacks during the period o
201015 causing more than 15,000 causalities and injuries in the year of 2015 only.-Haseahexplosive handling i.e. explosive
diffusion squad, is a very conventional methodology to deal with such explosivesandjtir reason of its failure is the lack of
immediate action. Also, currently adopted safety measures for the squad members do not provide them enough safety. A r
drawback is a restriction in using hand safety gloves as it may cause hindrance athitpated diffusing explosives. The propose
invention has been designed explicitly to deal with these limitations and to establish a working environment for thesogle tatm
the machine and human efficiently interact providing a virtual environfoetiie operator. The proposed invention includes the
wireless copter for explosive handling and diffusing which works on the technology of [0T. This nullifies the necessippefadto
to be in the explosive area. The operator end, includes an ladedeansmits commands to operate copter, receives sensor dat
for monitoring purpose and the precise control of the robotic arm is ensured via the use of the smart glove. The desgunsedC
as an interface which retrieves commands from theadbmeand transmits these values to the attached I0oT device. The GUI als
enables the operator to monitor copter status which includes real time monitoring of the surrounding conditions. lnddese of
explosion, handling has been governed through adféddsed container to restrict the rate of damage. The overall system ope
an integrated manner to make the copter work in an efficient manner, enabling it to perform the complicated task of explosi
handling and diffusion with high precision andogl control.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011499 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of theinvention : NEW COCRYSTALS OF GENISTEIN WITH IMPROVED EFFICACY/BIOPHARMACEUTICAL
PARAMETERS

(51) International classification :C01B25/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Panjab University
(32) Priority Date :NA Address of Applicant :Panjab University, Sector 14,
(33) Name of priority country :NA Chandigarkl60014, India Punjab India
(86) InternationaApplication No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)CHADHA, Renu
(87) International Publication No " NA 2)MANDAL, Sanjay
(61) Patent of Addition to Application Number ‘NA 3)KARAN, Maninder
Filing Date ‘NA 4)CHADHA, Kunal
(62) Divisional to Application Number ‘NA 5)BHALLA, Y ashika
Filing Date ‘NA 6)JAIN, Ankita
(57) Abstract :

The present invention describes multicomponent crystalsrfcstals) of a polyphenolic naturally occurring isoflavone, genistein
increase its aqueous solubility and optimize the biopharmaceutical parareteesclinical use of genistein is held up due to the
poor aqueous solubility therefore, this green chemistry strategy is being explored vigorously. The prepared cocrysiRdsSwith
status compounds picolinic acid, theobromine, theophylline, piperazitosine and histidine were characterized preliminarily by
differential scanning calorimetery (DSC), irrad spectroscopy (FIR) and powder Xay diffraction (PXRD) for the formation of
new cocrystalline solid phase. The DSC scans showed distinptesmdotherms for cocrystals, which were different from constit
along with the subtle changes in the absorption bands corresponddlg wf genistein aneNH and-C=0 of cocformers in FIR
spectra. There were also observed changes in powder XRagciframs as well. The single crystaldy diffraction (SCXRD)
studies worked as confirmatory analysis for cocrystals with picolinic acid {BIEN which showed crystals in monoclinic system
with C 2/c space group whereas 13C solid state NMR (SSNMRusesto confirm the other cocrystals. These new cocrystals
further evaluated for solubility and dissolution studies before being subjected to pharmacokinetic and in vitro antligie®/ts
present a comprehensive picture of the improvemenbiphairmaceutical properties of the cocrystals as compared to pure gen
The cocrystal GENPIC showed a nearly 60 fold increase in agueous solubility and the stability investigation done at 40 °C v
RH for 3 months did not show any significant obe in as measured by the PXRD analysis. These prove the commercial valu
invention in near future in clinical use as prophylactic and an effective treatment option
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011506 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : HEATED GRIP FOR MOTORCYCLES

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA INDUSTRIES LIMITED
(32) Priority Date :NA Address of Applicant :Village Nawada Fatehpur, P.O.
(33) Name of priority country :NA Sikanderpur Badda, Distt. Gurgaon, Haryat22004, India
(86) International Application No :NA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)RAJIV RATHORE
(61) Patent of Addition to Application Number ‘NA 2)SURENDER KUMAR
Filing Date :NA 3)MANMEET SINGH
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A heated grip assembly (100) for vehicles is disclosed. The assembly (100) comprises a tube guide (1) having a fiestcead (I
second end (Ib) and a surface (1c) defined by a portion in between the first end (la) and the second end (Ib). A heati(®) éder
disposed over the surface of the tube guide (1). The heating element (4) comprises a plurality of terminatakif)delectrical
connections through wires (15). A rubber grip (8) is moulded over the surface of the tube guide (1) thereby coveritggthe he.
element (4). A guiding structure (2) is secured at the first end of the tube guide (1). The guidingegt2)icsyprovisioned to
accommodate a length of the wires. [Figure 2]

No. of Pages : ZNo. of Claims : 1.

The Patent Office Journal No. 40/2018 Dated 05/10/2018 37685



(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011515 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : ZERO SETTING APPARATUS FOR A PEDAL

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA INDUSTRIES LIMITED
(32) Priority Date :NA Address of Applicant :Village Nawada Fatehpur, P.O.
(33) Name of priority country :NA Sikanderpur Badda, Distt. Gurgaon, Haryana 122004, India
(86) International Application No :NA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)AMIT VIKAS SHAH
(61) Patent of Addition to Application Number ‘NA 2)MAHESWARAN THANGAVEL
Filing Date ‘NA 3)SANTHOSH KUMAR PUSHPARAJAN
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A device (38) for installation and alignment of a shunt plate (10) and a sensor assembly (24) for a pedal of a vetiadeds dlse
device (38) has a first clamp configured for mounting of the d€@@gon the sensor assembly (24) and a second clamp configi
for holding a shunt plate (10) on the device (38), wherein when the device (38) is mounted on the sensor assembligya /ity
(10) is held at a position of desired alignment of thensiplate (10) relative to the sensor assembly (24). Figure 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011516 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD FOR SCREENING INHIBITORS FOR HCV

(51) International classification :C05D9/0:| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUPTA, Vandana
(32) Priority Date :NA Address of Applicant :Department Of Microbiology, Ram |
(33) Name of priority country :NA Anand College, University Of Delhi, Benito Juarez Road, Ne\
(86) International Application No :NA Delhi110021, India Delhi India
Filing Date ‘NA 2)GUPTA, Sanjay
(87) International Publication No NA 3)LOHIA, Gaurav Kumar
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)GUPTA, Vandana
(62) Divisional to Application Number ‘NA 2)GUPTA, Sanjay
Filing Date ‘NA 3)LOHIA, Gaurav Kumar
(57) Abstract :

The present invention relates to a method of screening inhibitors against hepatitis C virus (HCV) helicase. The metked con
delineating amino acid residuesNi$3 helicase of the HCV; preparing docking sites on chain A of the NS3 helicase; targeting
to dock into the docking sites; obtaining a docking score for each of the ligand binding to the docking sites; andg/a@lizin
analyzing interaction ohe ligand with the docking site using PyMol and discovery studio.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011518 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : DECOMPRESSION DEVICE OF INTERNAL COMBUSTION ENGINE

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hero MotoCorp Limited
(32) Priority Date :NA Address of Applicant :34 Community Center, Basant Lok,
(33) Name of priority country :NA Vasant Vihar New Delhi Delhi India 110057 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)RAVUTU MANOHAR
(87) International Publication No *NA 2)BALAMURUGAN CHANDRASEKHARAN
(61) Patent of Addition to Application Number ‘NA 3)LALIT PRAKASH GAUTAM
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A decompression device (200) comprises a decompression rocking arm (40), a decompression supporting member (44), a
decompression pin (42), a decompression cam (41), a guide member (45) and an elastic elementdgt)mphession rocking ar
(40) covers a peripheral portion of camshaft (50) and has a connecting pin (80). The decompression supporting member (4
adapted to be mounted on camshaft (50) in between decompression rocking arm (40) and a first bgBbpaniddnas an opening
(44a). The decompression pin (42) has a first end (42a) and a second end (42b). The first end (42a) of decompressmn pin
supported by decompression supporting member (44) via opening (44a), and second end (42b) is bygxbeeadt cam (52) via
opening (52d) in exhaust cam (52). The decompression rocking arm (40) is supported by exhaust cam (52) and decompres
supporting member (44) via decompression pin (42). Ref.: Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011519 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : FUEL TANK LID HOLDER

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hero MotoCorp Limited
(32) Priority Date :NA Address of Applicant :34 Community Center, Basark,Lo
(33) Name of priority country :NA Vasant Vihar New Delhi Delhi India 110057 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)SHUBHAM DUBEY
(87) International Publication No *NA 2)ABHISHEK MISHRA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A two-wheeled vehicle (101) comprises a rear hand grip (300) and a fuel tank lid (400). The rear hand grig¢8p®&dsvith a
rear part of the twavheeled vehicle (101). The rear hand grip (300) comprises a hand bar (302) comprising a slot (303) cont
the rear hand grip (300). The fuel tank lid (400) is used for covering a fuel tank opening. The flidl @0 comprises a
protrusion (401) on an exposed side of the fuel tank lid (400). The fuel tank lid (400) is adapted to be placed 0B0BE [Hotvide:
on the rear hand grip (300) such that the protrusion (401) of the fuel tank lid (400) isddoeive slot (303) configured in the rea
hand grip (300). The slot (303) is configured on a top surface of the hand bar (302). Ref.: Figure 6
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711010939 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : COVER SPUN YARNS OF FLAX, LYOCELL AND SPANDEX FIBERS AND THEIR FABRICS:

(51) International classification :D02C| (71)Name of Applicant :
3/00 1)G.P. PANT UNIVERSITY OF AGRICULTURE &

(31) Priority Document No :NA [TECHNOLOGY, PANTNAGAR
(32) Priority Date :NA Address of Apficant :PANTNAGAR UTTARAKHAND-
(33) Name of priority country :NA [263145 INDIA Uttarakhand India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)SWATI SAHU
(87) International Publication No *NA 2)ALKA GOEL
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Stretchable and a nestretchable cover spun yarns were developed using hollow spindle spinning frame from flalygeetisjarns
and spandex filament of 20D. Developed cover spun yarns were used to construct woven and knit fabrics. Fabrics, wetevil:
weave using handloom, have rstnetchable yarn in warp wise. In weft, one fabric had developedtnetchake cover spun yarn
and other fabric had stretchable cover spun yarn. The developed yarns were weft knitted using flat knit machine. THalmisr
possess a unigue texture, comfort, mechanical and physical properties when compared to pure linen fabric
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010975 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention CASEINOPHOSPHOPEPTIDEBIVALENT METAL (IRON/ZINC) NANOCOMPLEXES AND
METHOD OF PREPARATION THEREOF

(51) International classification /ABLK|(71)Name of Applicant
38/12 | 1)INDIAN COUNCIL OF AGRICULTURAL RESEARCH

(31) Priority Document No 'NA [(ICAR)
(32) Priority Date :NA Address of Applicant :KRISHI BHAWAN, DR. RAJENDR/
(33) Name of priority country :NA [PRASAD ROAD NEW DELH#110001 INDIA Delhi India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)MANN BIMLESH
(87) International Publication No " NA 2)SARKAR PRABIN
(61) Patent of Addition to Application Number ‘NA 3)SHARMA RAJAN

Filing Date ‘NA 4)BAJAJ RAIESH
(62) Divisional to Application Number ‘NA 5)SEN MUNMUN

Filing Date ‘NA
(57) Abstract :

The present invention relates to phosphopeptides enriched casein hydrolysate derived from buffalo casein. This invieletican |
process for large scale production of casein phosphopeptil€CPRFe) and casein phosphopeptidac (CPPZn) complexes. Thi
process is simple, efficient and produces higher yield of these complexes. These complexes showed good bioavailabiiitly af
confirmed by in vivo (animal model) as well as in vitra¢o2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010980 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : ASEAR SHIFTER ASSEMBLY FOR AN AUTOMATIC TRANSMISSION OF A VEHICLE

(51) International classification :B60R16/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Lumax Mannoh Allied Technologies Limited
(32) Priority Date :NA Address of Applicant :B6, Mayapuri Industrial Area, Phas
(33) Name of priority country :NA I, New Delhi110064, India and R&D Center at Plot No. 1836
(86) International Application No :NA (Site No. 164), Sectes, IMT Manesar, Gurgaeh22050,
Filing Date ‘NA Haryana, India Haryana India
(87) International Publication No " NA (72)Nameof Inventor :
(61) Patent of Addition to Application Number ‘NA 1)JAKHMOLA, Vivek Kumar
Filing Date ‘NA 2)SINGH, Shailendra Kumar
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A gear shifter assembly (100) for an automatic transmission of a vehicle, comprises a gear shift lever (110), a fli3} hiaki(® a
first top end (312) anddapted to pivot about a first pivot point (314), between a first lock position and a first release position
second link (320) having a second top end (322) and adapted to pivot about a second pivot point (324), between a pesitiat
and a seaad release position, a solenoid (330) having a plunger (332) and placed in a substantially transverse direction wtil
the first link (310) and the second link (320), the plunger (332) being adapted to move from a plunger released pqgditiogeto &
retracted position, when the solenoid (330) is actuated and a transverse link mechanism (340) connected with thaXfikt thek
second link (320) and the plunger (332).
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711011016 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A DESALTER VESSEL

(51) International classification :FO1K15/0( (711))232&(2?52“'?8: A LIMITED
(31) Priority Document No :NA X ) . . -
(32) Priority Date ‘NA Address of Applicant :Engineers India Bhawan, 1, Bhikaji
(33) Nameyof priority country :NA Cama Place, New Delhi 110066, India Bdhdia
(86) International Application No ‘NA (72)'\‘""”?6 of Inventor :
Filing Date ‘NA l)Vartlka.Sh'ukIa
(87) International Publication No *NA g;ghsol\rﬂ?[ti;ngh
(61) Patent of Addition to Application Number ‘NA Ny .
Filing Date ‘NA 4)Rajgev Nambiar
(62) Divisional to Application Number ‘NA ggagﬁ;/glgtjrr]nar Agarwal
Filing Date NA 7)Vijay D Thakare
(57) Abstract :

A desalting vessel for crudgater mixture comprising an inleeader, a crude outlet, an effluent outlet collector, a plurality of el
grids disposed in the vessel. A plurality of horizontal inlet distributor headers for distributing therert@étlenixture horizontally
along the length of the vessel. Each @ thistributor header comprises pipes with a plurality of holes and centrifugal channels,
axial with the pipes. Each of the distributor pipe is encapsulated by an envelope for receiving the mixture from therggigbu
The distributor pipe is encaplated by an outer casing centrifugal channedxial with the distributor pipe. The centrifugal chann
comprising an inlet for receiving the mixture from the holes of the distributor pipe and an outlet for ejecting the Innoaglethe
flow channelis configured to impart a centrifugal motion to the mixture as it passes through the channel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011030 A
(19) INDIA
(22) Date of filing ofApplication :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : PROCESS FOR PREPARATION OF A PROBIOTIC ENCAPSULATED FORMULATION

(51) International classification :C12N1/0(|(71)Name of Applicant :
(31) Priority Document No :NA 1)REGISTRAR, PANJAB UNIVERSITY CHANDIGARH
(32) Priority Date :NA Address of Applicant :Sector 14 Chandigarh India 160014
(33) Name of priority country :NA Chandigarh India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)KAUR, Indu Pal
(87) International Publication No NA 2)DEOL, Parneet, Kaur
(61) Patent of Addition to Application Number ‘NA 3)BISHNOI, Mahendra
Filing Date ‘NA 4)Kondepudi, Kanthi, Kiran
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a process for preparing encapsulated probiotic microbeads as a carrier for prob#otics using
industrially viable, simpleand cost effective iogelation method. Such process provides a probiotic dyiatic formulation having
an improved probiotic entrapment efficiency along with controlling its release. The prepared microbeads can be coaitedlevitt
polymer for targehg desired site. Moreover, the said probiotic obamtic formulation also comprises of a-eacapsulated agents
which synergistically play a role in probiotic protection on GIT transit and also exert other effects.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011520 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : WIRE HOLDING HARNESS CLIP

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hero MotoCorp Limited
(32) Priority Date :NA Address of Applicant :34 Community Center, Basark,Lo
(33) Name of priority country :NA Vasant Vihar New Delhi Delhi India 110057 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)SULABH SHARMA
(87) International Publication No *NA 2)ANOOP JAIN
(61) Patent of Addition to Application Number ‘NA 3)ATUL AGARAWAL
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A wire holding harness clip (300) comprises a first end portion (306), a second end portion (327)raetnediate portion (305).
The first end portion (306) comprises an elongated arm (303), the second end portion (307) comprises a crooked shape pr
(304) and the intermediate portion (305) has a spiral configuration defining space (302)ad&362) is provided for allowing
wire(s) (301) to pass through the space (302). The first end portion (306) is attached to the down frame member (&) of th
wheeled vehicle (100) and the second end portion (307) is left free. Ref.: Figure 5

l{i}
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011521 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : FUEL TANK CAROCK

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA CORPORATION LIMITED
(32) Priority Date :NA Address of Applicant :D1, Sector 59, Noid201301, Uttal
(33) Name of priority country :NA Pradesh, Indi Uttar Pradesh India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Deepak Goswami
(87) International Publication No *NA 2)Vikram Puri
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

PROBLEM TO BE SOLVED: To provide a low height fuel tank cap for two wheelers that takes up less space inside the fue
thereby increasing the fuel tank storage capacity. SOLUTION: A fuel tank cap having an outer ring (1), cover flap @) olmekit
(3), slide plate (4), support plate (5), resilient means (6), suction valve (8), vent valve (7), breather valvei(Pasteinbly (L), to
cover (11) is disclosed. [Figure 2]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011529 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) PublicatiorDate : 05/10/2018

(54) Title of the invention : A MODIFIED RELEASE NANOFORMULATION OF ACYCLOVIR

(51) International classification :C10G11/11|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Department of Pharmacology, PGIMER, Chandigarh
(32) Priority Date :NA Address of Applicant :PGIMER, Sect@®, Chandigarh 160
(33) Name of priority country :NA 012, India Chandigarh India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)KONDEL, Ritika
(87) International Publication No NA 2)SHAFIQ, Nusrat
(61) Patent of Addition to Application Number ‘NA 3)KAUR, Indu Pal
Filing Date ‘NA 4)MALH OTRA, Samir
(62) Divisional to Application Number ‘NA 5)RATHO, R K
Filing Date ‘NA 6)SINGH, Mini P
(57) Abstract :

The present invention relates to a novel single dose-feanwlation of Acyclovir and its method of preparation thereof. More
particularly, the present invention relates to developmeatrafvel sustained nasttelivery system for HS\M infection to reduce
frequency of administration. The present invention also relates to a process for development of solid lipid nanopaxtigles (SL
acyclovir which is further analyzed and evaluated lierdrug release profile in mice.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011547 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : AN ENDOTRACHEAL TUBE FOR MEASURING ENDOTRACHEAL PRESSURE

(51) International classification :B60K1/0C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Birla Institute of Technology & Science, Pilani
(32) Priority Date :NA Address of Applicant :Birla Institute of Technology &
(33) Name of priority country :NA Science, Pilani Campus, Vidya Vihar, Pilani, 333031, Rajastt
(86) Internationapplication No :NA Rajasthan India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Singru Pravin Madan
(61) Patent of Addition to Application Number ‘NA 2)Shetty Rachna Raghunath
Filing Date ‘NA 3)Deopujari Satish
(62) Divisional to Application Number ‘NA 4)Mistry Bhargav Atul
Filing Date :NA
(57) Abstract :

An Endotracheal Tube for Measuring Endotracheal Pressure An endotracheal tube 100 for measuring an endotracheal pre
provided. The endotrachetlbe 100 comprising a tubular member 110 which extends between a proximal end 120 and a dis
130, and a pressure sensor 200 mounted (on the surface 112,114) in proximity to the distal end 130 of the tubular mémber
electrically conductive wird40 is provided between the pressure sensor 200 and a ventilator wherein the electrically conduc
140 transmits an electrical signal to the ventilator. The electrical signal is generated in response to the endotrautedétreted
by the sesor 200 when the tube is inserted inside the trachea of a patient.

|

¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011551 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD AND APPARATUS FOR CONTROLLING STARTING OF AN ENGINE OF VEHICLE
UNDER BATTERY LESS CONDITION

(51) International classification :B60R16/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NAPINO AUTO & ELECTRONICS LTD
(32) Priority Date :NA Address of Applicant :Plot No. 7, Sector 3, IMT Manesar,
(33) Name of priority country :NA Distt-Gurgaon 122050, Haryana Haryana India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)TYAGI, Nitin
(87) International Publication No *NA 2)SINGH, Shivander
(61) Patent of Addition to Application Number ‘NA 3)SINDE, Nitin

Filing Date ‘NA 4)PRASHAR, Purva
(62) Divisional to Application Number ‘NA 5)BISHT, Anil Singh

Filing Date :NA
(57) Abstract :

The invention is directed towards a method for controlling starting of an engine of a vehicle, the vehicle implemergatoait el
authentication procedure during starting of the engine, said method comprising: detecting satisfaction of one or marér@ede
conditions while starting the engine of the vehicle; in response to said detecting, starting a timer; allowing the tegiedicfe to
start and run for a threshold time period; and allowing the engine of the vehicle to be in a running state post thetitheephdtat,
if at least one electronic authentication procedure, implemented after starting of the enginesisfsilc completed before expiry
the threshold time value. The invention furthermore provides an apparatus implementing the aforesaid process for stamtiogi
of an engine of vehicle under battery less condition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011552 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A NOVEL EQUIPMENT TO ACCOMPLISH POWBRETALLURGY PROCESSING STARTING
FROM THE é€RAW MATERI ALSE TO FI NI SHED PRODUCT

(51) International classification :C22B1/24i|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)International Advanced Research Centre for Powder
(32) Priority Date ‘NA Metallurgy and New Materials(ARCI)
(33) Name of priority country :NA Address of Applicant :Plot No 102, Institutional Area, Sec
(86) International Application No ‘NA 44, Gurgaon, Haryana INDIA 122003 Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Karanjai Malobika
(61) Patent of Addition to Application Number ‘NA 2)Ayyagari Siva Kumar
Filing Date ‘NA 3)Golla Babu
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention discloses an equipment used to accomplish concurrently a plurality of steps involved in convéntional
processing starting from pr e pghefinsshed ppoductolfis aBtainedwy cataringeto obvéatios d
conventi epmaolc edspsliunrgaEl i n di screet equi pme n tsifu reactiveamedgequisiteh e
powder production in component shaped dies filled witttige prone powders/ores/compacts which, in a hydrauibton actuated
continuous mode go throughhot pressing station within which frfleating, selfaligning and setactuating punches hgtess the
hot charge in said cavities leading to obtainifghldensity components in a continuous mode and annulling requirement of mc
the equipment used in conventional P/M processing for production of requisite powders amebtiesising in higlenergy
consuming equipment for the final product.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011553 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : IGNITION LOCKNITH LIGHT ILLUMINATION SYSTEM

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA CORPORATION LTD
(32) Priority Date :NA Address ofApplicant :D 611, Sector 59, Noid201301 UP,
(33) Name of priority country :NA India Uttar Pradesh India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Vikram Puri
(87) International Publication No " NA 2)Deepak Goswami
(61) Patent of Addition to Application Number ‘NA 3)Ajay Kumar Sharma
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates a lock unit for a vehicle. The locknahitdes a rotor, knob, ring, main housing and electronic unit
casing. The knob is fixed to the rotor which passes through a passage provided in the main housing. The ring restaiover th:
housing such that the ring surrounds the knob. The ring hasbatid noroptical sections. The optical section includes corrugat
and at least one light receiving section. The electronic unit casing has a PCB with light sources. The electronic ahétochamg
slot securing an optical waveguide such thgtitisources and waveguide are aligned. The electronic unit casing is secured in
housing such that the waveguide passes through an opening in the main housing and lies in close proximity to theifight rec
section.

re®
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011554 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : IGNITION LOCK FOR VEHICLES WITHNTEGRATED KEY

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA CORPORATION LTD
(32) Priority Date :NA Address ofApplicant :D 611, Sector 59, Noid201301 UP,
(33) Name of priority country :NA India Uttar Pradesh India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Deepak Goswami
(87) International Publication No *NA 2)Vikram Puri
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure discloses an ignition lock (100) for vehicles integrated with a key &jidTigeition lock comprises a
housing (1) and a knob assembly (2) disposed in the housing. The knob assembly (2) comprises a rotor (2b) operati@adily
with a locking unit (5). The locking unit comprises a locking pin (6) having a proximal epéi(@ a distal end (6b). The proximal
end is energized laterally towards the rotor (2b). A stopper (9) is rotatably energized about a pivot (P). The kegi{@dsrrecslo
(S) of the housing. The key comprises a provision (3a). The key is rakiridtee slot in an engaged condition of the distal end (!
with the provision (3a). The key is retrievable from the slot at alpfimed position of the rotor, in a disengaged condition of the
distal end (6b) with the provision (3a). [Fig 3]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011555 A
(19) INDIA
(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : AN IGNITION LOCK-OR VEHICLES

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA CORPORATION LTD
(32) Priority Date :NA Address ofApplicant :D 611, Sector 59, Noid201301 UP,
(33) Name of priority country :NA India Uttar Pradesh India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Deepak Goswami
(87) International Publication No *NA 2)Vikram Puri
(61) Patent of Addition to Application Number ‘NA 3)Harjit Singh
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure discloses an ignition lock (100) comprising a knob as§2ymbtatably coupled with a rotor (3). A slide p!
(6) is movably engaged with an cam leg (5) of the rotor. The slide plate (6) is configured to move laterally upon rotatiaricrf
The slide plate comprises a plurality of primary slots (6b) beébectively engageable with a locking lever (7). The locking lever
configured to operatively restrict the lateral movement of the slide plate. The locking lever is actuated rotatably bf/arsrares
mechanism (10). The drive mechanism is configtioelde activated by a primary plunger (13) coupled with the knob assembly.
ignition lock further comprises a connector (9) rotatably configured with the rotor (3). The connector comprises a magn(fld)
for selectively establishing electricalromection between a plurality of fixed contacts (15, 16) upon rotation of the knob assem
[Fig 2]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011595 A
(19) INDIA
(22) Date of filing ofApplication :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : HYBRID SOLAR POWER PACK

(51) International classification :F245|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)FUJIYAMA POWER SYSTEMS
(32) Priority Date :NA Address of Applicant :KHASARA NO. 182/2, VILLAGE
(33) Name of priority country :NA [NARYAL, PARWANOO, HIMACHAL PRADESH, PIN CODE
(86) International Application No :NA |173220 INDIA Himachal Pradesh India
Filing Date :NA [(72)Name of Inventor :
(87) International Publication No :NA | 1)FUJIYAMA POWER SYSTEMS
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Hybrid Solar Power Pack is an integrated system consisting of Solar charge controller and Grid charger. The HYBRID SOL
POWER PACK system consist of additional SMF Battery of 12V. The Hybrid Solar power pack charges the battery with me
Solar Both by current sharing process, giving preference to solar and DC Power Supply specially designed for other DC Pa
equipment. If Float charger output goes high (>14.1 V) then it disconnect the load and battery. Hybrid Solar PoweDgack is
powersolution for DC equipment using both solar as well as AC mains supply. This system provide the five output port with
maximum output of 12V/7A (DC) from mains and 12V/10A (120W) from solar. We briefly described the invention through ir
this documers.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/03/2017

(21) Application N0.201711011619 A

(43) Publication Date : 05/10/2018

(54) Title of the invention SYNTHESIS OF LINOLEIC ACID FROM MICROALGAE USING MAGNETIC CORBHELL

NANOPARTICLE

‘A61K

(51) International classification 36/00

(71)Name of Applicant :
1)AMITY UNIVERSITY

(31) Priority Document No :NA Address of Applicant :AMITY UNIVERSITY CAMPUS,
(32) Priority Date :NA |SECTOR125 NOIDA UTTAR PRADESH201313 INDIA Uttar
(33) Name of priority country :NA [Pradesh India
(86) InternationaApplication No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)MONIKA PRAKASH RAI
(87) International Publication No *NA 2)ARPITA BHATTACHARYA
(61) Patent of Addition to Application Number ‘NA 3)ANWESHA KHANRA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention provides a method for synthesis of Linoleic Acid from microalgae using magnetihebmanoparticle. Present
invention also provides harvesting, extraction and conversion of lipid from Chlorella pyrenoidosa to lindlgiaasingle potusing
magnetic core shell silica ilanbparticle which in turn can be utilized for reducing cholesterol and is very helpfuldorpedieints

and treatment of cardiac diseases.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/03/2017

(21) Application N0.201711011637 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : SEAT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F16D65/0:
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)Hero MotoCorp Limited

Address of Applicant :34 Community Center, Basant Lok,

Vasant Vihar New Delhi Delhi India 110057 Ibelndia
(72)Name of Inventor :

1)SULABH SHARMA

2)ATUL AGARAWAL

3)ANOOP JAIN

4)MANI VATS JHA

5)AMIT KUMAR SINGH

(57) Abstract :

A two-wheeled vehicle (100) comprises left seat rail member (103), right seat rail member (104heentes (112), seat (130) ar
rear grip (118). Cross member (112) is connected to rear ends of left seat rail member (103) and right seat rail member (1C
extending in cross direction of twwheeled vehicle (100). The cross member (112) comprises opddiBp Seat (130) is supporte
by left seat rail member (103) and right seat rail member (104) and comprises pin member (144) that is provided onidover |
seat (130) towards rear side of twdeeled vehicle (100). Rear grip (118) is mounted to areswber (112) and comprises left

bracket (131) that is disposed on left side of rear grip (118). Left bracket (131) comprises opening (146). Openingr{&4$3) of
member (112) and opening (146) of rear grip (118) become coaxial to accommodate pin ridMoafrdeat (130). Ref.: Figure 6
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011638 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : FRONT COWL STRUCTURE OF A SADDIEEDING TYPE VEHICLE

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hero MotoCorp Limited
(32) Priority Date :NA Address of Applicant :34 Community Center, Basant Lok,
(33) Name of priority country :NA Vasant Vihar New Delhi Delhi India 110057 Delhi India
(86) Internationapplication No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SURINDER SINGH CHADHA
(87) International Publication No *NA 2)ASHUTOSH PRATAP SINGH
(61) Patent of Addition to Application Number ‘NA 3)MOHAMMAD M AHMOOD MANSOORI
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A front portion (100) of vehicle comprises a pair of front fork (108a, 108b) rotatably coupled to head pipe through dosed Bd)
and upper bridge (106), and front cowl structure (110) mounted to pair of fror{fLfaBk, 108b). The front cowl structure (110)
comprises a pair of stay bracket (144a, 144b) extending from upper bridge, a stay member (122) made from materialsestime
comprising mounting provisions (162a, 162b) for supporting stay member (122 wf stay bracket (144a, 144b) and console L
mounting portion (161), inner panel (124) comprising sqsaiaed upper portion (132) having console unit portion (138), and
console unit (120) adapted to be mounted on console unit mounting portigngudéi that console unit portion (138) of inner par
(124) gets sandwiched between stay member (122) and console unit (120). The stay member (122) is adapted to be meun
panel (124). Ref.: Figure 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011639 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : FRONT COWL STRUCTURE OF A SADDIEEDING TYPE VEHICLE

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hero MotoCorp Limited
(32) Priority Date :NA Address of Applicant :34 Community Center, Basark,Lo
(33) Name of priority country :NA Vasant Vihar New Delhi Delhi India 110057 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)SUMIT MANI TRIPATHI
(87) International Publication No *NA 2)ASHUTOSH PRATAP SINGH
(61) Patent of Addition to Application Number ‘NA 3)MOHAMMAD MAHMOOD MANSOORI
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A front cowl structure (110) comprises pair of stay bracket (1444h), console unit (120) and inner panel (124). Pair of stay br
(144a, 144b) extends downward from upper bridge (106) of vehicle. Console unit (120) has pair of console unit brack2p) 2
having mounting provisions (166a, 166b) for mountingsmde unit (120) to pair of stay bracket (144a, 144b). Inner panel (124)
console unit mounting portion (138) having first pair of through holes (165a, 165b) and second pair of through hole{)64a,
Position of first pair of through holes (165&5b) and second pair of through holes (164a, 164b) are such that when console 1|
(120) is mounted on console unit mounting portion (138), pair of console unit bracket (122a, 122b) gets inserted aitofirst p
through holes (165a, 165b) and mountimgvisions (166a, 166b) are accessible from second pair of through holes (164a, 164
Figure 3

No. of Pages : zNo. of Claims : 1!

The Patent Office Journal No. 40/2018 Dated 05/10/2018 37708



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011677 A
(19) INDIA
(22) Date of filing ofApplication :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : STABLE HO'MELT EXTRUDATE CONTAINING VALSARTAN AND SACUBITRIL

(51) International classification :C21B13/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ALFRED E. TIEFENBACHER (GMBH & CO. KG)
(32) Priority Date :NA Address of Applicant :VawlerSmisserStrae 1, 22767
(33) Name of priority country :NA Hamburg, Germany Germany
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Rallaband Bala Ramesha Chary
(87) International Publication No " NA 2)Vamshi Ramana Prathap
(61) Patent of Addition to Application Number ‘NA 3)Gollapudi Rajesh Krishna Mohan
Filing Date ‘NA 4)Dr. Hendrik Schlehahn
(62) Divisional to Application Number ‘NA 5)Dr. Dieter Ruchatz
Filing Date :NA
(57) Abstract :

The present invention relates to a solid unit dosage form for oral administration (taptules) containing a solid dispersion of
valsartan and sacubitril inpolymeric matrix. The solid dispersion is prepared byrhett extrusion and may contain the active
ingredients preferably in a namystalline state. LCZ696, (pseudo)polymorphic fertinereof as well as the individual drugs, e.g.
valsartan disodium and sacubitril monosodium, may be subjected to theeh@xtrusion process.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711011696 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR MANAGING RESOURCE UTILIZATION IN CLOUD
INFRASTRUCTURE

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)CONNECTWISE, INC.
(32) Priority Date :NA Address of Applicant :4110 George Road, Suite 200, Tan
(33) Name of priority country :NA Florida 33634, USA U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)BELLINI, Arnold IlI
(87) International Publication No " NA 2)SHIVA SHANKAR, Jagannathan
(61) Patent of Addition to Application Number ‘NA 3)BARROW, Topher
Filing Date ‘NA 4)FULTON, Craig M.
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present disclosure relates to managing resource utilization in cloud safiréisgucture. A device can monitor the cloud serv
The cloud service can be configured with an automatic scaling function based on a threshold. The device can determintned
monitoring, that a utilization value of the cloud service durinigna interval exceeds the threshold. The device can generate, ut
policy based on the utilization value and the threshold, an instruction to disable the automatic scaling function of $bevidelby
the one or more servers. The device can trarbmitnstruction to the one or more servers via a second cloud application
programming interface. The device can generate, responsive to the policy, a service ticket data structure with arointheation
utilization value and the time interval. The devian provide the service ticket data structure to an electronic board.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011700 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : DETACHABLE FIXING DEVICE AND ARRANGEMENT OF A DEVICE OF THIS KIND ON A
VEHICLE MEMBERe

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RENAULT S.A.S.
(32) Priority Date :NA Address of Applicant :13/15 Quai Le Gallo:92100,
(33) Name of priority country :NA BOULOGNE BILLANCOURT, France France
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)CHAKARAVARTHI, Nirmal
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatiolNumber :NA
Filing Date :NA
(57) Abstract :

Theinvention relates to a fixing device (1) for at least one vehicle accessory comprising a support means (2), a maimblcaly
fixing interface (40). The main body (3) is chosen from a plurality of main bodies and is attached to the support meary (@) &
force-generating device (5), each main body (3) comprising the fixing interface (40) having an attachment head adapted to
accessory to be fixedl'he invention also relates to an arrangement of a device of this kind on a shell or doarptyay structural
member in a vehicle. Reference drawing: Figure 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/03/2017

(21) Application N0.201711011707 A

(43) Publication Date : 05/10/2018

(54) Title of the invention : A BIVALENT OUTER MEMBRANE VESICLES (BOMVS) BASED VACCINE AGAINST

TYPHOIDAL SALMONELLAE

(51) International classification :A61K35/76.|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN COUNCIL OF MEDICAL RESEARCH
(32) Priority Date :NA Address of Applicant :\\RAMALINGASWAMI BHAWAN,
(33) Name of priority country ‘NA P.0.BOX 4911, ANSARI NAGAR, NEW DELHL10029,
(86) International Application No ‘NA INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)DR. HEMANTA KOLEY, SCIENTIST D
(61) Patent of Addition to Application Number :NA 2)MR. DEBAKI RANJAN HOWLADER,SENIOR
Filing Date ‘NA RESEARCH FELLOW
(62) Divisional to ApplicatiorNumber ‘NA 3)DR. SHANTA DUTTA,SCIENTIST G & DIRECTOR
Filing Date :NA
(57) Abstract :

A novel consortium used as potent vaccine for treating of enteric fever, comprised of isolated Outer Me&agicter(OMVS)
taken from two different strains of typhoidal Salmonella species.

i TR
\‘i b.;
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011738 A
(19) INDIA
(22) Date of filing of Application31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A NOVEL COMPOUND AND A METHOD THEREOF

(51) International classification :C07D237/1/|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)CCS-Hisar Agricultural University
(32) Priority Date :NA Address of Applicant :CCG8laryana Agricultural University
(33) Name of priority country :NA Hisar Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. Rajvir Singh
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present invention provides a tetralone based compound which having nematicidal activity with broad spectrum irfbittito
against nematodes. The present invention discloses a broad spectrum nematicidal chemical compound IUPAC hgivzfias |
(tetralin-1-yl) phenoxy] acetate and molecular formula of the same is C20H1803. This compound may also target several p
nematodes in agricultural fields as well as protected structures such as nethouses, greenhouses etc. Developad eerngstabk
and highly efficient against the targeted nematodes etc. Fig. IE
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011762 A
(19) INDIA
(22) Date of filing of Application31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : BRACE MEMBER STRUCTURE AT TAILGATE MOUNTING LOCATION

(51) International classification :B65F3/0(| (71)Name of Applicant :
(31) Priority Document No :NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road Vasant Ku
(33) Name of priority country :NA New Delhi- 110070 India. Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)GROVER, TARUN
(87) International Publication No NA 2)VERMA, MAHESH
(61) Patent of Addition to Application Number ‘NA 3)GUPTA, PRANEET

Filing Date ‘NA 4)KUMAR, VISHAL
(62) Divisional to Application Number ‘NA 5)PANT, SRIVATS

Filing Date :NA 6)GANGWAL, VIKRANT
(57) Abstract :

The subject matter disclosed herein relates to structure of a bracket structure 400 of tailgate hinge mounting location that
overcome tailgate inertiéddads and provide strength and durability at tailgate hinge bolt location 406. The present bracket sti
400 incorporates spot welding of at least three legs (401, 402, 403) of the bracket structure 400 in multiple planegen the h
reinforcement 39@nd the roof panel 398 which results in better stress distribution across the hinge reinforcement 399 and t
panel 398.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011763 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : LUBRICANT SUPPLY SYSTEM FOR INTERNAL COMBUSTION ENGINE

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road Vasant Ku
(33) Name of priority country :NA New Delhi- 110070 India. Delhi Indi
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)POONIA, SANJAY
(87) International Publication No *NA 2)SINGH, AMANDEEP
(61) Patent of Addition to Application Number ‘NA 3)SINGH, JASPREET

Filing Date ‘NA 4)KUMAR, NARINDER
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The subject matter disclosed herein relates to lubricant oil supply system (200) in the internal combustion engineniThe pres
lubricant oil supply system (200) has two separate lubrication circuits (201, 202) for cylinder head and cylinder bictoketgspe
The lubrication circuits (201, 202) has oil pumps, oil filters, and oil reservoir/ sump for valve train and for ceaftk sapplying
different grade lubricating oil as per functional requirement. To be published with Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011770 A
(19) INDIA
(22) Date offiling of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : MOLECULES HAVING PESTICIDAL UTILITY, AND INTERMEDIATES, COMPOSITIONS, ANLC
PROCESSES, RELATED THERETO

(71)Name of Applicant :
1)DOW AGROSCIENCES LLC
. e . Address of Applicant :9330 Zionsville Road, Indianapolis,
88 :;‘:ii:ﬁitgggbﬂﬁ?ﬂl?t'on :327D317/3' Indiana 46268, United States of Americé&lA.
(32) Priority Date ;NA (72)Name of Inventor :
(33) Name of priority country ‘NA g:;iPRI:I%EN P'I?rlljgmas 3
(86) International Application No ‘NA 3)GAO Xin' '
Filing Date NA 4)HUNTER , James E
(87) International Publication No *NA 5)L0 WiIIiar"n c '
(61) Patent of Addition to Application Number :NA ' j
Filing Date ‘NA 6)BORUWA, Joshodeep
(62) Divisional to Application Number ‘NA /)TANGIRALA, Raghuram
Filing Date ‘NA 8)WATSON, Gerald B.
9)HERBERT, John
10)DEMETER, David
11)JOSHI, Hemart
(57) Abstract :

This disclosure relates to the field of molecules having pesticidal utility against pests in Phyla Arthropoda, Mollusemainda,

processes to produce such molecules, intermediates used in such processes, pesticidal congraaitiorg such molecules, and
processes of using such pesticidal compositions against such pests. These pesticidal compositions may be used, fer exam
acaricides, insecticides, miticides, molluscicides, and nematicides. This document discloselesnadeing the following formula
(Formula One).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011775 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date05/10/2018

(54) Title of the invention : MOLECULES HAVING PESTICIDAL UTILITY, AND INTERMEDIATES, COMPOSITION, AND
PROCESSES, RELATED THERETO

(71)Name of Applicant :
1)DOW AGROSCIENCES LLC
. e . Address of Applicant :9330 Zionsville Road, Indianapolis,
88 :;‘:ii:ﬁitgggbﬂﬁ?ﬂl?t'on jQOAlNMB( Indiana 46268, United States of America U.S.A.
(32) Priority Date ;NA (72)Name of Inventor :
(33) Name of priority country ‘NA g:;iPRI:I%EN P'I?rlljgmas 3
(86) International Application No ‘NA 3)GAO Xin' '
Filing Date NA 4)HUNTER , James E
(87) International Publication No NA 5)L0 WiIIiar"n c '
(61) Patent of Addition to Application Number  :NA ' j
Filing Date ‘NA 6)BORUWA, Joshodeep
(62) Divisional to Application Number ‘NA /)TANGIRALA, Raghuram
Filing Date ‘NA 8)WATSON, Gerald B.
9)HERBERT, John
10)DEMETER, David
11)JOSHI, Hemant
(57) Abstract :

This disclosure relates to the fieldrablecules having pesticidal utility against pests in Phyla Arthropoda, Moliusca, and Nemi
processes to produce such molecules, intermediates used in such processes, pesticidal compositions containing su@ncholi
processes of using such pestadicompositions against such pests. These pesticidal compositions may be used, for example
acaricides, insecticides, miticides, molluscicides, and nematicides. This document discloses molecules having thedothanagng
(Formula One).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011776 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : TWEWHEEL SUSPENSION MECHANISM

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MOTIVE POWER INDUSTRY CO., LTD.
(32) Priority Date :NA Address of Applicant :NO.66, Shanjiao Rd.-&ing Village,
(33) Name of priority country :NA Dacun Township, Changhua County 515, Taiwan (R.O.C.)
(86) International Application No :NA Taiwan
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)CHENG, HSIN-LIN
(61) Patent of Addition to Application Number ‘NA 2)TENG, CHING-CHUNG
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A two-wheel suspension mechanism includesontrol frame having therein a left channel and a right channel; a control valve
disposed at the control frame and connected between the left and right channels; a left retractable cylinder haviegnalleft ex
cylinder and a left internatdylinder, wth the left externatylinder pivotally connected to the control frame, and the left internal
cylinder retractable into the left exterr@llinder, defining a left retractable space between the left exteyliatier and the left
internatcylinder, allowirg the left retractable space to communicate with the left channel; a right retractable cylinder having i
externalcylinder and a right internadylinder, with the right externalylinder pivotally connected to the control frame, and the rig
internd-cylinder retractable into the right exters@llinder, defining a right retractable space between the right exteyladler and
the right internakylinder, allowing the right retractable space to communicate with the right channel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011808 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : HINGE TYPE LOW AMPERIELUMINATED MODULAR SWITCH

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No :NA 1)MINDA INDUSTRIES LIMITED
(32) Priority Date :NA Addressof Applicant :Village Nawada Fatehpur, P.O.
(33) Name of priority country :NA Sikanderpur Badda, Distt. Gurgaon, Haryana 122004, India
(86) International Application No :NA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Rajive Rathore
(61) Patent of Addition to Application Number  :NA 2)Rahul Sahni
Filing Date ‘NA 3)Pradeep Kumar Morya
(62) Divisional to Application Number ‘NA 4)Chetan Singh Rajput
Filing Date :NA
(57) Abstract :

Thepresent disclosure discloses a low ampere illuminated modular switch (100). The said modular switch comprises a cas
knob assembly (2) is disposed at an open end of the casing. The knob assembly comprises a knob (3) having an illutiong
a) and a light guide channel (4) extending longitudinally between the knob (3) and a contact switch assembly (5). Tiide light
channel (4) comprises a proximal end (4a) and a distal end (4b). The contact switch assembly comprises an actuatier(6Ghen
being actuable by the distal end of the light guide channel (4). The actuation membrane is made from an at leastpsiticeiyttr
material. Further, the contact switch assembly comprises a contact switch (7). The contact switch comprisesizcédB) being
disposed in an encapsulation formed by the actuation membrane (6a). [Fig 2]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011815 A
(19) INDIA
(22) Date of filing ofApplication :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : METHOD AND A SYSTEM FOR OPTIMIZING A NETWORK CONGESTION

(51) International classification :H04L12/80:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Rekha Gupta
(32) Priority Date :NA Address of Applicant :291, Rajiv Gandhi Nagar, Kota,
(33) Name of priority country :NA Rajasthan 324005 INDIA Rajasthan India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Rekha Gupta
(87) International Publication No " NA 2)Prakhar Gupta
(61) Patent of Addition to Application Number :NA 3)Yash Gupta
Filing Date ‘NA 4)Vaibhav Gupta
(62) Divisional to ApplicatiorNumber ‘NA
Filing Date :NA
(57) Abstract :

The method and system of present disclosure relate to optimizing a network congestion. A plurality of user devicesatitydad p
event monitoring systems (EMS) are connected with the system. An interfac®itded on the user devices. The interface disple
different icons representing different live events. The user selects one or more live events and provide his/her itipgt indica

prediction of an outcome of the selected live event. Based on the getitioj the system maintains the communication link with
those users who have provided their input and with those EMS for which the inputs have been received. The systenniksttie
other/remaining user devices and remaining EMS for optimikieghetwork congestion. The system further compares the actuz
outcome of the live events with the received inputs and determine a winning user amongst the participated users.

St
®e's
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711011820 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A PROCESS FOR THE PREPARATION OF AN AYURVEDIC HERBAL FORMULATION (AYU¢
D) FORTHE MANAGEMENT OF DIABETES

(71)Name of Applicant :
1)GOYAL, Ved Prakash
Address ofApplicant :M/S Goyal Pharmaceuticals, 120,

(51) International classification -A61K35/76° Paltan Bazar, Dehradun 248001, Uttarakhand, India; Uttarak

L : India
g;g E::g::g Bgf;ment No Hﬁ 2)Central Council For Research In Ayurvedic Sciences
(33) Name of priority country ‘NA E;:Z%EaArigz of Inventor -
(86) International Application No ‘NA )

Filing Date ‘NA 1GOYAL, Ved Pra"‘?‘Sh ,
(87) International Publication No i NA g;EﬁYﬁEQR{/Sa&gEga;:or?ajlrao
(61) Patent of Addition to Application Number :NA v 9

Filing Date ‘NA 4)PADHI, Madan Mohan
(62) Divisional to Application Number ‘NA 5)SRIKANTH, Narayanam .

Filing Date ‘NA 6)GAIDHANI, _Sudesh Nemichand

’ 7)SINGH, Ravindra
8)WANJARI, Manish
9)SRIVASTAVA, Bhawna
10)VERMA, Subash

(57) Abstract :

The invention relates to a procdssthe preparation of an Ayurvedic herbal formulation and the formulation prepared thereof.
particularly, the formulation of the invention comprises of Momordica charantia L., Berberis aristata DC, Gymnema sylBestr
Caesalpinia bonducella LTrigonella foenurgraecum L., Catharanthus roseus (L.),Withania coagulans Dun, Pterocarpus ma
Roxb.,Chlorophytum tuberosum(Roxb.), Swertia chirayata,Rheum emodi, and Syzygium cuminii for the management of die

|
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011836 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : ELECTRONIC STARTING SYSTEM FORSELFSTART VEHICLE

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA INDUSTRIES LIMITED
(32) Priority Date :NA Addressof Applicant :Village Nawada Fatehpur, P.O.
(33) Name of priority country :NA Sikanderpur Badda, Distt. Gurgaon, Haryd22004, India
(86) International Application No :NA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)SURENDER KUMAR
(61) Patent of Addition to Application Number ‘NA 2)MANMEET SINGH
Filing Date :NA 3)SACHIN KUMAR
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure relates toetactronic starter relay for a saifart vehicle. According to an embodiment of the present
disclosure, the starter relay for a vehicle may comprise a cover having a top end and a bottom end, the top end beémgl @mad)
a PCB secured inside the tepd of the cover. The PCB assembly is configured to receive an input signal from a start switch .
provide a current path from a battery to a motor. The relay may further comprise a base having legs, wherein spacebegset
accommodates the PCB asthly and the legs of the base are securely engaged into the top end of the cover. The relay may
comprise battery terminals configured for connection to the battery and secured in the base and motor terminals canfigurec
connection to the motor arsgcured in the base. [Fig. 3]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011840 A
(19) INDIA
(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : A METHOD AND SYSTEM FOR AUTOMATIC AUTHENTICATION OF USER INTO MOBILE
APPLICATIONS

(51) International classification :HO4L9/3(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Subodh Kumar Sohi
(32) Priority Date :NA Address of Applicant :No. 3, Store Era Building,-24 South
(33) Name of priority country :NA Civil Lines, Roorkee 247667, India Uttarakhand India
(86) International Application No ‘NA 2)Ayushi Chile
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Subodh Kumar Sohi
(61) Patent of Addition to Application Number ‘NA 2)Ayushi Chile
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A method and system for automatic authentication of user into mobile applications, is disclosed. In case, where s&w is tryir
authenticate with mobile app requires providing login input, the method includes getting user id phrase gsutdgin in
authentication and validating this login input with app provider (202). If user is found valid then the method inclutiesyssapc
provider for all valid communication identities, where user can instantly be communicated and retrieving thase cation
identities onto mobile phone device of user (203). Furthermore, the method includes confirming validity of retrieved atiomu
identities onto user mobile phone device to accept incoming communication from app provider and if any dahtbd retr
communication identities is confirmed onto user phone device then user is declared automatically authenticated withp mobils
(204). In other case, where user is trying to authenticate with mobile app is provided with option to make a selegtamsifotem
login identities, the method includes, fetching the list of the confirmed communication identities on user mobile phenveheeeic
user can accept incoming communications (302). Further, the method includes selecting one of these confiromédatimmm
identities, by user, as this user login id input for authentication (303).Furthermore, the method includes validatergdiis ics
with app provider and if this user login id is found valid then user is declared automatically authemioatbde app (304).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011922 A
(19) INDIA
(22) Date of filing of Application :01/04/2017 (43) Publication Date : 05/10/2018

(54) Title of theinvention : SILK FIBROIN FLEXIBLE FILMS PREPARED BY HYDROGEL PARTICLES AND PROCESS
THEREOF

(51) International classification :C07K14/43!|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)DELHI TECHNOLOGICAL UNIVERSITY
(32) Priority Date :NA Address of Applicant :Shahbad, Daulatpur,Bawana Road.
(33) Name of priority country :NA Delhi-110042, India Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Roli Purwar
(87) International Publication No *NA 2)Chandra Mohan Srivastava
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The preseninvention relates to Silk fibroin flexible films prepared by incorporating hydrogel particles wherein hydrogels con
natural polymer and vinyl polymer and hydrogels are broken into small particles of size ranges from 0.1 to 1 microntie¢ehei
of Ball milling machine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011923 A
(19) INDIA
(22) Date of filing of Application :01/04/2017 (43) Publication Date : 05/10/2018

(54) Title ofthe invention : COMBINED APPARATUS FOR DIAGNOSING, TESTING AND TEACHING COLOR LEARNINC
TO PATIENTS WITH NEUROLOGICAL DISORDERS

(71)Name of Applicant :
1)DR. TRIPTI SHARMA
Address of Applicant :PROFESSOR, DEPARTMENT OF
(51) International classification :A61B5/11:|ELECTRONICS AND COMMUNICATION ENGINEERING,
(31) Priority Document No ‘NA CHANDIGARH UNIVERSITY, GHARUAN, MOHALI,
(32) Priority Date ‘NA PUNJAB, 140413, INDIA. MOBILE NO: 9413@681 EMAIL
(33) Name of priority country ‘NA ID: tripsha@gmail.com Punjab India
(86) International Application No ‘NA 2)GURINDER PAL SINGH
Filing Date :NA 3)DEVISHA GUPTA
(87) International Publication No *NA 4)ANIL SHARMA
(61) Patent of Addition to Application Number ‘NA 5)ARCHNA DHIMAN
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)DR. TRIPTI SHARMA
Filing Date ‘NA 2)GURINDER PAL SINGH
3)DEVISHA GUPTA
4)ANIL SHARMA
5)ARCHNA DHIMAN

(57) Abstract :

The inventors of present invention have developed a combined apparatus which is used for diagnosing, testing and ¢eachir
learning to patientsThe present invention provides a solution for checking the stage of the mental alkiljpatodnt which can helg
patient in the identification of different colors. The apparatus consists of an FPGA kit with inbuilt specially desigvese sath
color displaying algorithm embedded on FPGA user input means and VGA display means (12kitrr@Aoftware are fitted in ¢
fitted on console carefully and hereinafter is termed as device (6) which is an essential part of present invention.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711011036 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : COCRYSTALS OF ACECLOFENAC

. e :A61F|(71)Name of Applicant :

(51) International classification 20/00| 1)PANJAB UNIVERSITY
(31) Priority Document No :NA Address of Applicant :SECTOR 14, CHANDIGARH60014
(32) Priority Date :NA |INDIA Chandigarh India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)CHADHA, RENU

Filing Date ‘NA 2)BALA, MADHU
(87) International Publication No *NA 3)SINGH, PAWANPREET
(61) Patent of Addition to Application Number ‘NA 4)SAINI, ANUREET KAUR

Filing Date :NA 5)MANDAL, SANJAY
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A cocrystal of aceclofenac and a pharmaceutical composition comprising a therapeutically effective amount of the cocrysta
aceclofenac is disclosed. The cocrystaodclofenac comprises aceclofenac and a cocrystal former selected from a group co
of isonicotinamide, picolinic acid and hippuric acid. A process for preparing a cocrystal of aceclofenac is also disdqeedess
comprises grinding a mixtuief aceclofenac and a cocrystal former, and adding a solvent to the mixture during the grinding tc
the cocrystal; and recrystallizing the cocrystal formed. FIG. 6
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011056 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : EVAPORATED FUEL COLLECTING DEVICE

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hero MotoCorp Limited
(32) Priority Date :NA Address of Applicant :34 Community Center, Basant Lok,
(33) Name of priority country :NA Vasant Vihar New Delhi Delhi India 110057 Belndia
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)SHUBHAM DUBEY
(87) International Publication No *NA 2)ABHISHEK MISHRA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A two-wheeled vehicle (1) includes a vehicle body frame (100), a support stay (150) and an evaporated fuel collecting devi
The vehicle body frame (10@)cludes a head tube (110), a main frame (112), a cross pipe (122) disposed over an upper sur
main frame (112), a pair of left and right sisames (117a) and (117b) extending back from the cross pipe (122) and a foot bo
(128) disposed abowbe pair of the left and the right sfitames (117a) and (117b). The support stay (150) is mounted to at leg
of the left subframe (117a) and the right stitame (117b) under the foot board (128). The evaporated fuel collecting device (1
mounteal to the support stay (150) such that a longitudinal axis of the evaporated fuel collecting device (113) lies at an angle
longitudinal direction of the twavheeled vehicle (1). Ref.: Figure 2
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201711011057 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018

(54) Title of the invention : UTILITY BOX

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hero MotoCorp Limited
(32) Priority Date :NA Address of Applicant :34 Community Center, Basant Lok,
(33) Name of priority country :NA Vasant Vihar New Delhi Delhi India 110057 Belndia
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)SULABH SHARMA
(87) International Publication No *NA 2)ATUL AGARAWAL
(61) Patent of Addition to Application Number ‘NA 3)ANOOP JAIN
Filing Date ‘NA 4)MANI VATS JHA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The utility box (30) comprises a box structure (51) and a lid member (52). The box structure (51) comprises an opeBing are
adapted to be positioned on one side of vehicle (100). The lid member (52) is hingedly mounted to a lower portion sfrtieuse
(51) through a hinge assembly (31) in an openable and a closable manner. The hinge assembly (31) comprises a @mnbecti
(57), an engaging member (58) and a stopping mechanism. The connecting member (57) is disposed at lower portion afénc
(51). The engaging member (58) is disposed at lower portion of lid member (52) and is configured to rotatably engageeetth
member (57) to enable lid member (52) to rotate along an axis of hinge assembly. The stopping mechanism is configiced t
rotation of lid member (52) upto pmnfigured angle from closed position of lid member. Figure 11
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015550 A
(19) INDIA
(22) Date of filing of Application :24/04/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : DEVICE FOR HOLDIN@&ND PLACING IN ELECTRICAL CONTACT FOR CONDUCTORS

(51) International classification :HO1R4/48,H01R9/Z|(71)Name of Applicant :
(31) Priority Document No :PCT/EP2015/0748%| 1)ABB SCHWEIZ AG
(32) Priority Date :27/10/2015 Address of Applicant :Brown Boveri Strasse 6 5400 Bade
(33) Name of priority country PCT Switzerland
(86) Internationapplication No :PCT/EP2015/0748%|(72)Name of Inventor :

Filing Date :27/10/2015 1)CHAILLET Alexandre
(87) International Publication No ‘WO 2017/071737 2)FRANCE Philippe
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a devife holding in position and placing in electrical contact (5) for a connection terminal of an elec
apparatus (1arranged to hold in position and place in electrical contact at least two electrical conducttgligalevice (5)
comprising: a firsretaining element (9a) having a first engagement portion (19a) arranged to ngagtining positiowith a firsi
electrical conductor (7a); a second retaining element (9b) having a second engagement portion (19b) arrangethta estgageg
positionwith a second electrical conductor (7b); and a clamping point (23) defined at least partially in the retaining posgion
first engagement portion (19a) and the second engagement portion (19b).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015594 A
(19) INDIA
(22) Date of filing of Application :25/04/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : DEVICE AND METHOD FOR INSPECTING OBJECT ABOVE VEHICLE

(51) International classification :G01B11/02,B60M1/2|(71)Name of Applicant :
(31) Priority Document No :2015196840 1)EAST JAPAN RAILWAY COMPANY
(32) Priority Date :02/10/2015 Address of Applicant :2-2 Yoyogi Shibuya ku Tokyo
(33) Name of priority country :Japan 1510053 Japan
(86) International Application No :PCT/JP2016/078740| 2)HITACHI HIGH TECH FINE SYSTEMS
Filing Date :28/09/2016 CORPORATION
(87) International Publication No ‘WO 2017/057522 (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)TAKAHASHI Atsuhiro
Number :NA 2)KISHI Toshihide
Filing Date ’ 3)YAMAMOTO Hiroshi
(62) Divisional to Application Number :NA 4)SASAKI Tomoya
Filing Date :NA

(57) Abstract :

[Problem] To measure a measurement object above a vehicle such that when a plucdhity tdser scan sensors are disposed ¢
the roof of the vehicle within a measurement region, the laser lights do not interfere with each other. [Bolutiaisk when a
plurality of rotary laser scan sensors4d are installed on the roof of a vehicle 9, the rotary laser scan sensors are installed in
along a direction substantially orthogonal to the direction in which the vehicle advancestarfecan directions of the rotary las
scan sensors are set so as to all be the same direction (e.g., a counterclockwise direction) with respect to thewliettitein
vehicle advances. The rotary phases of the rotary laser scan sensorsaes setdiffer by a phase quantity divided by the numb
sensors installed. For example, the rotary laser scan sensors are subjected to synchronous control such that the phases di
120°when there are three sensors and by 90° when there arerfeorssd he two end sensors 41,44 of four or more rotary laser
sensors installed in parallel are controlled to phases that do not produce interference with each other, and an imspdetifrais
prescribed measurement object present above theedhig region in which the laser lights do not interfere with each other.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015599 A
(19) INDIA
(22) Date of filing of Application :25/04/2018 (43) Publication Date : 05/10/2018

(54) Title of the invention : COMPOSITIONS AND THEIR USE IN FOOD PRESERVATION

(51) International classification :A23B4/20,A23L3/347 | (71)Name of Applicant :
(31) Priority Document No :15191959.4 1)INDENA S.P.A.
(32) Priority Date :28/10/2015 Address of Applicant :Viale Ortles 12 20139 Milano ltaly
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2016/075977| 1)MENEGHIN Martino
Filing Date :27/10/2016 2)FRANCESCHI Federico
(87) International Publication No ‘WO 2017/072253 3)TOGNI Stefano
(61) Patent of Addition to Application ‘NA 4)MALANDRINO Salvatore
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to preservative compositions comprising at least two extracts selected from oak exsaet grap
extract and green tea extract. Said compositions are usefulprettervation of foods liable to lipid peroxidation.

No. of Pages : No. of Claims : 1.

The Patent Office Journal No. 40/2018 Dated 05/10/2018 37731



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015601 A
(19) INDIA
(22) Date of filing of Application :25/04/2018 (43) Publication Date05/10/2018

(54) Title of the invention : HELMET

(51) International classification :A42B3/06 (71)Name of Applicant :
(31) Priority Document No :1603566.9 1)MIPS AB
(32) Priority Date :01/03/2016 Address of Applicant :Klltorpsvgen 2 Tby SWEDEN ;3B3
(33) Name of priority country ‘UK. 71 Sweden
(86) International Application No :PCT/EP2017/0546¢|(72)Name of Inventor :
Filing Date :28/02/2017 1)GRINNEBACK Kay
(87) International Publication No ‘WO 2017/148958 2)LANNER Daniel
(61) Patent of Addition to Application ‘NA 3)SEYFFARTH Marcus
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The present invention provides a helmetddinprising: two layers (2, 3) configured to slide with respect to each other; and wh
the surface of one or both layers (2, 3) comprises a sliding facilitator (4) to improve slidability between the two,|8yerhé2ein
the sliding facilitator (4fomprises (i) an organic polymer, a polysiloxane and a surfactant; (ii) an organic polymer and a cop:
based on a polysiloxane and an organic polymer; or (iii) aetetomeric crosnked polymer obtained or obtainable by subjecti
a polysiloxaneand an organic polymer to a crdssing reaction.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015603 A
(19) INDIA
(22) Date of filing of Application :25/04/2018 (43) Publication Date05/10/2018

(54) Title of the invention :-PHENYL-3,4DIHYDROPYRROLO[2,1-F] [1,2,4]TRIAZINONE DERIVATIVES AS
PHOSPHODIESTERASE INHIBITORS AND USES THEREOF

(51) International
classification

(71)Name of Applicant :

:C07D487/04,A61K31/53,C07D401/ 1)TOPADUR PHARMA AG

(31) Priority Document N:15194727.2 Address of Applicant :11A Grabendtrasse Schileren 8332
(32) Priority Date :16/11/2015 Switzerland
(33) Name of priority ‘EPO (72)Name of Inventor :
country ' 1)NAEF Reto
'(A\Bsglilgggnna&%nal ‘PCT/EP2016/077720 2)TENOR Hermann
:15/11/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition ta

‘WO 2017/085056

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to compounds of formula (I) or pharmaceutically acceptable salt, solvate or hydrate #reied?1v
is C1-C3alkyl optionallysubstituted with F, GE6cycloalkyl, C1C3alkoxy; X represents a bond or-CBalkylene optionally substituted with OH, ONO, ONO2; F
H, OH, ONO, ONO2, C(O)OH, C(0)Oct3alkyl, CHO, CN, CiC3alkoxy, OC(O)H, OC(O1-C3alkyl, C(O)N(R6)OR7, OCGL3alkyleneC(O)OH, OCt
C3alkyleneC(O)OC1C3alkyl, OCtC3alkyleneC(0)N(R6)OR7, S(O@)C1-C3alkyl, CR8=NOR9, CR8=NNR10R11, CR8=NR12 or CR8=RINO2; R3 is C1
Cé6alkyl optionally substituted with F, OH, ONO, ONO2,-C3alkoxy, C3C6cycloalkyl; C3C6cycloalkyl, C2C6alkenyl, C2C6alkynyl; R4 is CiC6alkyl optionally
substituted with C&Z6cycloalkyl, CtC6alkoxy, F, ONO, ONO2; GZ6alkenyl, C2C6alkynyl, C3C6cycloalkyl; R5 is H, SO2NR13R14, NHSO2NR13R14; R6 i
or C1-C3alkyl; R7 is H, CiC3alkyl, C:C3alkoxy, C1C3alkyl substituted with phenyl, benzyl or a heterocyclic ring, wherein said phenyl, benzyl or said heter
ring are independently optionally substituted byC3alkyl, F; R8 is H, CH3 or C2H5; R9: H, &lI3alkyl optionally substituted with OH, ONO, ONO2, GBIQOH,
COOCZC3alkyl, CtC3alkoxy, OC(O)H, OC(Or1-C3alkyl, C(O)N(R6)OR7, OGT3alkyleneC(O)OH, OC1C3alkyleneC(O)OCZtC3alkyl, OCtC3alkylene
C(O)N(R6)OR7, S(O@)C1-C3alkyl; R10 and R11 are each independently HO3alkyl optionally substituted with i) ONO, ONO2, CN, COOH, COO@T3, Ct
C3alkoxy, OC(O)H, OC(GL1-C3alkyl, C(O)N(R6)OR7, OGL3alkyleneC(O)OH, OC1C3alkyleneC(O)OC1C3alkyl, OCtC3alkyleneC(O)N(R6)OR7, S(O0
2)C1-C3alkyl;i or together with the nitrogen atom to which they are attachedddreterocyclic ring, wherein preferably said heterocyclic ring is selected from
aziridine, azetidine, pyrollidine, piperidine, morpholine, piperazine and homopiperazine, wherein said heterocycliptiomall/substituted with GC3 alkyl; R12
is C1-C3 alkyl optionally substituted with OH, ONO, ONO2, CN, COOH, COax3alkyl, CtC3alkoxy, OC(O)H, OC(Or1-C3alkyl, C(O)N(R6)OR7, OG1
C3alkyleneC(O)OH, OC1C3alkyleneC(O)OC:C3alkyl, OCtC3alkyleneC(O)N(R6)OR7, S(O@)C1-C3alkyl; R13 and R14 are eactdependently H or G1
Cé6alkyl optionally substituted with F, OH, ONO, ONO2, COOH;C3alkoxy, C3C6Cycloalkyl; or together with the nitrogen atom to which they are attached
heterocyclic ring, wherein preferably said heterocyclic ring is selectaddmiridine, azetidine, pyrollidine, piperidine, morpholine, piperazine, homopiperazine,
diazabicyclo[2,2,1]heptane and Rjiazabicyclo[3,3,0]octane, wherein said heterocyclic ring is optionally substituted with R15; R1&&alk¥l optionally
substtuted with halogen, OH, ONO, ONO2, @13alkoxy, CtC3haloalkoxy, COOR16, NR17R18, C=NR19, or with a tetrazole group which is optionally subs
with C1-C3alkyl; or a heteroaryl ring which is optionally substituted with F, wherein the at least oreateeteof said heteroaryl ring is nitrogen; R16 is H, or C1
Cdalkyl optionally substituted with F, OH, ONO, ONO2, NR17R18, or with a heteroaryl ring, wherein the at least one hetésztbneteroaryl ring is nitrogen,
and wherein preferably said hedaryl ring is selected from pyrrolidine, piperidine, piperazine, morpholine, pyrrole, and imidazole, wherein nitrogerdaemtlyis
bound to CiC4 alkyl; R17 and R18 are each independently H eC@alkyl optionally substituted with ONO, ONO2; R19 is-C4alkyl optionally substituted with
ONO, ONO2; C2C6Cycloalkyl; and their use in methods of treating or preventing a disease alleviated by inhibition®ffP®BRuUman or in a ndmuman mammal.
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